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LOK SABHA DEBATES

LOK SABHA

Thursday, August 17, 2006/Sravana 26, 1928 (Saka)

The Lok Sabha met at Eleven of the Clock.

[MR. Speaker /7 the Chair]

[Translation/

SHRI RAMJI LAL SUMAN (Ferozabad): Mr. Speaker,

Sir, ... (Interruptions)
[English]
MR. SPEAKER: | will call you later.

...(Interruptions)

ORAL ANSWERS TO QUESTIONS
MR. SPEAKER: Shri Santosh Gangwar, Q. No. 301
[Translation]
Technology Mission with T

*301. SHRI SANTOSH GANGWAR: Will the Minister
of RAILWAYS be pleased to state:

(a) whether the Railways had signed any agreement
with IIT, Kanpur for providing a technology mission to
ensure safety of passengers and railways in the wake of
the increasing number of rail accidents;

(b) i so, the details thereof;

(c) whether the Railways have retracted from the
said agresment; and

(d) if so, the reasons therefor?
[Englisty]

THE MINISTER OF RAILWAYS (SHRI LALU
PRASAD): (a) to (d) A Statement is laid on the Table of
the House.

Staterment

(a) No agreement has been signed by Ministry of
Reailways with Indian Institute of Technology (lIT), Kanpur.
However, a ‘Mission Management Mannual' for Technology
Mission for Railway Safety’ jointly prepared and signed
by Director General, Research, Designs and Standards
Organisation and Director, IIT, Kanpur, has been approved
by the Ministry of Railways.

(b) The Mission has been set up to address safety-
related issues on Indian Railways in collaboration with
the Ministry of Human Resource Development,
represented by IIT, Kanpur and Industry partners. Railway
Board had initially approved 14 safety projects at an
estimated cost of Rs. 26.5 crores, Railway’s share being
Rs. 8.01 crore. The cost sharing is to be done amongst
Ministry of Human Resource Development, Ministry of
Railways and Ministry of Industry in the ratio of 50:30:20
respectively. After review of the progress and scope of
projects, the number of projects have been pruned down
to 12 and accordingly revised estimated cost gets reduced
to Rs. 24 Cr. and Railway’s share to Rs. 7.20 Cr. The
list of the 12 projects under Technology Mission for
Railway Safety is given below:-

S.No. Name of Project

1 2

1. Track Side Bogie Monitoring System

2. Derailment Detector Devices
3. Sensors for Detecting Hotboxes, Hot Wheels
4. On-Board Diagnostics

5. Wheels and Axles of Improved Metallurgy

6. Measuring Wheel Technology

7. Environmental Friendly Coach Toilet Discharge
System

8. Corrosion Prevention of Rails

9. Improved Fastenings

10. Rail Flaw Detection Instrumentation

11. Satellite Imaging for Rail Navigation (SIMRAN)
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1 2

(i) Global Positioning System based Rail Network
mapping and Train Tracking

(i) Wireless Connectivity

12. Fog Vision Instrumentation

[Transfation]
(c) No, Sir.

(d) Does not arise.

SHRI SANTOSH GANGWAR: Mr. Speaker, Sir, |
would like to draw your attention towards the terminology
used by the Ministry of Railways. The issue was of vital
importance. The. Ministry of Railways have decided in its
four different meetings convened in 2003 that IIT, Kanpur
and RGSO will jointly chalk out a ten year action plan.
Under this action plan, a technology mission was set up.
The Ministry of Railways also signed the agreement for
setting up of the mission. The Ministry of Railways have
used such a language by which it appears that Ministry
of Railways have not signed any agreement and it follows
by saying that the Mission Management Manual prepared
and signed jointly by IIT Kanpur, was approved by the
Mo Railways. The issue is related to the safety of
raitways and the country as well and it is a plan for
future. When trains have become speedier, their number
have increased. If we do not adopt the latest technology
now we would be lagging behind. for this purpose, an
action plan was proposed in the year 2003, and it was
decided at that time that the action plan would submit its
final report in three years. An additional six months time
was given to set it up which meant they had a time of
3'/, years. Now, that period is about to be over. | would
like to know, through you, certain things from the hon.
Minister. First of all, why the amount earmarked for the
project has been reduced form Rs. 33 crore to Rs. 24
crore and also about the progress made so far in 2
years and 9 months and the information in this regard?

[English]

SHRI R. VELU: The Technology Mission was the
outcome of the announcement made by the then hon.
Prime Minister on 15.08.2003 to address all the safety
issues relating to Railways comprehensively. Accordingly,
cost sharing was to be done in collaboration with HT,
Kanpur, Railways and RDSO, Lucknow and the Ministry
of HRD. The question raised by the hon. Member is as
to whether there was why there was no agreement. Why
do we well call that there was no agreement? The

AUGUST 17, 2006
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question was as to whether there was agresment. | would
only reply that it was not an agreement but a Mission
Management Manual in which ali the terms and conditions,
the progress, design, etc. would be discussed and
evolved. That is why it is called Manual. There is nothing
wrong about it.

The other question was as to why the finance was
reduced. When it was thought of, 14 schemes, projects
were evolved in total under four Mission programmes.
Firstly, traction and rolling stock; secondly, track side bogie
monitoring system and bridges; thirdly, signal and
communication; and fourthly, fog vision instrumentation.
Under these four Missions, projects were involved for 14
items. Later on, it was reviewed and pruned down to 12
and that is why from Rs. 26 crore, it has come down to
Rs. 24 crore. There is nothing wrong about it.

About the lapsing of period which the hon. Member
has mentioned, | would fike to say that this has been
started in April, 2005 with a three-year period ending
August, 2008, with a six month period of transfer of
technology from the Mission to the Railways.

So, a period of 1Y/, years has now lapsed and we
stil have another 1Y/, years. They are afl in different
stages of research and they will definitely come up; by
2013, they will give results and transterred to Railways.

[Translation]

SHRI SANTOSH GANGWAR: Mr. Speaker, Sir, the
hon. Minister while replying to my question said that the
action plan was proposed to be prepared for 10 years
i.e. the project was starting in 2003 and ending in 2013
and as decided is August 2003, it was to be completed
in 2006-07. But | feel that it would not be competed
even by 2008. You have made certain points in view of
railway safety. That is not the question. At that time, it
was said that there was no paucity of funds, whereas,
out of 26 projects, only 12 projects were taken up and
even for those 12 projects, amount was reduced from
Rs. 26 crore to Rs. 24 crore. It means that the two
projects which were left out were important projects.

Mr. Speaker, Sir, through you, | would just like to

" know whether we are going in accordance with

interational standards of railway safety, in view of
increasing speeds of trains and increasing number of
trains. it so, the progress made by Government as per
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# intemational standards, whether we would be able to
achieve that standard on completion of 10 year action
plan? As he has just said that this project was launched
in the year 2005. When we are already late by 1/,
8 years, then who will take the responsibility to complete
8 this project within the prescribed time-schedule?

8 /Engiist]

i SHRI R. VELU: As | mentioned, consequent upon
& the announcement of a Corporate Safety Plan for ten
3§ years starting in 2003 and ending 2013, a ten-year plan
@ was envisaged for an amount of Rs. 32,000 crore. This
§ is the Corporate Safety Plan.

, Now, a mention was made about the ‘Technology
& Mission’, in which the safety aspects were taken up. He
@ has a doubt whether sufficient funds will be aliocated.

3 SHRI SANTOSH GANGWAR: Mr. Speaker, Sir, this
& project was to be completed by 2013...//Interruptions)

§ /Engiish)
SHR! R. VELU: | will explain it.
MR. SPEAKER: He has answered that.

3 SHR! R. VELU: | am here to explain. The doubt of
Sthe hon. Member was whether it would be completed.
o Getting fund is of no constraint because we have already
earmarked sufficient funds for that. In fact, out of a total
& Rs. 24 crore, we have already earmarked an amount of
about Rs. 5 crore and the balance will also be allocated.
& The sharing of funds will be like this: 50 per cent by the
Ministry of HRD, 30 per cent by the Ministry of Railways
and 20 per cent will be by the industry partners. So,
% there is no difficulty in ‘financing’ part of it.

| assure the hon. Members that this technology will
i definitely achieve its objective of providing research and
2 development, to be transterred to the Railways.

DR. K.S. MANOJ: The accidents occurring at
@ unmanned level crossings are frequent phenomena in
# Railways.

¢ MR. SPEAKER: This is regarding ‘Techmology
& Mission’.

4 DR. K.S. MANOJ: Yes, | am coming to that. In one
38 of the stretches of railway line in my district, in Emakulam,
¥ there is a large number of unmanned level crossings. |

SRAVANA 26, 1928 (Saka)
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would like to know from the hon. Minister whether the
Ministry is contemplating to install some devices at
unmanned {evel crossings so that the passengers and
road-users can find out, if a train is approaching the
unmanned level crossings.

MR. SPEAKER: This is a matter of technology. He
can give an assurance that everybody would be protected.

SHRI R. VELU: We have about 16,000 manned level
crossings and about 20,000 unmanned level crossings.
Out of this, we have now selected about 900 odd leve!
crossings which are qualifying for manning. In this
particular case, he asked whether this technology will
provide for waming the road-users. Now we are evolving
a system in which the anti-collision device is also built
in, which is now put into operation in the North East
Frontier Railways as well as in Konkan Railway which
will definitely give some kind of an alarm signal to the
raod-users at unmanned gates in future. We are evolving
that.... (Interryptions)

SHRI VARKALA RADHAKRISHNAN: Railway safety
measures are very vital inputs. Now, three Ministries have
joined together to form a Technology Mission. The
contribution of the Railway Ministry is only 30 per cent.
| understand that the amount sanctioned earlier was
Rs. 26,000 crore but now it is being implemented with
the reduced amount. | would fike to know the reason for
reducing the amount.

MR. SPEAKER: The Minister has already answered
it He can repeat the answer once again.

SHRI R. VELU: | would briefly repeat it. Out of the
14 projects sanctioned, only 12 have been taken up and
that is why there is this reduction. Now, the question is,
why these two projects were dropped. Firstly, with regard
to the Computerised Controlling System, we did not find
sufficient IIT professionals. Secondly, we have already
got sufficient knowledge on Solid State interlocking and
that is why we dropped this project. Hence, ther is this
reduction.

Losses by CPSEs

*302. SHRI BALASAHEB VIKHE PATIL:
SHRI KAILASH MEGHWAL:

Will the Minister of HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES be pleased to state:

(a) whether some of the Central Public Sector
Enterprises (CPSEs) are incurring losses continuously for
the last several years;
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(b) it so, the details thereof; and

(c) the manner in which the Govermment proposes
to reduce the iosses of these CPSEs?

THE MINISTER OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI SONTOSH MOHAN DEV):
(a) to (c) A statement is laid on the Table of the House.

Statement

(a) and (b) As per Public Enterprises Survey, which
is laid in the Parliament every year and is a published
document, there were 41 Central Public Sector Enterprises
(CPSEs) as on 31.3.2005 which have been incurring
losses continuously for the last five years. The list of
such CPSEs is at the annexure.

(c) The National Common Minimum Programme
stipulates that the Govemment is committed for a strong

and effective public sector whose social objectives are

met by its commercial functioning. While every effort will
be made to modemize and restructure sick public sector
companies and revive sick industry, chronically loss
making companies will either be sold-off, or closed, after
all workers have got their legitimate dues and
compensation. Enterprise-specific measures are taken by
the concerned administrative Ministries/Departments/
CPSEs from time to time in this regard. In December,
2004, the Government also set up a Board for
Reconstruction of Public Sector Enterprises (BRPSE) to
address the task of strengthening, modemizing, reviving
and restructuring of CPSEs and advise the Govemment
on strategies, measures and schemes related to them.

Annexure

List of continuously Lass making CPSEs for the
last 5 years as on 31.3.2005

S.No. Name of the Ministry/Department
Name of the Company

1 2

MINISTRY OF AGRICULTURE
D/O AGRICULTURE AND COOPERATION

1. State Farms Corporation of India Lid.

AUGUST 17, 2006
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1 2

MINISTRY OF CHEMICALS & FERTILIZERS
D/O CHEMICALS & PETROCHEMICALS

2. Hindustan Antibiotics Ltd.

3. Hindustan Fluorocarbons Limited

4. Hindustan Insecticides Ltd.

5. Indian Drugs & Pharmaceuticals Ltid.
MINISTRY OF CHEMICALS & FERTILIZEERS
D/O FERTILIZER

6. Fertilizer Corpn. of India Ltd.

7. Hindustan Fertilizer Corpn. Ltd.
MINISTRY OF COAL

8. Bharat Coking Coal Ltd.

9. Eastem Coalfields Ltd.

MINISTRY OF DEVELOPMENT OF NORTH EASTERN
REGION

10. North Eastem Handicrafts & Handloom Dev. Corpn.
Ltd.

11.  North Eastern Regional Agri. Marketing Corp. Ltd.
MINISTRY OF ENVIRONMENT & FORESTS

12. Andaman & Nicobar Isl. Forest & Plant. Dev. Corp.
Lid.

MINISTRY OF HEAVY INDUSTRIES & PUBLIC
ENTERPRISES

D/O HEAVY INDUSTRIES

13. Andrew Yule & Company Ltd.

14. Bharat Pumps & Compressors Ltd.
15. Bharat Wagon & Engg. Co. Ltd.
16. Bum Standard Company Ltd.

17. Cement Corpn. of India Ltd.

18. Heavy Engineering Corpn. Ltd.
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1 2

19. Hindustan Cables Ltd.

20. Hindustan Photo Films Manufacturing Co. Ltd.
21.  HMT Chinar Watches Ltd.

22. HMT Machine Tools Ltd.

23. HMT Watches Ltd.

24. Instrumentation Ltd.

25. Nagaland Pulp & Paper Company Ltd.

26. Richardson & Cruddas (1972) Ltd.

MINISTRY OF RAILWAYS

27. Konkan Railway Corporation Ltd.

MINISTRY OF SCIENCE & TECHNOLOGY
DEPT. OF SCIENTIFIC & INDUSTRIAL RESEARCH

28. Central Electronics Ltd.

MINISTRY OF SHIPPING, ROAD TRANSPORT AND
HIGHWAYS

29. Hooghly Dock and Port Engineers Ltd.
MINISTRY OF STEEL

30. Bharat Refractories Ltd.

31. Hindustan Steel Works Costn. Ltd.
MINISTRY OF TEXTILES

32,  National Jute Manufacturers Corporation Ltd.
33. National Textile Corpn. (Holding Co.) Ltd.
34. NTC (Maharashtra North) Ltd.

35. NTC (South Maharashtra) Ltd.

MINISTRY OF TOURISM

36. Madhya Pradesh Ashok Hotel Corpn. Ltd.
37. Pondicherry Ashok Hotel Corpn. Ltd.

38. Utkal Ashok Hotel Corpn. Ltd.

MINISTRY OF URBAN DEV. AND POVERTY
ALLEVIATION

38. Hindustan Prefab Ltd.

MINISTRY OF WATER RESOURCES

40. National Projects Construction Corpn. Ltd.
DEPT. OF SPACE

41. Semi-Conductor Complex Ltd.

to Questions 10

SHRI BALASAHEB VIKHE PATIL: Sir, the hon.
Minister has stated that 41 PSUs attached to various
Ministries and Departments are making losses but the
C&AG Report says that out of 272 companies, 88
companies are making losses. It has also been stated
that while the loss incurred by some companies last year
was more than Rs. 82,000 crore, more than Rs. 53,000
crore profit was made by some other companies in 2003-
04. Through you, Sir, | would like to know the
performance of BRPSE and whether the companies have
improved their performances and become efficient after
the formation of BRPSE. Are these companies making
profits so that they need not be closed because the hon.
Minister in his reply has stated that chronically loss-making
companies will be closed? How many companies are
going to be closed and also what would be the status of
their employees because employees should be given their
due shares? VRS and compulsory retirement are two
different things. The hon. Minister can give more
compensation than the VRS.

SHRI SONOTSH MOHAN DEV: Sir, after the
formation of BRPSE by the UPA Govemment, the first
thing we did was, we immediately cleared all the statutory
liabilities of the sick companies. | have got list of eight
companies. They are now eaming their own salaries and
from operational profits. Some of these companies are in
West Bengal. | believe, most of them are waiting for
investment proposal for their revival. They have positively
reacted. One such company, Bridge and Roof is doing
very well now. The order booked by this company is
worth more than Rs. 800 crore now. So, the policy
enunciated by the Government is a good one and it will
be better in future.

The reason for the difference between the figure given
by me and the one given the C&AG is, we go by the
Public Enterprises Survey which is laid on the Table of
the House every year. | have quoted that figure. There
may me some difference between that figure and the
figure quoted by the hon. Member. | have given the
position according to that figure. If the Member wants an
up-to-date figure, | will send it to him.

SHRI BALASAHEB VIKHE PATIL: Sir, | would like
to know the total losses made by these 41 companies.

To meet out these losses, companies can be geared
with investment. A number of companies are trying to
take the advantage of public-private partnership. A number
of companies are going for the joint ventures and a
number of other companies are going for outside sale.
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MR. SPEAKER: What do you want to know?

SHRI BALASAHEB VIKHE PATIL: | would like to
know these figures.

Secondly, the Chairman of BRPSE says that PSUs
come out better if they can be liberated from the
stranglehold of the Government. What action has been
initiated by the Govemnment in this regard?

SHRI SONTOSH MOHAN DEV: He has rightly said,
most of the companies are revived under the same public
sector because when there is a possibility of a public
sector being revived, the trade unions do not support the
joint ventures. But when a public sector could not be
improved, they do agree for a joint vefiture. We are going
in for a joint venture of Kolkata Tyres, which is a specific
example. Both the Governments of West Bengal as well
as the Union, have agreed. So, there is no such
resistance.

As regards the performance of the BRPSE, they are
doing well and there is no problem. Whatever the
Chaiman of BRPSE has said, it is his opinion and |
cannot pass any remark on his opinion.

[Translation]

SHRI KAILASH MEGHWAL: Thank you, Mr. Speaker,
Sir, for giving me an opportunity. | would like to submit
the hon. Minister about the figures we have received. He
said 41, which has become 88 in the supplementary
question. | have the Report of CA&G of India with me,
it contains the number of PSUs suffering losses during
the last three years till the financial year ending on 31st
March, 2005 on page 17 in the table. According to this,
the paid up capital of 121 PSUs in 2002-2003 is
Rs. 27,225.43 crore and losses are Rs. 11,279.16 crore.
The number of loss making PSUs was 105 which suffered
losses in 2003-2004 while it was 101 during 2004-2005.
More figures are there. The reasons mentioned for losses
are slow pace of growth, low productivity, inefficient
management, inadequate thrust on research and
development, inadequate and disoriented marketing,
shortage of working capital, etc. | would like to ask the
hon. Minister Whether he proposes to take action against
the persons responsible for it?

[English]

SHRI SONTOSH MOHAN DEV: it is a good question.
The BRPSE is considering the sickness. They are taking
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into account decision to write off all previous over dues
to the Government. They are also recommending giving
money for Working Capital. They are also taking steps to
see that obsolete and outdated machineries are replaced
by new one so that they can be competitive in the private
sector. Moreover, in the global competition, they have to
be up-to-date. Now we are getting the fruits of it

As regards the difference of 81 in the figures, | have
already said that we quoted on basis of the Public
Enterprises Survey which is submitted to the House. It is
also comrect. The CAG has also submitted its Report. |
have already explained it. | do not want to say that it is
wrong or that | am wrong. | would say that he is also
right and | am also right.

[Translation]

SHRI KAILASH MEGHWAL: Mr. Speaker, Sir, hon.
Minister has not replied as to what action he proposes
to take against the culprits.

[English]

SHRIMATI ARCHANA NAYAK: May | know from the

hon. Minister about the steps taken by the Govemment

to revive the loss making public sector undertakings in
the country and the results achieved so far in this regard?

SHRI SONTOSH MOHAN DEV: Sir, | have already
replied to this question.

MR. SPEAKER: Yes, you have.

PROF. M. RAMADASS: Sir, the question relates to
the losses of the public sector enterprises. The public
sector enterprises produce commodities and services
which have a cost aspect as well as a price aspect. If
the price is greater than the cost, the enterprises incur
a profit and if the cost is more than the price, they incur
losses. Therefore, the measures pertaining to the
improvement of the performance of the public sector
enterprises must come either from the cost aspect or
from the price aspect. But unfortunately, the Minister says
that the closure of the public sector enterprises would be
necessary to reduce the losses. This is contrary to the
commitment of the UPA Government. The public sector
enterprises must be improved.

Therefore, | would like to know from the Minister
whether the Government would be able to revise its price
policies which is the best measure of improving the
monetary performance of the public sector enterprises.
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MR. SPEAKER: It is all right. you are entitied to ask
only one guestion.

PROF. M. RAMADASS: On the question of prices,
the Government follows a policy of deliberate losses in
the case of enterprises which have a welfare motive. On
the question of profit-making enterprises, we must either
go in for a no-profit or no-loss basis or mark-up pricing.
Will the Government come out with an imaginative price
policy in the existing contemporary environment of
liberalisation and globalisation?

SHRI SONTOSH MOHAN DEV: Sir, the answer is
very short. The UPA Govemment have reviewed the price
preference facility of all the small scale industries as well
as the public sector industries thereby they are getting
preference than the big companies and they are
competing. | am not saying that because everybody is
facing loss and we are closing them down. In some areas,
private sector has come in a big way. For example in
the case of cement industries, we are considering that
sick cement industries must not be there and we are
only reviving those sick industries which are worth. Your
view is correct and we are giving protection to small
industries.

SHRI RUPCHAND PAL: Sir, Bengal Chemicals and
Pharmaceutical which is a very prestigious unit is situated
in West Bengal. it has been referred to BRPSE. What is
happening is, valuable pieces of land in Mumbai and in
some other places are being mortgaged without assigning
reason and as a result of this mismanagement, this
potential unit is fast leading to further loss and the
possibility of revival is being eroded. What steps does
the hon. Minister propose to take in this regard?

SHRI SONTOSH MOHAN DEV: These are prized
lands. It is now under BIFR. As a very senior Member,
you know that unless the BIFR sends the cases back to
me, | cannot take action. In this case also, we have
asked for giving back the property. We will either utilise
it or sell it at a lucrative price and invest that money in
sick industries like the Bengal Chemicals. | will take action
and fet you know the position.

DR. ARUN KUMAR SARMA: Sir, the hon. Minister,

in his reply, has mentioned three PSUs of the North-
Eastemn Region. They are the North-Eastem Handicraft
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and Handloom Development Corporation Limited, the
North-Eastern Regional Agri. Marketing Corporation Limited
and Nagaland Pulp and Paper Company Limited. These
Companies are in the list of sick industries. Ashok Paper
Mills is also a commitment of the Government through
the Assam Accord but it does not figure in the list of
companies for revival or rehabilitation. This Company does
not figure in the list of PSUs mentioned by the hon.
Minister meant for revival.

| want to know from the hon. Minister as to whether
the Minister is considering revival of the PSUs which are
loss-making in the North-Eastern Region.

SHRI SONTOSH MOHAN DEV: Sir, Nagaland Pulp
and Paper Company Limited is on the verge of getting
revived. Our Government has taken steps in that regard.
The papers have now been circulated and the case will
go to the Cabinet. The Nagaland Government has come
forward and taken steps in this matter. Previously they
used to have a restricted area permit. Now, with my
intervention and the intervention of the hon. Prime
Minister, that has been eased thereby the technocrats
and the bureaucrats will be able to go there.

As regards Ashok Paper Mills. it is a subject matter
of Assam Accord. Only six days back, the third sitting
was there. We are examining the matter and our
Government is of the view that Hindustan Paper
Corporation could take it over on behalf of the
Govemment. But before doing so, the Assam Govemnment
have to take care of all the liabilities which are lying
there. Some court cases are there. But Ashok Paper
Mills will be revived. The Govemnment has assured it and
action is being taken on that. It is part of the Assam
Accord and we stand by it.

[Translation]

SHR!I RAMDAS ATHAWALE: Mr. Speaker, Sir, hon.
Minister has spoken about the sick industries and our
UPA Government has assured in the Common Minimum
Programme that they plan to help the sick industries. |
would therefore, like to know as to out of 41 how many
sick industries have been provided assistance and how
many of them have been tumed around during the 2
years and 3 months period. My question to the hon.
Minister is as how BATA is eaming profit, and who do
the PSUs suffer losses.
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(Englishf

SHRA! SONTOSH MOHAN DEV: Sir, in the hon.
Member's State, the textile industries were in a bad shape.
After our Government came, we have taken several steps
in this regard. The Group of Ministers has recommended
the sale of land, which was done. The total money was
reinvested in the textile sector there. They are being made
up to date. There are some examples in other States
also. We are not only closing them but we are also
reviving them.

The NCMP says that nothing will be done at the
expense of the working class. First, we will safeguard
the interest of the industry. Second, we will safeguard
the interest of the working class. We are doing it with
their cooperation. Of course, we are facing some problems
and some resistance. We are trying to settle them through
negotiations.

[Transiation]

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, a list
has been given in the list enclosed with the hon. Minister's
reply. The name of Hindustan Fertiizer Corporation Limited
which is a* Barauni has been mentioned at Si. No. 7 of
Ministry of Chemicals and Fertilizers. A decision was taken
during the NDA Govemment rule that a gas based new
plant will be instalied in place of earlier Neptha based
fertilizer plant and the supply of gas was to be made on
priority basis. Hon. Minister, Paswan ji has announced
saveral times that it would start soon. | would like to
know from the Government through you about the action
being taken to restart the plant at Barauni as was decided
between the two ministries during the NDA nule. if the
action is being taken, what kind of action is being taken
and the time by which it is likely to start functioning?

[English]

SHRI SONTOSH MOHAN DEV: After our Govemment
came, we have invited suggestions from all the Ministries,
including the Ministry of Chemicals and Fertilizers, which
are having sick industries. As you rightly said, they are
sending the proposals one by one. These are being sent
to the BRPSE. When the BRPSE gives its
recommendations, we will sent it to the CCEA. But afl
these fertilizer companies which are viable will be revived.
That is our policy because the farmers are suffering due
to dearth of fertilizers. This is why we are taking special
steps.
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As far the hon. Member's particular case is
concemed, | will let him know the latest position.

[Transiation]

SHRI PRABHUNATH SINGH: Mr. Speaksr, Sir, | have
specifically asked about the Barauni plant.

MR. SPEAKER: The Minister will send a reply in
respect of all companies.

[Enghish)

He is a good Minister, but it does not mean that he
must know the detalis about afl the companies.

... (Interuyptions)
[Translation]

MR. SPEAKER: He will send a reply to your question
separately.

[English]

He is inviting you for a cup of tea.
[Translation]

He will reply to your question there.

SHRI SHAILENDRA KUMAR: Sir, L.T.1 is one of the
primary industries of the country and IT! and BPC have
played a very important role in the development of Indian
industry. The [Tl and BPC are located in Allahabad and
they have their branches in Rabareli, the constituency of
Smt. Sonia Gandhi and in Gonda aiso. Madam had
provided some assistance a few years ago, but now both
these factories are on the verge of closure and their
employees are facing starvation.

Through you, | would like to ask the Hon'ble Minister
whether Govemment is contemplanting to provide any
special package to both these undertakings since many
empiloyees of both the companies are planning to opt for
VRS to start their private business. Both thess companies
are in the mainstream of development of the country.

[Englisty

MR. SPEAKER: Are they Central Public Sector
Undertakings?
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SHRI SHAILENDRA KUMAR: Yes. (Annexure ll). Thereafter, the BRPSE considered 2 more
caes of CPSEs in its 39th meeting held on 11.8.2006.
MR. SPEAKER: Okay, let the Minister answer. i "

(c) The competent authority has approved 20 cases

SHRI SONTOSH MOHAN DEV: Sir, these projects of CPSEs as indicated in the enclosed annexure Ii.

are under our active consideration. But ir order to achieve
this, we need the co-operation of the State Government

Annexure /
also. | do not want to say anything right now. We are
having negotiations with them. Our persistence has not Ministry-wise list of CPSEs whose revivatrehabilitation
yet been successful. But | hope very soon they will agree or closure/winding up proposals have been
to this and that they will be revived. referred to BRPSE
Performance of BRPSE S.No. Name of CPSE
*303. SHRI GURUDAS DASGUPTA: 1 2

SHR! AJOY CHAKRABORTY:
Deptt. of Heavy Industry

Will the Minister of HEAVY INDUSTRIES AND 1 Hindustan Salts Ltd.
PUBLIC ENTERPRISES be pleased to state:

2. Bridge & Roof Co. (India) Ltd.
(a) whether the performance of the Board for .
Reconstruction of Public Sector Enterprises (BRPSE) has 3. BBJ Construction Co. Ltd.
not been satistactory: 4 Tyre Corporation of India Ltd.
(b) if so, the details of sick public sector companies 5. HMT Bearings Ltd.
under various Ministries reterred to BRPSE so far; and
6. Praga Tools Ltd.
isi h of them regarding its
) (c) the decision taken on eac garcing 7. Bharat Pumps & Compressors Ltd.
revival or closure?
8. Tungabhadra Steel Products Ltd.

THE MINISTER OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI SONTOSH MOHAN DEV): 9. Braithwaite & Company Ltd.
(a) to (c) A Statement is laid on the Table of the House.

10. Nagaland Pulp & Paper Co. Ltd.
Statement 1. NEPA Ltd.

(a) and (b) The Govemment constituted Board for 12. Bharat Wagons & Engineering Co. Ltd.
Reconstruction of Public Sector Enterprises (BRPSE) in . »
December, 2004 as a part-time advisory body to address 13. Richardson & Cruddas Limited
the task of strengthening, modermization, reviving and )

. 14. Bharat Yantra Nigam Ltd.
restructuring of Central Public sector Enterprises (CPSEs) g
and advise the Government on strategies, measures and 15, Cement Corporation of India Ltd.
schemes related to them. The concemed administrative .
Ministries/Departments refer the cases of CPSEs to 16. Bharat Ophthalmic Glass Ltd.
BRPSE for consideration and making recommendations )

X . Tools Ltd.
to the Government. They also take action on these 7 HMT Machine Tools Lt
recommendations to obtain approval of the competent 18. Heavy Engineering Corporation Ltd.
authority. The proposals in respect of 47 cases of CPSEs
have been referred to BRPSE by the concerned 19. Triveni Structurals Ltd.

ini i istri artments (Annexure 1). As on
administrative Ministries/Dep: ( ) 2. Bherat Heavy Plate & V Lt

31.7.2006, the BRPSE has held 38 meetings and

considered proposals of 41 cases of CPSEs and given 21 Hindustan Cables Ltd.
its recommendations in respect of 32 cases of CPSEs
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1 2 1 2

22 HMT Watches Ltd. Ministry of Steel

23. Instrumentation Ltd. 37. MECON Ltd.

24. Andrew Yule & Co. Ltd. 38. Hindustan Steelworks Construction Ltd.
2s. HMT Ltd. 39. Bharat Refractories Ltd.

Ministry of Textiles Deptt. of Shipping

26. British India Corporation Ltd. 40. Central Inland Water Transport Corporation Ltd.
27. National Jute Manufactures Corporation Ltd. 41. Hooghly Dock & Port Engineers Lid.
28. National Textiles Corporation Ltd. & its 42 Hindustan Shipyard Ltd
subsidiaries ) )
Mini of Urban Empioyment Poverty
Deptt. of Fertilizers A".'""I o mployment & Po
29. Madras Fertilizers Ltd. 4. Hi n Prefab Lid.
30. Fertilizers & Chemicals Travancore Ltd.

Deptt. of Agricuiture & Cooperation
Deptt. Of Chemicails & Petrochemicals

44. State Farms Corporation of India Ltd.
31. Hindustan Antibiotics Ltd.
Ministry of Mines
32. Hindustan Organic Chemicals Ltd.
45, Mineral Exploration Corp. Ltd.
33. Hindustan Insecticides Lid.
Ministry of Water Resources
34. Bengal Chemicals & Pharmaceuticals Ltd.
46. National Projects Construction Corporation Ltd.
Ministry of Coal
Deptt. of Scientific & Industrial Research
35. Eastern Coalffields Ltd.
47. Central Electronic Ltd.
36. Bharat Coking Coal Ltd.
Annexure I

List of PSEs whose revivalrehabilitation or closurs/winding up proposals have been cleared
by Board for Reconstruction of Public Enterprises (BRPSE)

S.No. Name of the CPSE Name of Broad gist of the
Ministry/Department recommendation of BRPSE

1 2 3 4

1. Hindustan Salts Ltd.” Deptt. of Heavy Industry Revival as a PSE

2. Bridge & Roof Co. (India) Ltd. Deptt. of Heavy industry Revival as a PSE

3. BBJ Construction Co. Ltd.* Deptt. of Heavy industry Revival as a PSE

4. Tyre Corporation of india Ltd. Deptt. of Heavy industry Revival as a PSE
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1 2 3 4
5. British india Corporation Ltd." Ministry of Textiles Revival through Joint Venture/
disinvestment
6. National Textiles Corporation Ministry of Textiles Revival of 15 mills as PSE
Ltd. its 9 subsidiaries” units and 19 mills through Joint
Venture
7. Madras Fertilizers Ltd. Deptt. of Fertilizers . Revival as a PSE
8. HMT Bearings Ltd." Deptt. of Heavy Industry Revival as a PSE
9. Praga Tools Ltd.” Deptt. Heavy Industry Revival as a PSE
10. Braithwaite & Company Ltd.* Deptt. Heavy Industry Revival as a PSE
11. NEPA Ltd. Deptt. Heavy Industry Revival through Joint Venture/
disinvestment
12. Richardson & Cruddas Ltd.” Deptt. of Heavy Industry Revival through Joint Venture/
disinvestment
13. Central Inland Water Transport Deptt. of Shipping Revival through joint Venture/
Corporation Ltd.* disinvestment
14. Tungabhadra Steel Products Ltd.” Deptt. of Heavy Industry Revival through Joint Venture/
disinvestment
15. Bharat Wagon & Engineering Co. Ltd. Deptt. of Heavy Industry Revival as a PSE
16. Bharat Pumps & Compressors Ltd. Deptt. of Heavy Industry Revival through Joint Venture/
disinvestments
17. Hindustan Antibiotics Ltd." Deptt. of Chemicals & Revival as a PSE
Petrochemicals
18. Eastern Coalfields Ltd. Ministry of Coal Revival as a PSE
19. Cement Corporation of India Ltd.” Deptt. of Heavy Industry Non-operating units may be
closed. Other operating units will
be revived as a PSE
20. Bharat Ophthalmic Glass Ltd.” Deptt. of Heavy Industry Closure
21. HMT Machine Tools Ltd. Deptt. of Heavy Industry Revival as a PSE
22, Heavy Engineering Corporation Ltd.” Deptt. of Heavy Industry Revival as a PSE
23. Hindustan Organic Chemicals Ltd." Deptt. Of Chemicals & Revival as a PSE
Petrochemicals
24. Hindustan Insecticides Ltd.* Deptt. of Chemicals & Revival as a PSE
Petrochemicais
25. Mineral Exploration Corporation Ltd.* Ministry of Mines Revival as a PSE
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1 2

3 4

26. Fertilizers & Chemicals Travancore Ltd.*
27. Hindustan Shipyard Ltd.

28, Central Electronics Ltd.”

Department of Fertilizers
Department of Shipping
Department of Scientific &

Revival as a PSE
Revival as a PSE

Revival as a PSE

Industrial Research

29. National Projects Construction
Corporation Ltd.

30. MECON Ltd.
31. Andrew Yule & Co. Ltd.
32. instrumentation Ltd.

Ministry of Water Resources

Ministry of Steel
Deptt. of Heavy Industry
Deptt. of Heavy Indmtry_a

Revival as a PSE

Revival as a PSE
Revival as a PSE

Revival as a PSE

‘In respect of 19 CPSEs mentioned against S. Nos. 1, 2, 3, 5, 6, 8, 9, 10, 12, 13, 14, 17, 19, 22, 23, 24, 25, 26 & 28 the revival

packages have been approved by the Competent Authority.

“*Competent Authority has approved closure in cases of SI. No. 20 /e. Bharat Ophthanlic Glass Ltd.

SHRI GURUDAS DASGUPTA: Sir, the hon. Minister
when he had assumed Office, he had made a public
statement and | can just remind him that he is there not
to close down the factories but to revive the factories.
We had all complimented him for the straightforwardness
shown by him. But | am quoting the figures from the
reply that he has given. It was set up in December,
2004, which means 20 months have passed. A total of
47 cases have been referred and 32 cases have been
considered and the Govemment has taken decision only
with regard to 20 cases, which is not even 50 per cent.
Due to delay in taking decisions by the BRPSE and the
delay in the implementation, the losses are mounting,
the revival cost is escalating and the large volume of
workers are not paid wages during this period.

Therefore, may | ask the hon. Minister is he satisfied
the way in which the BRPSE is functioning? Does he
believe that more life has to be injected in somewhat
dormant activities of the BRPSC? | am not referring to
the statement that he has made. It is on record and it
has come in the newspapers that BRPSE is doing very
wrong. | am not referring to it... (interuptions)

MR. SPEAKER: Please do no refer it.

SHRI GURUDAS DASGUPTA: It is because he might
be embarrassed. | do not like to cause embarrassment
to him... (Interryptions)

MR. SPEAKER: Shri Dasgupta, please put your
supplementary. You are a very senior and articulate
Member. The question is question.

...(Intermuptions)

SHRI GURUDAS DASGUPTA: No, | am just saying
that | do not like to embarrass him. But let him speak
the truth. .../ Mnfermyptions)

MR. SPEAKER: Every Member is speaking the truth
here. It is expected and required to also.

...(Interryptions)

SHRI GURUDAS DASGUPTA: More truth should be
spoken by the hon. Minister. ...(Intermyptions)

SHRI SONTOSH MOHAN DEV: Sir, BRPSE has
been formed with senior and retired bureaucrats and with
some technocrats taken from the central universities. It is
a very difficutt job for the BRPSE to come to a quick
decision and to discuss all pros and cons. They have
been told to complete two cases in one month and they
are maintaining that.

As regards the other question, | have no difference
with the BRPSE. Some news item came. | have said
that neither | have written to the hon. Prime Minister nor
| am going to write. | am satisfied. Now, some of the
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cases are long pending because of the various demands
which come from the hon. Members of Partiament. They
have asked to close down something. After getting their
feedback, | will go to them and tell, to please reconsider
because our Government has given a commitment to
consider the cause of the working class. You are also
responsible for some late decision. But it is better for
both of us.

Take for example, HMT Chinar in Jammu and
Kashmir where operations are almost been closed down.
You came to me to ask as to why it has bee closed
down. We have decided to reconsider it. We are asking
other departments to take it up.

Some hon. Members asked for one project in
Allahabad in Uttar Pradesh. The hon. Member is here or
not | do not know. We have asked the ONGC as well as
BHEL to come forward and help them. This is an unusual
thing that this Govemment is doing. Basically, we want
that that this industry should be revived. | could guess it
what is coming in her ‘Supplementary’ and about those
projects which are there in her mind. It is under our
consideration. ...(/nterruptions)

SHRI BRAJA KISHORE TRIPATHY: Sir, privately they
have discussed. ...(/nfemyptions)

MR. SPEAKER: There is no bar.
...(Interryptions)

SHRI GURUDAS DASGUPTA: | thought that we are
a pant of ‘they’. But now he is saying that we are not
part of ‘they’. He is dividing us. That is not good for him.
We thought that we are a part of you. Anyway, while
reminding you that we are a part of you and we support
your policy to the extent it helps the people and the
workers. My pointed question to you is with regard to the
Hindustan Cables, which is a very leading company of
West Bengal. We have been talking to the hon. Prime
Minister. ...(//ntermruptions)

MR. SPEAKER: This matter is coming up today. |
have allowed it.

... (Interruptions)

SHRI GURUDAS DASGUPTA: | am talking about
Hindustan Cables. What is the attitude? ... /nferruptions)
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| say this because we have suggested that it should
be taken over by the Telecommunications Department as
we have enough funds. Along with this, my pointed
question to him is about the HMT Watch Factory which
is in Kashmir. Kashmir is a very sensitive place. There
are not many industries.

MR. SPEAKER: We all know that.

SHRI GURUDAS DASGUPTA: This is one of the
industries on which the Government should take a
decision not on the basis of economics but on the basis
of politics. ...(Interryptions)

MR. SPEAKER: We all are aware of that.

SHRI GURUDAS DASGUPTA: Therefors, my pointed
question to him is this. What is your attitude with regard
to Hindustan Cables of West Bengal and the HMT Watch
Factory of Kashmir?

SHRI SONTOSH MOHAN DEV: Sir, do you want
me to give a long answer or a short answer?

MR. SPEAKER: Please give a short answer, and to
the point. Regarding Hindustan Cables, | have allowed it.
| have requested the hon. Minister to be present. After
the Question Hour, you can do it.

SHRI SONTOSH MOHAN DEV: Hindustan Cables
has got 3300 employees. ...({/Inferryptions) 3300 employees
are there in the Hindustan Cables. They are not doing
any production whatsoever. But that is not their fault.
They used to produce jelly-filled cables which is no more
in demand. That is the main cause. ...(//nterruptions)

MR. SPEAKER: No running commentary, please.

SHRI SONTOSH MOHAN DEV: As per the request
of the Members of Parliament from West Bengal, we
have appointed the first committee comprising T
Kharagpur people. Then, a negative report came. At the
request of you and Shri Basu Deb Acharia, we have
done something. you have given a paper to Madam Sonia
Ji and to the hon. Prime Minister. They have sent it
back to me. | have appointed the Tata Consultancy
Services. That report has also come in a negative way.
But both the reports are being sent now to the BRPSE.
Let us see what happens. | transit through Kolkata quite
often while going to my constituency. | have got full
sympathy for you. You need not worry. ...//nterruptions)

MR. SPEAKER: No. That is not the way of putting
questions.

...(Interryptions)
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SHRI SONTOSH MOHAN DEV: We will try to do
something on it.

On HMT, Kashmir, there is the same case. Every
month, | am getting Rs. 2 crore expenditure without two
watches being produced there. ...//nterryptions)

MR. SPEAKER: | know it. | was a Chairman. The
committee had a lot to do about it.

SHR!I SONTOSH MOHAN DEV: Because of the
sensitiveness of the area, we do this. But we will consider
about it in future.

SHRI AJOY CHAKRABORTY: The BRPSE was
formed in the month of December, 2004. After the
formation of this Board, they took at least two years’
time for the consideration of the cases. At least, 47 cases
were referred to this Board by the Ministry. Out of the
47 cases, they have considered only 32 cases. The
Ministry has approved 20 cases. May | know from the
hon. Minister one thing? What is the policy taken by
your Ministry? What is the attitude of the Government?
Are you considering the remaining CPSUs for their revival
if necessary by providing financial assistance and other
tacilities in the interest of the workers, in the interest of
the nation and the people? ...({/nlerryptions)

MR. SPEAKER: It requires everybody’s help.

SHRI SONTOSH MOHAN DEV: It wili be a great
injustice to the members of the BRPSE. All of them are
qualified. They are not full-time members. They are given
a contract job only with fees for each sitting. We have to
persuade them to come and take up the job as it is a
very serious one. Whatever they are doing, they are doing
a good job. But | will convey the message to them on
behalt of you and the House that they should speed up
the decision first. ... Interruptions)

MR. SPEAKER: | have not yet said anything.

SHRI SONTOSH MOHAN DEV: All right, Sir. Hon.
Members, you need not worry about that. But they are
doing their job. .../Intermyptions) They are doing a very
good job. They have given the recommendations. The
Cabinet has approved it. Two cases went to Shri Pranab
Mukherjee. He has also cleared them. | mean the
BRPSE's recommendation. We are taking care because
if you give them a chance, they will do a better job in
tuture. ...(Interryptions)
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SHRI AJOY CHAKRABORTY: Sir, | have put a
pointed question.

MR. SPEAKER: No. He has answered it already.
Hon. Members, it you are not satisfied with the answers,
you know what procedure to follow. I cannot compel a
Minister to answer. | have been liberally allowing that
process.

[Translation]

SHRI GANESH SINGH: Mr. Speaker Sir, the Cement
Corporation of India is one of the 32 heavy industries in
respect of which recommendation for revival has been
made by the BRPSE board, while the hon'ble Minister
has stated in his reply that directions have been issued
to close some of its non-functioning units. At present
Cement manufacturing is one of the most profitable
business but even then orders have been issued to close
some of its units and on other hand it has also been
stated that assistance will be provided to some units.
Therefore, | would like to know the names of units which
are likely to be closed?

[English]

SHRI SONTOSH MOHAN DEV: Sir, | have given
the details in the main answer. | will send him a copy of
it. Three of them will be revitalised, but those who are
already closed will not be reopened and the total number
of employees involved is only 300. We will give them an
offer to take VRS. The cement industry is doing well.
The two units at Bokajan and Hyderabad are also eaming
profit ahd they are doing well. We shall strengthen them
and in future local employees will be taken.

SHRI BASU DEB ACHARIA: Mr. Speaker, Sir, the
Minister has given a list.

MR. SPEAKER: He has covered that company also,
Hindustan Cables about which you want to mention during
‘Zero Hour'.

SHRI BASU DEB ACHARIA: For that you will allow
me in ‘Zero Hour.

. MR. SPEAKER: No, the same thing cannot be asked
again.

SHRI BASU DEB ACHARIA: | will not ask the same
question which | will raise during ‘Zero Hour'.

MR. SPEAKER: All right.
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SHRI BASU DEB ACHARIA: Sir, there is one Central
Public Sector Undertaking called instrumentations Ltd.

MR. SPEAKER: This question is not for individual
companies. This is a question of principle.

SHRI BASU DEB ACHARIA: it is a very important
one.

MR. SPEAKER: Okay. Very well. Everyone is asking
about individual companies.

SHRI BASU DEB ACHARIA: Sir, may know from the
Minister as to what is the procedure for referring CPSEs
to BRPSE? As per the National Common Minimum
Programme, the Government should seriously try to revive
those Central Public Sector Undertakings which are
chronically sick. So, may | know from the Minister as to
what is the procedure that the Ministry is following in
regard to revival of such enterprises and whether the
Ministry is first seriously examining the proposal and then
sending it to BRPSE for its recommendation to the
Ministry?

SHRI SONTOSH MOHAN DEV: Sir, the UPA
Govemment is taking certain views which were never
taken in the past. this particular concem is lying idie for
the last 10 years. This is located in the Jadavpur
University campus. When this matter was brought to my
notice, | had a talk with the Chief Minister of West Bengal
and | had requested him to take it over because it is
producing certain things and said that it can be a research
centre. | have also told him that the only obligation that
he has to fulfil is that he has to repay bank money of
Rs. 8 crore. After a lot of persuasion he has agreed.
Now we have decided to hand it over to Jadavpur
University. | am not taking anything for the land, but we
want that it should be maintained as a centre of research
and the Central Government has taken this decision. |
have taken the concurrence of the Prime Minister. | am
going to the Cabinet, they will also agree. This is
something we are doing for the good of the State of the
hon. Member. If | sell this property | can get Rs. 50 crore,
but | am not doing it.

SHRI BASU DEB ACHARIA: Yes, yes.

SHRI SONTOSH MOHAN DEV: He is saying ‘yes,
yes, but he never appreciates what | am doing.
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| am doing it and | have got he approval of the
Prime Minister. Though he has not asked about it, | am
saying this for his information.

MR. SPEAKER: By keeping quiet, he is appreciating.

SHRI BASU DEB ACHARIA: Sir, he has not replied
to part two of my question.

MR. SPEAKER: No part two is allowed, you know
that.

SHRI SONTOSH MOHAN DEV: The procedure is.
...(Interruptions)

MR. SPEAKER: Normally the Minister will not answer
to the part which | do not allow.

DR. SUJAN CHAKRABORTY: Mr. Speaker, Sir,
through you, | appreciate the Minister.

MR. SPEAKER: Mr. Minister, now you have got the

DR. SUJAN CHAKRABORTY: Sir, | was also involved
in the Instrumentations Ltd. It is good that the Govemment
is trying to revive it. On public sector entemrises, the
stand of the Government is very clear. The National
Common Minimum Programme stipulates that the
Government is committed for a strong and effective Public
sector. Then, the social obligations are also there. From
that angle, | would like to refer to the issue of IDPL. It
is a very important organisation. All of us know that it is
a very good and strong organisation. Similarly, Bengal
Chemicals & Pharmaceuticals Ltd. And Hindustan
Antibiotics Ltd. are very important companies. The
Government, in its National Common Minimum
Programme, is again committed to maintain rural health
and for that National Rural Health Mission has also been
launched. It is working quite good. The list of essential
drugs is also there. There is now a debate going on
whether the essential drugs can be produced by the
private companies and whether they will be interested to
do that and all these things. In this particular background,
| would like to know from the hon. Minister whether, the
IDPL and Bengal Chemicals, etc. all these taken together
a Central policy approach on the health aspect be realty
taken up by the Ministry.

SHRI SONTOSH MOHAN DEV: Sir, in my Ministry,
| am considering it case by case on merit. As far as the



31 Oral Answers

policy decision is concemed, if they have anything to
say, they can write to the appropriate Ministry. But we
examining it on case to case basis through the BRPSEs.
That is the set up now.

MR. SPEAKER: Q. No. 304—Shri Navjot Singh Sidhu
- Not present.

Q.N0.305—Shr Harishchandra Chavan - Not present

Q.No.306—Shrimati (Saw.) Kalpana Ramesh Narhire
- Not present.

Shri Srichand Kriplani - Not present.
[Translation]
Punctuality Performance of train services

+
*307. SHRI ABDUL RASHID SHAHEEN:
SHR!I HEMLAL MURMU:

Will the Minister of RAILWAYS be pleased to state:

(a) the punctuality performance of trains since
January, 2006, zone-wise;

(b) the reasons for the late running of trains;

(c) whether responsibility against officials/officers has
been tixed by the Railways for the late running of trains;

(d) if so, the details thereof; and
(e) the remedial measures taken by the Railways for

improvement in punctuality performance of trains along
with success achieved thereof?

[English]

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) to (e) A Statement is
laid on the Table of the House.

Statement

(a) The zone-wise punctuality of Indian Railways for
the period January to July 2006 is as under:

Railways Broadgauge Metre Gauge
1 2 3
Central 954 _
Eastem 96.3 —_
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1 2 3
Northern 97.0 -
North Eastern 92.7 98.9
North Frontier 96.7 98.8
Southem 97.5 99.5
South Central 97.9 98.4
South Eastern 97.3 -
Westem 97.2 99.4
East Central 91.9 98.1
East Coast 97.0 -
North Central 95.8 99.2
North Western 98.9 99.4
Southeast Central 97.1 —_
South Westem 98.3 —
West Central 98.9 _

From above it is evident that punctuality of Indian
Railways is very good.

(b) The reasons for late running of trains inciude not
only those which are attributable to the Railways such as
asset failures, extra time taken for loading and unioading
parcels and poor traffic control but also those which are
beyond the control of railways such as miscreant activities,
natural calamities like cyclonic storms, braches, Law and
Order problems, bad weather, cattle run over and
electricity grid failures.

(c) and (d) For improving punctuality further, during
the period, 1281 staff found responsible for unwarranted
detention of trains, were taken up. The zone-wise
particulars are as under:

Zonal Railways Staff Taken up
1 2
Central 34
Eastemn 143

Northem 209
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1 2
North Eastemn 87
North Frontier 61
Southern 65
South Central 30
South Eastern 70
Western 95
East Central 209
East Coast 93
North Central 15
North Western 70
Southeast Central 24
South Western 38
West Central 38
Total 1281

(e) Following steps are being taken by iIndian

Railways to improve the punctuality of passenger carrying
trains:

1. Intensive, round the clock monitoring of trains
at all three levels viz. Divisional, Zonal head
Quarters and Railway Board.

2. Launching of punctuality drives from time to time.

3. Running of trains at maximum permissible speed
subject to observance of safety limits and speed
restrictions.

4. Improvements in Time tabling to provide a clear
path.

5. Improvement in standard of maintenance of
assent to reduce equipment failures.

6. Training, counselling and motivating staff to
ensure punctual running.

7. Liaison with State Government to tackle the Law
and Order problems and miscreant activities.

to Questions 34

8. Whenever trains arrive late at terminals, attempts
are made to start the trains right time by

deploying more resources. Spare rakes are often
pressed into service.

9. Up-gradation of technology of track, rolling stock
and signalling.

As a result, constraints notwithstanding punctuality
performance of passenger services has been very good.

SHRI ABDUL RASHID SHAHEEN: Sir, the hon.
Minister has mentioned in his answer that there are many
reasons for the delays and some of the delays are
because of the Department and lapses by the people
who are in charge there.

| would like to know precisely from the hon. Minister
what has been done or what steps have been taken in
this regard. He has mentioned that steps are being taken
for the improvement of asset failure and traffic control.
These are the two important things which should have
been within the control of the Department. | would like to
know why is there a lack of duty of staff in this matter;
what is the status of asset failure; and what improvements
are they making. Do they have additional funds allocated
for this job? '

SHRI R. VELU: Sir, punctuality is one of the most
primary concems of the Indian Railways.

SHRI ABDUL RASHID SHAHEEN: it never happens
in the Railways.

SHRI R. VELU: Please listen.
MR. SPEAKER: Yes, that is right.

SHRI R. VELU: Sir, actually, not only for the hon.
Members’ satisfaction but also for the satisfaction of the
customers, towards that goal, we are now debating,
discussing and evolving so many strategies to see that
punctuality is maintained.

For the information of the august House, | may say
that the punctuality of broad gauge Railways was less
than 90 per cent all these years. for the last two years,
the kind of punctuality now is 92.1 per cent in respect of
broad gauge Railways and 97.6 in respect of metre gauge
Railways.

The pointed question raised by the hon. Member
has two parts. One is with regard to the controlled factors
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and second is with regard to non-controlled factors in the
Railways. | might quite admit the fact that there are about
36 per cent of the cases which are beyond the control
of the Railways and balance 64 per cent are under the
control of the Railways. As far as the question with regard
to asset failure and traffic control is concemed, on the
asset failure | may submit that under the SRSF, we have
allocated a sum of Rs. 17,000 crore to upgrade,
modemise and to replace our old assets, both rolling
stock as well as other fixed assets so that the asset
failure is minimised. So far, we have spent about more
than Rs. 13,000 crore up to March, 06 and the balance
of Rs. 4000 crore will be spent during the next year.

On the kind of controls, | quite stated that we have
set up a mechanism at the Divisional level, Zonal level
and at the level of Railway Board, to monitor the
punctuality of the various trains. This is within our control.
| would like to assure the hon. Member that increasingly
we are devoting our undivided attention to the punctuality
aspect, and seeing that wherever the employees are really
responsible for such failures, we take action against them
under Discipline and Appeal Rules.

SHRI ABDUL RASHID SHAHEEN: Hon. Member has
mentioned that 1281 persons have been found responsible
for dereliction of duty. | would like to know from the hon.
Minister as to what action has been taken, and how long
it will take to take action against the persons responsible
for such failures. Time period has not been mentioned;
he has said: “During this period”. We would like to know
about that period.

SHR! R. VELU: | have mentioned ‘from January to
July’. These are long-drawn processes. Every hon.
Member knows about it. A dismissal case involves inquiry
and there are various phases in that. So, it will take a
long time, maybe six months or one year depending on
the cooperation of the employees and also the inquiry
officers doing them.

MR. SPEAKER: Shri Hemlal Murmu—not present.
[Translation]

SHRIMAT! KRISHNA TIRATH: M. Speaker Sir,
sometimes the trains are delayed due to law and order
problems. Many a time some anti social elements board
the trains and indulge in eve teasing. | would like to
know from the hon'ble Minister whether any special
provision for security has been made in the ladies
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compartments? Often it is observed that such persons
board the general compartments of the train but
sometimes they board the ladies compartments and
indulge in eve teasing thereby creating a law and order
problem which results in delay of the trains.

[English]
MR. SPEAKER: It is a question on punctuality.

SHRI R. VELU: Though it does not relate to
punctuality, yet | would like to answer it.

MR. SPEAKER: It is because of this there is a delay
in service.

She is the Chairperson of the Committee of
Empowerment of Women.

SHRI R. VELU: | would like to answer the
Chairperson on that.

Now, in the Indian Railways, we are not only
escorting the trains during night time but also more
specifically in the suburban trains this kind of vigil is
going on. What we have done now is this. We have
deployed our RPF women constable to form groups and
beef up protection in those compartments. in fact, we
are undertaking surprise checks, and more depioyment
of women constables will do good in these compartments.

[Transtation]

PROF. RASA SINGH RAWAT: Mr. Speaker Sir,
Security, Safety and Punctuality is written at all the
Railway Stations. It is the motto of the Railways which
they try to accomplish and they claim to have done so.
But, sometimes it is observed that when exams are
conducted by the Railway Recruitment Board, the
thousands of candidates appearing in such exams travel
on the roof of the trains and the employees of railway as
well as the Railway Police have to make a lot of efforts
to bring them down. Since, there is no room inside the
compartments, they have to travel on the roofs of the
trains due to which chain is pulled very frequently. | would
like to know from hon'ble Minister of Railways whether
he will authorise the concermed officers of the Railways
to add an extra boggy in the trains under special
circumstances to accommodate candidates whom he has
offered railway facility so that they can travel comfortably

and other passengers may also reach their destination in
time?
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THE MINISTER OF RAILWAYS (SHRiI LALU
PRASAD). Mr. Speaker Sir, hon'ble Member has rightly
said that people travel on roofs as well as in A.C.
Compartments. Earlier, such complaints were received
from Bihar and the Indian Railways has electrified several
routes to check this problem.” Due to this people have
stopped travelling on roofs. Since the candidates
particularty travel on roofs on trains, hence, indian
Railways has introduced a decentralized system for
conducting exam. As far as the question of trains being
over-crowed is concerned. This problem rarely comes
before us.

Mr. Speaker Sir, the main point of hon'ble Member
is concemed with punctuality. Our Minister of State in
the Ministry of Railways has stated that since there is
huge congestion in existing rail lines so we have to place
restrictions at several places and in addition we also do
the maintenance work. On the request and demand of
all the hon'ble Members and keeping in view railways
popularity, since it is a cheap mode of transport, we
continue to introduce the new trains. We did not have
terminal facility at several places, now we are developing
it at all those places and when a third line dedicated
freight corridor is developed the pressure on the existing
line will considerably reduce. We have taken several steps
to ensure punctuality so that the trains reach the
destination in time and in near future we are planning to
develop a third line dedicated freight corridor which will
reduce the pressure and there will be no complaints in
this regard.

[English]
MR. SPEAKER: Now, Shri Brajesh Pathak.
...(Interruptions)

MR. SPEAKER: Shri Ramdas Athawale, please go
to your seat. Nothing will be recorded.

...(Interruptions)”
MR. SPEAKER: Please do not openly violate.
[Trans/ation]

SHRI BRAJESH PATHAK: Mr. Speaker Sir, thank
you very much. | have no hesitation in saying that indian
Railways is moving steadily on the path of progress under
the leadership of Shri Lalu Ji and t has eamed fame all
over the world. As far as my memory goes, | remember
to have seen Balamau Kanpur Passenger train which

*Not recorded.
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passes through my village and constituency upto Kanpur.
| have observed that the said train is always late by
several hours and the said train has never run on its
right time so far. ...{Intermyptions)

MR. SPEAKER: The time table will change.

SHRI BRAJESH PATHAK: Mr. Speaker Sir, there is
only one train which runs on Kanpur-Balamau Railway
track and there is no pressure of traffic there. Therefore,
this excuse will be untenable that it runs late due to
heavy traffic. The said railway line was laid during the
British period and if fast trains are introduced on that
route, the tracks will dismantle. Sir, through you | would
like to know from the hon'ble Minister whether he
proposes to modemize that track so that trains could
meet the time schedule.

SHRI LALU PRASAD: Mr. Speaker Sir, the passenger
train mentioned by the hon. Member which passes through
his constituency is really becoming hopeless. It will be
examined how many halts are there in that area. The
people must be pulling chain at several piaces. | will
look into this matter to find out whether the people open
the hose pipe also. | will seriously consider what the
hon'ble member has stated if need be number of stations
and halts will be reduced.

(English]
MR. SPEAKER: Now, Q. No. 308—sShri Arjun Sethi.
...(Interruptions)

MR. SPEAKER: It is nice to have some little laughter
in the House. Please 'sit down. Not very much time is
left.

Now, Shri Arjun Sethi.
Renovation of Centrally Protected Monuments

*308. SHRI ARJUN SETHI: Will the Minister of be
pleased to state:

(a) the total amount spent by the Government for
protection and development of Centrally protected
monuments during each of the last three years, State-
wise;

(b) whether the Govemment has chalked out any
plan for renovation of some of the Centrally protected
monuments during the current year;



39 Oral Answers

(c) it so, the details thereof against the funds
earmarked for the purpose; and

(d) the action taken/being taken for renovation of
these monuments?

THE MINISTER OF STATE WITHOUT PORTFOLIO
(SHRI OSCAR FERNANDES): (a) to (d) A statement is
laid on the Table of the House.

Statement
(a) The total amount spent by the Archaeological

Survey of India (ASI) for conservation, protection and
development of centrally protected monuments during
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the last three years, State-wise is as per enclosed
Annexure-|

(b) to (d) Conservation, preservation, maintenance
and environmental development around Centrally Protected
Monuments and Sites is a continuous process. AS| has
approved annual conservation programme for 2006-07 for
Structural Conservation, Annual Maintenance, Chemical
Preservation and Horticulture Operations of the Centrally
Protected Monuments totalling to Rs. 98.60 crores. Circle-
wise details of the funds allocated are given in the
enclosed Annexure-Ii.

The various conservation, preservation and
environmental development works are in progress. The
expenditure incurred till July 2008 is also fumished at
Annexure-ii.

Annexure /

State-wise Expenditure incurred during the last three ywears for the Conservation, Preservation and
Environmentral Development of The Centrally Protected Monuments

(Rs. in lakhs)
Si.No. Name of State/Union 2003-04 2004-05 2006-06
Territory
1 2 4 5
1. Andhra Pradesh 269.84 341.00 461.41
2. Assam 82.90 60.30 59.86
3. Arunachal Pradesh 4.14 6.35 3.99
4. Bihar 470.00 213.75 247.50
5. Chhattisgarh 171.00 278.00 252.95
6. Dethi 1001.87 761.37 754.26
7. Daman and Diu 35.14 22.46 42.73
8. Goa 74.99 105.02 100.00
9. Gujarat 134.82 150.75 171.63
10. Haryana 258.18 178.40 168.17
11, Himachal Pradesh 19.57 ° 85.59 108.00
12. Jammu & Kashmir 269.85 239.97 274.83
13. Jharkhand 82.39 70.72 73.55
14. Kerala 100.48 76.49 85.02
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1 2 3 4 5
15. Kamataka 767.27 907.41 1434.92
16. Maharashtra 536.53 448.04 516.25
17. Madhya Pradesh 445.44 378.44 520.00
18. Manipur 0.10 00 00
19. Meghalaya 5.91 2.90 5.11
20. Nagaland 12.94 7.94 6.29
21. Orissa 190.04 388.08 296.35
22. Punjab 35.40 54.30 87.81
23, Pondicherry 23.80 20.85 13.41
24, Rajasthan 741.51 279.97 285.00
2s. Sikkim 31.95 24.93 10.50
26. Tamil Nadu 448.08 580.29 636.58
27. Tripura 29.32 32.22 32.77
28. Uttaranchal 132.40 157.00 160.08
29. Uttar Pradesh 980.89 1398.41 1303.51
30. West Bengal 291.88 532.44 383.81
a1 Horticulture Branch 982.73 1070.98 1198.98
32, Science Branch 396.59 433.42 499.23
Total 9027.95 9287.79 10194.50
Annexure ] 2 3 4
The Allotment of Funds During Curment Financial Year 3. Bangalore 580.00 195.10
(2006-07) for Conservation, Preservation and

Horticutture Operations 4. Bhopal 505.00  216.85

(Rs. in lakhs) 5. Bhubanseswar 375.00 42.05

SLNo. Name of Circle/ Allotment  Expenditure 6. Chennai 550.00 34.25

Branch upto July-06 7. Chandigarh 300.00  107.45

1 2 3 4 8. Dehradun 150.00 33.55

1. Agra 55500  210.95 9. Delhi 975.00 155.30

2 Aurangabad 400.00 88.28 10. Dharwad 475.00 76.10
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1 2 3 4

11. Goa 140.00 10.35
12.  Guwahati 130.00 12.10
13. Hyderabad 400.00  216.50
14, Jaipur 285.00 87.55
15.  Kolkata 300.00 104.20
16.  Lucknow 555.00 140.25
17.  Mumbai 300.00 78.85
18. Patna 325.00 35.35
19.  Ranchi 100.00 3.10
20. Raipur 225.00 76.10
21. Shimla 125.00 10.80
22.  Srinagar 280.00 62.65
23. Thrissure 180.00 13.60
24. Vadodara 290.00 94.60

25. Science Branch 485.00 129.57
26. Horiculture Branch 830.00 416.65

27. D.G Office (Reserve) 45.00 130.00

Total 9860.00 2782.10

SHRI ARJUN SETHI: Thank you, Sir. Not much time
is left. So, | will be very brief in asking the question.

MR. SPEAKER: Please put a pointed question.

SHRI ARJUN SETHI: Sir, my pointed question is
this. The Konark temple in Orissa is one of the world
heritage centres in the country, and the temple is in a
bad shape. Whatever amount that is being provided to
protect and preserve is not quite enough in comparison
to the situation that exists because this is a very old one
and it is deteriorating everyday. So, | would like to know
from the hon. Minister as to what amount they have
provided, and whether they are getting any amount from
UNESCO for protection of the Konark temple as well as
other temples which have been selected as the world
heritage centres.
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SHRIMATI AMBIKA SONI: Sir, | would like to inform
the hon. Member that no doubt the Konark temple, over
the past years and decades, had undergone a certain
amount of erosion and deterioration.

Several remedial measures have been taken to
preserve it in as good shape as we would like it to be.
The hon. Member certainly knows that the funds available
with ASI, which is primarily charged with the responsibility
of preserving and conserving, are not adequate. So,
keeping that in mind and the importance of the world
heritage site like the Konark Temple, we had signed an
MoU with the Indian Oil Foundation on the 30th March,
2001, and they aare contributing to the National Cultural
Fund along with the amounts spent by the ASI.

We are, under these joint funds, looking after the
environmental development of the laying the gardens, to
the Tourism Ministry. We are doing a Sound and Light
Programme to enhance the visitors to the Konark Temple,
and we have upgraded the site museum at Konark
Temple in order to increase the number of tourists going
there and generate further resources.

The immediate causes of concem for the deterioration
have been found to be the type of stones, which has
been used; and in addition to that, about the salt level,
which comes, there is a thermal action, which is taking
place. Due to the rainfall and humidity, the temperature
thus created has its own damaging effect. There have
been biological agents, which have resulted in growth in
the Temple premises.

So, all these things have been taken care of within
our limited resources. | can give the amounts, which have
been spent from the ASI. We have tried to have a
weathering effect minimised through stone consolidation.
...(Interruptions). But | can give the exact amount, which
we have spent under the AS!, to the hon. Member,
immediately after the Question Hour.

MR. SPEAKER: Thank you very much.

WRITTEN ANSWERS TO QUESTIONS
[English]
Production of Electric Locos

*304. SHRI NAVJOT SINGH SIDHU: Wil the Minister
of RAILWAYS be pleased to state:
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(a) whether the demand for electric locos is rapidly
increasing in Railways;

(b) if so, the details thereof; and

(c) the steps taken or being taken to step up
production of electric locos to meet the growing demands?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) Yes, Sir.

(b) With the increase in traffic during the previous
years, the demand electric locos has increased. The
production of electric locos at Chittaranjan Locomotive
Works has steadily increased and is as under:
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(b) it so, the details of the financial assistance
provided for the purpose during each of the last three
years;

(c) whether the Union Government has received
requests from town/rural libraries for financial assistance
during the current year;

(d) if so, the details thereof and the action taken by
the Government thereon; and

(e) the steps proposed to be taken to promote and
strengthen library movement in the country?

THE MINISTER OF STATE WITHOUT PORTFOLIO
(SHRI OSCAR FERNANDES): (a) Raja Rammohan Roy

Year Loco production Library Foundation (RRRLF), an autonomous organization
under the Ministry of Culture renders assistance to the
2003-04 86 public libraries all over the country on the recommendation
2004-05 %0 of State Governments towards supply of books, fumniture,

equipments and construction/addition of building.

2005-06 129

(b) Statement | indicating financial assistance provided
2006-07(target) 150 in respect of supply of books, fumiture, equipment and

(c) The present capacity of Chittaranjan Locomotive
Works is available to manufacture 150 electric locos per
year. Looking into the growing demands of traffic, capacity
of Chittaranjan Locomotive Works is being augmented
further to manufacture 200 electric locomotives during
2007-08.

[Trans/ation]
Financial Assistance to Libraries

*305. SHRI HARISHCHANDRA CHAVAN: Will the
Minister of CULTURE be pleased to state:

(a) whether the Union Government provides financial
assistance for refurbishing libraries by supply of books,
fumiture, equipment and for renovation of building;

for renovation of building during last three years is
enclosed.

(c) and (d) The State Governments and Union
Territories’ Administrations send proposals of town/rural
libraries after approval by the State Library Committees.
The proposals received have been considered and
statement || enclosed indicating the financial assistance
released during the year 2006-07 (unto 31ist July) is
enclosed.

(e) Some of the steps already initiated are as follows:-

The norms of the financial assistance given through
RRALF to State Libraries have been realistically revised.
A special scheme has been introduced to set up children’s
comer's in public libraries. In Association with Nehru
Yuvak Kendras, RRRLF has also taken up strengthening
of rural libraries.

Statement /|
(Amount in Rupees)
Item 2003-04 2004-05 2005-06
No. of Amount No. of Amount No. of Amount
Libraries Libraries Libraries

Books 8826 97788625 11058 97792360 5336 147866845
Furniture 2967 17025964 3061 20314203 2954 25219721
Equipment 9 2795170 20 13006302 52 9703840
Building 187 26870296 129 20272021 159 32201198
Total Rs. 144480075 Rs. 151384886 Rs. 214991604
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Stwternent #
(Amount in Rupees)
2006-07
ftem No. of Libraries Amount
Books 6307 55994768
Fumniture 542 2992841
Equipment 27 10675418
Building 55 108204760
Total Rs. 80583503

Royalty on Crude Oil

*306. SHRIMATI KALPNA RAMESH NARHIRE:
SHRI SRICHAND KRIPLANI:

Wifl the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) the criteria being followed for paying royalty to
the crude oil producing States;

(b) the amount of royalty paid to the crude oil
producing States during 2005-06 and how does it compare
with the cormresponding figures of the previous two years;

(c) whether the Union Govemment has received

request from some of the State Governments for
enhancing the rate of royalty;

(d) i so, the details thereof; and

{e) the reaction of the Union Govemment thereto?
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THE MINISTER OF PETROLEUM AND NATURAL
GAS (SHRI MURL! DEORA): (a) Under Oilfieilds
(Regulation and Development) Act, 1884 (ORDA), as
amended from time to time, the Govemment vide Gazette
Notification dated 16-12-2004, has notified a
comprehensive schedule of royalty after consultations with
the concemed State Governments. The criteria for
determination of royalty rates, primarily, are:

(i) Whether the production is from areas awarded
under nomination, pre-NELP or NELP regime?

(i) location of oil field, i.e., onland, shallow water
offshore and despwater offshore.

(i) The product in question, viz. oil or gas.
(iv) The well head price of the product.

The royalty is then worked out as an absolute amount
or as a percentage of the well head price rate in relation
to the above mentioned criteria.

(b) State-wise amounts of royalty paid to oil and gas
producing States in the last 3 years, [e., 2003-04,
2004-05 and 2005-06 given in the enclosed statement.

(c) to (e) Yes, Sir. The State Govemments, from
time to time, have been requesting revision in the
methodology for fixation of the rates of royalty paid by

These requests were examined in detail with the
concemed State Governments and a new royalty regime

has been put in place and comprehensive royalty schedule
notified under ORDA on 16-12-2004.

Statement

Royalty paid to State Governments on Crude Gil and Natural gas production

(Figures in Rs. crore)

State 2005-06 2004-05 2003-04
Gujarat 1707.60 1130.97 867.45
Assam 1207 47 894.08 703.19
Tamil Nadu 142.83 102.31 70.64
Andhra Pradesh 110.45 77.25 77.29
Arunachal Pradesh 27.70 10.98 20.84
Tripura 7.39 6.96 5.94
Rajasthan 257 2.38 1.43
Total 3206.01 2224.93 1746.79
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Subsidy to Private Sector Oii Companies

*308. SHRI KAILASH NATH SINGH YADAV:
SHRI MOHD. TAHIR:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether any social responsibility has been
assigned to the private sector oil companies;

(b) if so, the details thereof;

(c) whether the private sector oil companies have
demanded subsidy from the Govemment on the lines of
subsidy being given to the public sector oil companies;

(d) if so, the details thereof, and
(e) the action taken by the Government thereon?

THE MINISTER OF PETROLEUM AND NATURAL
GAS (SHRI MURLI DEORA): (a) and (b) No, Sir.
Corporate Social Responsibility is a purely voluntary effort
under which a company-—whether private or public—
undertakes social initiatives from its own surpluses/funds.

(c) to (e) Yes, Sir. The private sector oil companies
have demanded subsidy from Govemment for the losses
they have sustained on sales of petrol and diesel.
However, since they are not subject to pricing restrictions
by the Govemment, there can be no compensation for
marketing of petrol and diesel within the country by them.
Private oil companies are free to take their pricing
decisions on commercial considerations. It may be added
that all companies, including PSUs namely ONGC, MRPL
and NRL who have been granted authorization to market
petrol and diesel in terms of the Government Resolution
of 8th March, 2002 are not covered under the subsidy
sharing mechanism.
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[English]
Grant-in-ald to Wakf Councll

*310. SHRI ANWAR HUSSAIN: Will the Minister of
MINORITY AFFAIRS be pleased to state:

(a) the Grant-in-aid sanctioned by the Govemment
to the Central Wakt Council during each of the last three
years and the current year;

(b) the amount of loans released to various Wakf
institutions along with the purpose thereof during the said
period;

(c) whether some Wakf institutions particularly from
North-Eastemn States have been deprived of this facility;
and

(d) if so, the facts thereof and the corrective
measures taken by the Government in this regard?

THE MINISTER OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRIMATI MEIRA KUMARY): (a) The
Grants-in-aid sanctioned by the Gowvt. of India to the
Central Wakf Council under the scheme of development
of urban wakf properties during the last three years are
as under:

Years Amount (Rs. in lakhs)
2003-04 Rs.158.00
2004-05 Rs.137.00
2005-06 Rs.143.25

During the current financial year, no Grant-in-aid has
been sanctioned till date.

(b) The amount of loan released by the Central Wakf
Council to various Wakf Institutions for development of
Wakf properties is given in the enclosed statement.

(c) No eligible project has been denied assistance.

(d) Does not arise.

Statemnent
Loans released to Wakf Institutions for deveiopment of Wakf properties during last three years

S.No. Name of the Wakf Loan amount given Prupose
1 2 3 4
2003-04
1. Dargah Masjid Madar Shah Rs.15.00 lakhs Commercial

Ujjain (M.P.) complex
2. Amin-e-Shariat Education Rs.16.00 lakhs Rssidential

Trust (Wakf), Dhroll, complex

Jamnagar (Gujarat)
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1 2 3 4

3. Putthanpalli Jaram Madarsa and Rs.10.00 lakhs Hospital bulding
Hospital, Malapuram (Kerala)

4. Madarsha Makan Tumkur Rs.14.00 lakhs Commercial Complex
(Kamataka)

5. HMS Education Society, Rs.19.00 lakhs Hostel building
Tumkur (Kamataka)

6. Jamia Islamia Ishaatul Uloom, Rs.25.00 lakhs Hostel building
Akkalkuan (Maharshtra)

7. Mohiuddin Andavar Pallivasal, Rs.8.25 lakhs Shopping complex
Virudhunagr, (Tamil Nadu)

8. SM Bengali Baba Madarsa Rs.15.00 lakhs Cold Storage building
Wakf, Ahmedabad (Gujarat)

9. Hostel of Kerata Wakf Board, Rs.15.75 laksh Office Complex
Emakulam

10. Bellary Shadi Mahal Rs.10.00 lakhs Marriage hall
Committee, Bellary (Kamataka)
Total: Rs.148.00 lakhs

2004-05

1. Amin-e-Shariat Education Rs.25.00 - lakhs Rssidential
Trust (Wakf), Dhroll, complex
Jamnagar (Gujarat)

2. SM Bengali Baba Madarsa Rs.20.00 lakhs Cold Storage building
Waki, Ahmedabad (Gujarat)

3. Bellary Shadi Mahal Rs.20.00 lakhs Marriage hall
Committee, Bellary (Kamataka)

4. Madarsha Makan Tumkur Rs.11.00 lakhs Commercial compiex
(Kamataka)

5. HMS Education Society, Rs.18.00 lakhs Hostel building
Tumkur (Kamataka)

6. Jamia Islamia Ishaatul Uloom, Rs.20.00 lakhs Hostel building
Akkalkuan (Maharshtra)

7. Anjumane islam, Byadgi, Rs.10.00 lakhs Shopping Complex
Dharwad (Kamataka) ’

8.  Waki Idgah Masjid, Qabrustan, Rs. 23.00 lakhs Shopping Complex
Raghogarh, Guna (MP)
Total Rs.147.00 lakhs*

*} includes Rs.10.00 lakhs unutilised of previous year.
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1 2 3 4
2005-06
1. Amin-e-Shariat Education Rs.24.00 lakhs Rssidential
Trust (Wakf), Dhroll, complex
Jamnagar (Gujarat)
2. SM Bengali Baba Madarsa Rs.25.00 lakhs Cold Storage building

Wakf, Ahmedabad (Gujarat)

3. Madarsha Makan Tumkur Rs.11.00 lakhs Commercial Complex
(Kamataka)

4. HMS Education Society, Rs.18.00 lakhs Hostel building
Tumkur (Karnataka)

5. Jamia Islamia Ishaatul Uloom, Rs.25.00 lakhs Hostel building
Akkalkuan (Maharashtra)

6. Hostel of Kerala Wakf Board, Rs.21.25 lakhs Office Complex
Emakulam (Kerala)

7. Dargah Masjid Madar Shah Rs.19.00 lakhs Commercial
Ujjiain (M.P.) complex

Total Rs.143.25 lakhs
[Translation] As of 10.08.06, the public sector oil marketing companies

Shortage of Kerosene

*311. SHRI GIRIDHARI YADAV:
SHRI HARIKEWAL PRASAD:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) the total demand of kerosene in the country;

{b) whether there is a shortage of kerosene to meet
the demand;

(c) whether the Government has imported the
kerosene to meet the demand;

(d) if so, the details thereof along with the rates at
which it was imported during each of the last three years;

(e) whether some State Governments have requested
for increasing the quota of kerosene for their States;

(f) is so, the details thereof, State-wise; and

(g) the action taken by the Government in this
regard?

THE MINISTER OF PETROLEUM AND NATURAL
GAS (SHRI MURLI DEORA): (a) and (b) Kerosene
consumption in the country is of either Kerosene
distributed through the Public Distribution System (PDS)
or free market Kerosene. PDS Kerosene is a subsidized
product and the Govermnment of India allocates it to the
States on quarterly basis. The details of PDS kerosene
allocated to the States during 2005-06 and the first two
quarters of 2006-07 are given in the enclosed Statement.

(OMCs) had overall kerosene stocks at their supply
locations in various States sufficient to meet 25 days
requirement on all India basis for allocated quantities.
The distribution of PDS Kerosene to the consumers and
its mechanism is handled entirely by the State
Govemnments.

In addition to PDS Kerosene, oil companies sell free
market kerosene as per requirement.

(c) and (d) Yes, Sir. The details of Kerosene imported
by the OMCs during the last three years and the average
rates are as under:-

Year Quantity Rate
(in Thousand (Rs/MT)
metric Tonnes)
2003-04 Nil Nil
2004-05 2104 20403
2005-06 876.1 25150

(e) to (g) Various State Govemments have been
requesting increase in their PDS Kerosene allocation.
During the cument year, such requests have been received
from West Bengal, Rajasthan, Andhra Pradesh, Tamil
Nadu, Orissa, Kerala, Gujarat, Uttar Pradesh, Uttaranchal
and Nagaland. The matter of rationalization of allocation
of PDS Kerosene among the states is under the
consieration of the Govemment.
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Name of States/UTs 2005-06 1st Quarter of 2nd Quarter of
(In MTs) 2006-07 (April to 2006-07 (July to
June, 2006) September,
(In MTs) 2006) (In MTs)
1 2 3 4
Andaman and Nicobar Islands 5816 1454 1454
Andhra Pradesh 517158 129289 129289
Arunachal Pradesh 9257 2314 2314
Assam 258007 64501 64502
Bihar 647430 161857 181857
Chandigarh 13067 3266 3267
Chhattisgarh 146938 36734 36734
Dadra and Nagar Haveli 2782 695 695
Daman and Diu 2118 529 529
Dethi 168484 42121 42121
Goa 18212 4803 4803
Gujarat 743759 185939 185940
Haryana 145619 36404 36405
Himachal Pradesh 50537 12634 12634
Jammu and Kashmir 76044 14489* 14489*
Jharkhand 211175 52793 52794
Kamataka 461478 115369 115369
Kerala 216308 54077 54077
Lakshadweep 795 4004 000#
Madhya Pradesh 488609 122152 122152
Maharashtra 1276876 319219 319219
Manipur 19907 4976 4977
Meghalaya 20401 5100 5100
Mizoram 6217 1554 1554
Nagaland 13311 3328 3328
Orissa 314977 78744 78744
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1 2 3 4

Pondicherry 12257 3064 3064
Punjab 237192 59298 59598
Rajasthan 398913 99728 99728
Sikkim 5582 1395 1395
Tamil Nadu 658929 139732 139732
Tripura 30832 7708 7708
Uttar Pradesh 1241772 310443 310443
Uttaranchal 89849 22462 22462
West Bengal 752103 188025 188026
Tolal. 9163712 2286596 2286203

“Allocation for JAK State (other that Ladakh region) is given in two blocks i.e. given in two blocks i.e. Summer (April - September)
@ 40% of annual allocation and Winter (October - March) @ 60% of annual allocation. This aliocation is for other than Ladakh region
of J&K State. For Ladakh region State Goverment of J&K is allowed to uplift the entire year's aliocation i.e. 3600 MTs of SKO during

summer months i.e. May to October, when the road remains open.

# Advance allocation for Lakshadweep for six months (April-September, 2006) has already been conveyed.

[English]
Gas from Coal Flelds

*312. SHRI K.S. RAO:
SHRI HARISINH CHAVDA:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) the prospects of tinding gas in and around coal
fields in ditferent States;

(b) the nature and amount of royalty and its sharing
among the stakehoiders under the terms and conditions
of the exploration bids and subsequent contracts;

(c) whether the Government has received
representations from various quarters to review the existing

oil/gas exploration policy;
(d) if so, the details thereof, and
(e) the action taken by the Government thereon?

THE MINIéTEH OF PETROLEUM AND NATURAL
GAS (SHRI MURLI DEORA): (a) The coal fields at desper

levels are estimated to have coal bed methane gas
trapped in coal seams. The Govemment of India has
formulated a Coal Bed Methane (CBM) Policy in 1997
for extraction of this gas. Till date the Govemment has
signed 16 contracts for exploration and production of CBM
gas in the States of Chhattisgarh (1 Block), Gujarat
(1 block), Jharkhand (5 blocks), Madhya Pradesh
(3 blocks), Rajasthan (2 blocks), Maharashtra (1 block)
and West Bengal (3 blocks).

(b) The contracts provides for payment of royalty @
10% in accordance with Petroleum & Natural Gas Rules,
1959 to the respective State Govemnments and in addition
they are required to pay production level payments as
specified in the respective contracts.

(c) to (e) No representations have been received
from the State Governments to review the existing oil/
gas exploration policy. However, some of the State
Governments had represented to the Central Govemment
for sharing of production level payments and profit
petroleum share payable to Central Government under
the contracts for sharing with the respective State
Govemments. Based on the recommendations of the 12th
Finance Commission, the Central Government has
accepted the sharing of production level payment and



59 Written Answers

profit petroleum payable to the Central Govemment with
the respective State Govemnments in respect of onland
Blocks in ratio of 50:50 subject to the condition that this
should be within the overall ceiling of transfers
recommended by 12th Finance Commision (38% of the
gross revenue).

Growth in Freight Tratfic

*313. SHRI ADHALRAO PATIL SHIVAJIRAO:
SHR! RAVI PRAKASH VERMA:

Will the Minister of RAILWAYS be pleased to state:
(a) the projected share freight of the Railways for
the Tenth Five Year Plan and achievements made so

far;

(b) whether the Railways have been continuously
losing its freight market share for the past few years;

(c) if so, the reasons therefor; and

AUGUST 17, 2006

(d) the steps by the Railways to improve growth rate
of freight traffic?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) to (d) Sir, Railways
have surpassed the originating freight loading target of
624 milfion tonnes and freight net tone kilometres target
of 396 billions set for the terminal year (2006-07) of the
10th plan in the penultimate year of the plan i.e., 2005-
06 itself. The originating freight loading target for 2006-
07 is set 726 million tonnes which is 16% higher than
the original 10th plan target. For the second consecutive
yea railways have increased their market share with a
growth rate higher than the growth rate of the economy.
However, in the absence of any reliable data for the
freight traffic (goods) carmied by Road sector, which is
railways main competitor, it shall not be possible to make
a fair assessment of railway’s market share in the total
freight traffic. The performance of the railways in the
10th Plan so far has been as under:

Year Originating freight % variation Freight Net tonne %variation
traffic over last year kilometers (in over last year

(in million tonnes) billions)

2001-02 492.50 - 333.23 —_

2002-03 518.74 5.33 353.19 59

2003-04 5567.39 7.45 381.24 7.94

2004-05 602.78 8.14 407.39 6.85

2005-06 @ 667.39 10.72 441.00 8.25

Tenth Plan 624.00 exceeded 396.00 exceeded

target 2002-07

@ -Provisional.

However, the Rail Co-efficient of some of the major commodities carried by the rail during the Tenth plan period

so far is as follows:

Year

Coal* Cement” Iron & Steel" Fertilizer% POL %
2002-03 70.01 39.75 "34.99 75.84 30.85
2003-04 70.75 40.12 35.22 73.78 26.19
2004-05 71.94 40.87 35.28 74.32 24.88
2005-06 (P) 73.28 41.34 36.86 74.34 25.75
Apr-Jun 2005-06 (P) 78.79 429 32.96 74.11 26.21
Apr-Jun 2006-07 (P) 79.26 47.55 40.24 80.58 24,57

P-Provisional.
POL—Petroleum, Oil & Lubricants.

Note: 1. "Rail Co-efficient of coal, cement and iron & steel—Railway loading expressed as percentage of total production.
2. % Rail Co-efficients of fertilizers and POL-Railway Loading expressed as percentage of total production pius imports.
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Earlier, the Railways were having monopoly in freight
traffic and most of the goods irrespective of suitability of
mode of transportation were carried by railways. With the
passage of time, as various other modes have developed,
they started sharing in the freight traffic as different types
of logistics services came up for camrying specific goods.
Railways being a bulk carrier can not provide door to
door gervice and handling small piecemeal traffic is difficult
for railways vis-a-vis road sector.

In order to improve growth rate of freight traffic Indian
Railways have introduced various schemes such as
Freight Forwarder Scheme, Traditional Empty Flow
Direction Freight Discount Scheme, Loyalty Discount
Scheme, Long-term Special incentive Scheme, Mini Rake,
2-point rake scheme, New Parcel Policy, Refrigerated
Parcel Vans, Wagon Investment Scheme (WIS),
Development of Rail-Side Warehousing Complexes through
Public Private Partnership (RWCs) and Liberalization of
siding rules.

Financial Assistance for Cold Storages

*314. SHRI L. RAJAGOPAL: Will the Minister of
FOOD PROCESSING INDUSTRIES be pleased to state:

(a) whether the Ministry provides financial assistance
for various types of cold storages;

(b) it so, the details thereof;

(c) the financial assistance provided to the State
Govemnments/Union Territory Administrations for the said
purpose during each of the iast three years;

(d) whether the Union Govemment has received any
proposals from the State Govemments/Union Territory
Adminisg(aﬁons for financial assistance for cold storages;

(e) if so, the detalls thereof and the action taken
thereon;

(f) whether some of the State Govemnments have
demanded to increase the amount of financial assistance
provided under the said scheme for cold storages; and

(g) it so, the reaction of the Government thereto?

THE MINISTER OF STATE OF THE MINISTRY OF
FOOD PROCESSING INDUSTRIES (SHRI SUBODH
KANT SAHAY): (a) to (g) The Ministry of Food Processing
Industries provides financial assistance tor specific types
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of specialized cold storages with controlled Atmosphere/
Modified Atmosphere facility, cold storages for non-
horticulture produce and where the cold storage is an
integral part of the processing unit or of the common
facilities in food park. The assistance (in form of grant in
aid) is admissible @ 25% of the cost of Plant & Machinery
and technical civil works in general areas and @ 33.33%
in difficult areas, subject to a maximum of Rs. 75.00 lakhs.

During the last 3 years, 2003-04, 2004-05 and 2005-
06 and during 2006-07 (up to 10.8.2006), an assistance
of Rs. 4.28 crores for 14 cold storage projects has been
approved by the Ministry. Project proposals received from
time to time from various implementing agencies, duly
appraised by Banks/financial institutions and recommended
by the respective state Nodal Agencies are considered
for financial assistance.

Periodic revision of 'schemes is an ongoing process
and in view the X Plan drawing to a close in 2006-07,
the Ministry has initiated action for review of the plan
schemes for the XI Plan.

Directives of CVC on Defence deals

*315. SHRI BALASHOWRY VALLABHANENI:
SHRI RAYAPATI SAMBASIVA RAO:

Wili the Minister of DEFENCE be pleased to state:

(a) whether the Central Vigilance Commission (CVC)
has issued any directives on defence deals;

(b) if so, the details thereof;

(c) whether the directives of the CVC on defence
deals are being followed scrupulously;

(d) if not, the reasons therefor, and

(e) the steps taken by the Govemment to follow the
directives in letter and spirit?

THE MINISTER OF DEFENCE (SHR!I PRANAB
MUKHERJEE): (a) to (e) The Central Vigilance
Commission (CVC) has been giving advice from time to
time in individual cases as well as suggestions on making
the procurement system of Ministry of Defence more
transparent and efficient. Ministry of Defence have
formulated the Defence Procurement Procedure (DPP) for
capital acquisitions and Defence Procurement Manual
(DPM) for revenue stores for which suggestions of CVC
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have been taken into consideration. Some of the important
provisions in DPP include:-

(i) Making Qualitative requirements more broad
based;

(it) The Standard contract terms are included in the
Request for proposal. This includes provision
regarding penalty for use of undue influence by
the seller and prohibit engagement of any agent
or payment of agency commission by the seller;

(i) Offers to be solicited from Original Equipment
Manufacturers {(OEM)/ authorized vendors/
Government sponsored export agencies.

(iv) Advances are paid to suppliers against Bank
Guarantees confirmed by select Indian Banks.
Performance Bonds/Warranty Bonds are also
taken after similar confirmation.

Some of the important provisions in DPM include:

(i) Transparent Request for Proposals, both for
indigenous and foreign procurement with clear
prequalification, short-listing and award criteria;

(i) Standard contract conditions as part of Request
for Proposal;

(iii) Undormity in interpretation of various contracting
clauses and issues,

(iv) Clear time frame for each stage and process of
procurement so as to cut down the delays and
bring in accountability;

(v) General guidelines for benchmarking with a view
to assessing reasonability of prices;

(vi) Summary of CVC guidelines and Banking
instruments like Letter of Credit;

(vii) Rate contract for items required on a recurring

basis with clearly approved specifications with a
view to availing of economy of scale;

(viii) No deviation/dilution of Qualitative Requirement
After Issue of Request for proposal;

(ix) Encouraging e-payments and avoidance of
negotiation in muiti vendor situation.

As regards the individual cases, the Commission
tenders advice as to whether the circumstances of the
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case warrant initiation of disciplinary proceedings against
the delinquent officials. In major disciplinary cases, the
Commission tenders 2nd stage advice which is examined
in the Ministry in consultation with concemed organizations
and UPSC, wherever necessary and, thereafter, decision
is taken on merits of each case.

[Transiation]
Privatisation of Basic Facilities

*316. SHRI HANSRAJ G. AHIR: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Railways have taken any decision to
privatise the basic facilities/amenities ¥ging provided to
the passengers in trains and at stations;

(b) if so, the details of basic facilities which are being
assigned to the private sector along with the reasons
therefor, and

(c) the extent to which the Railway passengers are
expected to be benefited therefrom?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) and (b) There is no
decision for large scale privatisation of basic facilities/
amenities provided at stations and in trains. However there
are certain activities which Railways are now getting done
through private organisations who are better placed to
execute such works. Identification of such areas is an
ongoing process. Important areas in which Railways have
started entrusting provision of services to private
organizations are catering at stations and on trains,
architectural improvements to stations/service buildings,
maintenance and operation of pay & use toflets at stations,
mechanised cleaning of trains at selected locations etc.

(c) With farming out activities of provision of various
facilities/amenities to professional organizations in the
respective field, Railways hope to enhance the quality
standards of these services. Incidentally these services
do not fall in the core competency of Railways. Such
enhanced quality standards of services will be for the
benefit of Railway passengers.

[English]
Construction of Airstrips

“317. SHRI G.M. SIDDESWARA:
DR. M. JAGANNATH:

Will the Minister of CIVIL AVIATION be pleased to
state:
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(a) the number of airstrips operating in the country,
State-wise;

(b) the maintenance cost on airstrips during each of
the last three years;

(c) whether there is any proposal under consideration
of the Govemment for the construction of more new
airstrips in the country;

(d) if so, the details thereof; and

(e) the time by which these are likely to be
constructed?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) There are
455 airstrips/airports in the country out of which 127
airports are managed by Airports Authority of India (AAl).
State-wise operational airports belonging to AAl including
civil enclaves are: Andaman Nicobar-1, Andhra Pradesh-
6, Assam-6, Bihar-2, Chandigarh-1,. Chhattisgarh-1, Daman
& Diu-1, Delhi-1, Goa-1, Gujarat-1, Himachal Pradesh-3,
Jammu & Kashmir-3, Jharkhand-1, Karnataka-4, Kerala-
3, Lakshadweep-1, Maharashtra-6, Madhya Pradesh-5,
Manipur-1, Meghalaya-1, Mizoram-1, Nagaland-1,
Orissa-1, Pondicherry-1, Punjab-2, Rajasthan-4,
Tripura-1, Tamil Nadu-7, Uttar Pradesh-7, Uttranchal-2 and
West Bengal-2.

(b) Maintenance cost for the last three years is
(Rs. in crores)}—2003-04 = 33.06, 2004-05 = 23.35 and
2005-06 = 25.29.

(c) Yes, Sir.

(d) and (e) At present, proposals relating to
construction of new airports at Gangtok in Sikkim, Kohima
in Nagaland, Chakan, Pune and Navi Mumbai in
Maharashtra, Ajmer in Rajasthan, Kannur in Kerala,
itanagar in Arunachal Pradesh, Raiganj in West Bengal,
Bharuch in Gujarat and Civil Enclave at Halwara in Punjab
are being examined by the Government. There are well
laid down nrocedures for development of greentield
airports and the above proposals have to conform to the
prescribed conditions before being considered for approval.

[Transiation/
Distribution of Kerosene

*318. SHRI JIVABHAI A. PATEL:
SHRI V.K. THUMMAR:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:
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(a) whether the Union Government has issued
guidelines to the State Governments/Union Territory
Administrations for allocation and distribution of kerosene
to ration card holders;

(b) if so, the details thereof;

(c) whether the Union Govermment has received
complaints regarding violation of guidelines by some State
Govemments particularly Gujarat and Maharashtra while
allocating kerosene under Public Distribution System;

(d) it so, the details thereof; and

(e) the action taken by the Government in this

regard?

THE MINISTER OF PETROLEUM AND NATURAL
GAS (SHRI MURL! DEORA): (a) and (b) The Government
of India allocates kerosene under the Public. Distribution
System (PDS) to the States/UTs for further distribution to
eligible consumers. The States//UTs decide the quantity
to be issued to each ration card holder under various
categories. The norms adopted vary from State to State.
The distribution of kerosene is govemed under the Control
Orders issued under the Essential Commodities Act, 1955.

(c) No, Sir.

(d) and (6) Do not arise in view of reply to (c)
above.

[English]
Hydrogen Blended Natural Gas

*319. SHRI B. VINOD KUMAR: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether the Government has any proposal for
using mixture of hydrogen gas with natural gas as a
transportation fuel;

(b) if so, whether the Government has set up any
Hydrogen Corpus Fund for conducting research and
development in this regard;

(c) if so, the details thereof;

(d) whether any demonstration projects has been
initiated for the purpose; and
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(e) if so, the details alongwith the results achieved
therefrom?

THE MINISTER OF PETROLEUM AND NATURAL
GAS (SHR! MURL! DEORA): (a) Yes, Sir.

(b) and (c) Yes, Sir. The Ministry of Petroleum and
Natural Gas has set up a Rs.100 crore Hydrogen Corpus
Fund for taking up hydrogen research activities. 10C
(R&D) has been made nodal agency to coordinate the

(d) and (e) Yes, Sir, IOC (R&D) has set up a
Hydrogen-CNG (HCNG) dispensing station at IOC (R&D)
Centre at Faridabad for dispensing HCNG blends for test
vehicles. At present, trials are being conducted on
passenger cars, mini buses and 3 -Wheelers using upto
10% Hydrogen in CNG.

initial tests indicate that there is power loss with
HCNG blends. Emission benefits have been observed
particularly with respect to Carbon Monoxide (CO) and
Hydrocarbon (HC) emissions.

Introduction of High Speed Magnetic trains

*320. SHRI BADIGA RAMAKRISHNA: Will the
Minister of RAILWAYS be pleased to state:

(a) whether Railways are working on a project to
introduce high-speed magnetic trains in collaboration with
Japan;

(b) it so, the details thereof;

(c) whether a delegation from Japan came to India
to study the infrastructure of Indian Railways and other
aspects of the project,

(d) if so0, the details of the discussions held between
india and Japan in this regard;

(e) whether any Study Group from India has been
sent to Japan to study the high-speed magnetic trains in
Japan; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) No, Sir.

(b) Does not arise.
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(c) No, Sir.

(d) Does not arise.

(e) No, Sir.

(f) Does not arise.
Blo-Tourism

2286. SHRI JASHUBHAI DHANABHAI BARAD: Will
the Minister of TOURISM be pleased to state:

(a) whether the Govemment proposes to promote
bio-tourism;

(b) if so, the details thereof;

(c) whether the Government has surveyed important
places of Gujarat to improve them as bio-tourism
destinations; and

(d) if so, the details thereof?

THE MINISTER OF TOURISM AND CULTURE
(SHRIMAT! AMBIKA SONI): (a) and (b) Biospheres
such as Nanda Devi Biosphere in Uttaranchal, Silent
Valley in Kerala, etc. have a very delicate eco-system.
Popularising and promotion of mass tourism to such
regions will affect ecological balance of the region.
However, National Parks and Wildlife Sanctuaries in the
Country which also form part of Bio-systems are promoted
both in the domestic and intemational markets as Eco-
Tourism products.

(c) and (d) Surveys on destinations are undertaken
by the State Govemment concemed. Ministry of Tourism,
Government of India provides central financial assistance
tor improvement of facilities at tourist destinations in the
States/UTs on the basis of proposals received from State

Govemment/UT.
[Transiation]
Production of Rallway Wheels and Axies

2287. SHRI CHANDRABHAN SINGH: Will the
Minister of RAILWAYS be pleased to state:

(a) whether a number of overseas rail companies

have shown interest in purchasing wheels and axles from
the Government Rail Wheel and Axle Factory;
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(b) if so, whether the Railways have expressed its
inability to meet the demand of wheeis and axies;

(c) if so, whether two-third demands of rail wheels
and axles are met through imports despite the wheels
and axles are manufactured by Steel Authority of India
Limited (SAIL), Durgapur Steel Plant and Tata Iron and
Steel Company (TISCO);

(d) if so, whether there is shortage of rail wheels
even after production of same by Railway Wheel Factory,
Bangalore and Durgapur Steel Plant;

(e) the total production of the railway wheels every
year in the country, factory-wise; and

(f) the requirement of the railway wheels every year
in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) Yes, Sir. In the recent
past, enquiries have been received from the firm m/s.
Mariano A Cochet, Argentina; Swiss Federal Railways
and Scottish Railways.

(b) Rail Wheel Factory (RWF) has expressed its
inability to meet these demand for wheeis and axies,
because the entire production of RWF is required for
Indian Railways, for new manufacture, and its maintenance
requirements for existing rolling stock, and ever then there
is shortage of wheels and axles.

(c) and (d) No, Sir. The total annual requirement of
wheels and axes of Indian Railways is approximately
2,40,000 and 77,000 nos. respectively. The manutacturing
capacity of the two indigenous sources i.e. Rail Wheel
Factory, Bangalore and Steel Authority of India Limited
(Durgapur Steel Plant) put together is about 2,00,000
wheels and about 52,850 axies respectively. Tata Iron
and Steel Company is not presently producing wheels
and axles.

Only shortfall quantity of wheels which is around
40,000 Nos. and axles around 25,000 are being imported.
Wheels for high horse power locomotives and high speed
coaches etc. for which requirements are small are also
imported since economies of scale do not permit
indigenous production. However, indigenous development
of these wheels has been taken up and such production
will be concurrent with the growth in volumes. The reasons
for import of wheels are therefore shortage of capacity
and requirement of special type of wheels.
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(e) The annual production capacity (as assessed for
the cument year, i.e. 2006-07) of Steel Authority of india
Limited/Durgapur Steel plant is 80,000 approx. The annual
production capacity of Rail Wheel Factory, Bangalore is
1,15,000 approx.

() The present requirement of railway wheels is
2,40,000 approx. as assessed for the current year, i.e.
2006-07.

Colonies Under PNG Supply

2288. SHRI BALESHWAR YADAV: Well the Minister
of PETROLEUM AND NATURAL GAS be pleased to
state:

(a) the criteria for selection of colonies for Piped
Natural Gas Supply;

(b) whether the Govemment has allocated funds for
piped natural gas supply to residential colonies in Delhi/
New Delhi from Indraprastha Gas Limited during current
financial year;

(c) if so, the details of funds released/to be released
to I.G.L., colony-wise; and

(d) the names of the remaining colonies likely to be
covered under the PNG supply in coming years?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHR! DINSHA
PATEL): (a) New colonies in NCT of Delhi are covered
by the Indraprastha Gas Limited (IGL) every year
depending on the possibilities of expansion of Piped
Natural Gas (PNG) network and demand/response from
prospective customers besides the technical feasibility.

CPWD colonies located in Delhi form a substantial
part of IGL's yearly plans. The CPWD colonies are
covered as per the advice and the advance payment
received from concerned division of CPWD in the

beginning of every year.

(b) Government allocated funds only for providing
Piped Natural Gas (PNG) connections in the CPWD
colonies located in N.C.T of Delhi every year. During
current financial year also, CPWD has allocated funds
for selected colonies for provision of PNG connections.

(c) Oftice of Director General of Works, CPWD has
allocated funds for provision of PNG connections by
CPWD for the following colonies during the current FY
2006-07.
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Name ot the Colony Amount
(Rs./Lacs)
Sriniwaspuri 71.45 |
R.K. Puram Sector 9 & Sector 12 72.55
Laxmibai Nagar 4495
Moti Bagh (NW) 67.15
Moti Bagh (SW) 99.65
Netaji Nagar 54.70
Sadiq Nagar 80.80
Andrews Ganj 61.40

(d) Further coverage of CPWD colonies by IGL in
the coming years for PNG supply shall be made

depending on advice and release of payment by CPWD
to IGL.

Private colonies shall be covered depending on
response of customers & availability of permissions from
various land owning agencies for laying gas pipelines to
connect the colonies from IGL's existing pipelines.

[Enghish]
Food Processing Training

2289. SHR! KULDEEP BISHNOLI: Will the Minister of
FOOD PROCESSING INDUSTRIES be pleased to stats:

(a) whether the Government has any plan to provide

food processing training to prospective entrepreneurs as
well as processors;

(b) if so, the details thereof; and

(c) the steps taken by the Govemment to conduct
food processing training programmes for the benefit of
tarmers and entrepreneurs?

THE MINISTER OF STATE OF THE MINISTRY OF
FOOD PROCESSING INDUSTRIES (SHRI SUBODH
KANT SAHAY): (a) to (c) Under the scheme of Human
Resource Development, the Ministry of Food Processing
Industries provides (i) training to prospective entrepreneurs
for setting up of food processing units, (ii) “hands-on”
experience to rural entrepreneurs by setting up of food
processing and training centres through Central/State
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Government organizations, educational and training
institutions, industry organizations/associations, Non-
Govemment Organizations, cooperatives etc.

Entry of Unreserved Ticket Holders in
Reserved Compartments

2290. SHRI G. KARUNAKARA REDDY: Will the
Minister of RAILWAYS be pleased to state:

(a) whether the instances of army jawans and
policemen with unreserved tickets entering into reserved
compartments and taking away the seats of reserved
passengers have come to the notice of the Railways;

(b) if so, the details of such incidents reported during
the current year;

(c) the action taken/to be taken against such persons;
and

(d) the etforts being made to ensure that no
unreserved person is allowed to enter the reserved
compartments in trains?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) and (b) Cases of
unauthorised passengers including policemen and Amy
jawans entering into reserved coaches with unreserved
tickets and occupying the reserved seats/berths of
bonafide passengers do come to notice. However,
separate details relating to unauthorised entry of policemen
or army jawans are not maintained.

(c) and (d) Apart from manning of reserved coaches,
regular and surprise checks are conducted against
ticketless/irregular travel and persons detected travelling
unauthorisedly are dealt with as per relevant provisions
of law. In addition, the minimum penalty has aiso been
enhanced from Rs. 50/- to Rs. 250/- with effect from
01.07.2004 in order to discourage entering of unauthorised
passengers in reserved coaches.

[Transiation]
Shifting of Rallway Employees from
Mount Road Quarters

2291. SHRI SUBODH MOHITE: Will the Minister of
RAILWAYS be pleased to state:
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(a) whether the Mount Road quarters of Southem-
Eastern Central Railway in Nagpur are being evacuated
and the employees are being shifted to the Beli Road
quarters;

(b) if so, the reasons therefor;

(c) whether the Railways propose to use it for
commercial purpose by demolishing these quarters;

(d) if so, reasons therefor;

(e) whether these quarters at Beli Road are worth
living for employees;

() it so, the reasons for forcing the employees to
shift from there,

(g) whether the Railways propose to provide some
alternate accommodations to these employees; and

(h) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) Yes, Sir.

(b) These quarters at Mount Road were built for
temporary purpose during 1942-1956. These are not in
safe condition for living, beyond the economical repairs,
and have been declared condemned by the Railway.

(c) No, Sir.
(d) Does not arise.
(e) Yes, Sir.
(f) Does not arise

(g) and (h) Yes, Sir. Altemative accommodations have
been offered to concemed Railway employees at Beli
shop colony, Nagpur.

[English]
Concessions for Low-Cost Carriers

2292. SHRI RAVICHANDRAN SIPPIPARAL: Will the
Minister of CIVIL AVIATION be pleased to state:

(a) whether the Government has any proposal to
provide concessions to 80 seaters and other smaller
aircraft like landing charge, parking route charges, etc.;
and
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{b) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b)
Airports Authority of India (AAl) is already providing
concessions to airlines operating 80 seater and small
aircraft. No landing charges are payable in respect of
aircraft with a maximum certified capacity of less than 80
seats being operated by domestic scheduled operators
and helicopter of all types. This concession is not
applicable to Cochin Intemnational Airport Limited and
Detence Enclaves.

Schemes for Backward Students

2293. SHRI RANEN BARMAN: Will the Minister of
SOCIAL JUSTICE AND EMPOWERMENT be pieased to
state:

(a) whether proposals to accord sanction for Post
Matric Scholarships, construction of Hostels at District
Headquarters for backward students and Book Bank
Scheme for backward students in Medical Engineering
and MBA has been received from Govemment of West

Bengal;

(b) if so, the action taken by the Union Government
thereon along with funds released thereunder; and

(c) the proposals which have not been accepted along
with the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI
SUBBULAKSHMI JAGADEESAN): (a) No proposal for
Post Matric Scholarships and Book Bank Scheme has
been received this year from the Government of West
Bengal.

Two proposals from Government of West Bengal for
construction of Hostels for OBC girls and boys with the
following institution have been received:-

(i) Dr. Bhupendra Nath Smriti Mahavidyalaya,
Burdwan.

(i) Haldia Institute of Technology, Haldia

(b) In respect the proposal for construction of hostel
for 60 boys with Dr. Bhupendra Nath Smirite
Mahavidyalaya, the Govt. of West Bengal has been
requested to submit the utilization certificate in respect of
grants released earlier and to confirm budget provision
to meet the 50% State share.
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Regarding the proposal of Haldia Institute, the
estimated cost of construction of hostel for 100 OBC
gifts is Rs.120.20 lakh. The State Gowvt. has requested to
restrict the construction to Rs. 50.00/60.00 lacks.

(c) Does not arise.
Retall Outlets to SCs/STs

2294. SHRI PRALHAD JOSHI: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) the petrol and diesel retail outiets sanctioned to
Scheduled Castes/Scheduled Tribes unemployed youth
under a special scheme during the last three years, State-
wise;

(b) whether the Government has terminated some of
such retail outlets; and

(c) it so, the details there of and the reasons therefor,
State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI DINSHA
PATEL): (a) While the public sector oil marketing
companies (OMCs), viz., indian Oil Corporation Limited
(10C), Bharat Petroleum Corporation Limited (BPC),
Hindustan Petroleum Corporation Limited (HPC) and IBP
Co. Limited (IBP), have no special scheme for aliotment
of retail outiet (RO) dealerships (petrol pumps) specifically
to the unemployed youth belonging to the Scheduled
Caste (SC)/Scheduled Tribe (ST) category, their policy
provides for a reservation of 25% of dealerships/
distributorships in favour of the SC/ST category as whole.
During the last three years, i.e., 2003-04, 2004-05 and
2005-06, these OMCs allotted 3,389 ROs under SC/ST
category. The State-wise details of the allotments are
available with the Director (Marketing) of the OMC
concemned. OMC-wise details are as under:

OoMC Number of ROs allotted under SC/ST
category during the last three years

10C 1,105
HPC 978
1BP 428
BPC 878
Total 3,389
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(b) and (c) During the said period, these OMCs
terminated 23 RO dealerships allotted under SC/ST
category due to reasons like non-performance, adulteration
and other imegularities indulged in by dealers, violation
of dealership agreement, etc.

[Transtation]
Washing Pit At Jabaipur Rallway Station

2295. SHRI GANESH SINGH: Wilt the Minister of
RAILWAYS be pleased to state:

(a) the number of trains being maintained in washing
pit constructed in Rewa Railway Station under Jablalpur
division;

(b) whether the Rajkot Express passenger train was
not extended up to Satna and Rewa due to absence of
washing pit at the places;

(c) it so, whether it is proposed to extend the Rajkot
Express train which remain stationed for hours at Katni
upto Rewa after the construction of washing pit there:

(d) if so, whether new constructed washing pit in
Rewa is being proved to be useful: and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) One train no. 1509/
1510—Rewa-Bilaspur-Chirmiri Passenger is maintained at
Rewa.

(b) No, Sir. Satna is on way to Rewa. There is no
washing pit at Satna but a washing pit exists at Rewa.

(c) There is no such proposal at present and Rajkot
Express does not remain stationed at Katni for hours.

(d) and (e) The pit has proved to be useful for
maintaining train no. 1509/1510. it will become more
useful after additional facilities like sick line and stabling
line etc. are provided.

installation of ACAs in Planes

2296. SHRI THAWAR CHAND GEHLOT: Will the
Minister of CIVIL AVIATION be pleased to state:
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(a) whether the Government proposes to instal Anti-
Collision Apparatuses (ACAs) mandatory in the plan;

(b) if so, the details thereof and the salient features
of the said device; and

(c) the types of planes in which the installation of
this device has been made compulsory?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b)
Yes, Sir. with a view to reduce the risk of midair coliisions
between aircraft, Directorate General of Civil Aviation
(DGCA) has mandated installation of Airbome Collision
Avoidance System (ACAs) on aeroplanes engaged in
commercial and general aviation (non-commercial)
operations. ACAS is an airbome equipment that functions
independently of the ground based air traffic control
system and helps in preventing mid-air collisions.

(c) Installation of ACAS is mandatory in Airbus,
Boeing, ATR, Embraer, CRJ200, Beech 1900 D, Domier
DO-228 and Beech Super King Air B 350 types of aircraft.

[English]
Funds Sanctioned for Stations of Assam

2297. SHRI NARAYAN CHANDRA BORKATAKY: Will
the Minister of RAILWAYS be pleased to state:

(a) the total funds sanctioned for improvement of
railway stations in Assam during 2005-06 and 2006-07;
and

(b) the details of the railway stations covered and
the amount spent on each station during the said period?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) and (b) The Railway
Budget is prepared Railway zone-wise and not State-
wise. Similarly, it is not possible to work out the figures
of allotment for each individual Railway station since
number of works for provision of passenger amenities at
various stations are clubbed on the basis of various
categories like types of amenities proposed, Railway Zone/
division under which the stations fall etc. improvement/
augmentation of amenities for passenger at stations
including works of improvement of station are carried out
under plan head “Passenger Amenities.” Northeast Frontier
Railway serves the State of Assam, for which the
allocation under plan head “Passenger Amenities” during
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2005-06 & 2006-07 are as under:-

2005-06 - Rs. 25.94 crore (Revised Grant)
2006-07 - Rs. 26.49 crore (Budget Grant).

Food Development Bank

2298. SHRIMATI JAYAPRADA: Will the Minister of
FOOD PROCESSING INDUSTRIES be pleased to state:

(a) whether thee is any proposal to set up Food
Development Bank; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
FOOD PROCESSING INDUSTRIES (SHRI SUBODH
KANT SAHAY): (a) and (b) Government has not proposed
for setting up of the Food Development Bank. However,
in Budget 2006-07, the Govemnment have announced that
NABARD will create a separate window with a corpus of
Rs.1,000 crore for refinancing loans especially for agro
processing infrastructure and market development.

Closure of PCO/STDASD Booths at Stations

2299. SHRI ASADUDDIN OWAISI: Will the Minister
of RAILWAYS be pleased to state:

(a) whether keeping in view the popularity of mobile
phones in the general public, the viability of PCO/STD/
ISD booths at railway stations is in danger;

(b) if so, the number of such booths closed during
the last three years in the Railways, Zone-wise;

(c) whether the persons running these PCO/STD/ISD
booths have been provided other altematives at railway
stations for their livelihood;

(d) if so, the details thereof, and

(e) the steps taken or being taken by the Railways
to ensure that allottees of these booths are not deprived
of their livelihood?

THE MINISTER OF STATE IN THE MINISTRY OF

"RAILWAYS (SHRI R. VELU): (a) No, Sir.

(b) to (e) Do not arise.
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Financial Assistance for Food
Processing Projects

2300. SHRIMATI C.S. SUJATHA: Will the Minister of
FOOD PROCESSING INDUSTRIES be pleased to state:

(a) whether the Council for Food Research and
Development of Kerala has submitted any proposals for
enhancing food processing industry in the State;

(b) it so, the details thereof;

(c) the funds required for each project and the
financial assistance sought from the Union Govemment;

(d) whether necessary sanctions have been accorded
in this regard; and

(e) # so, the amount sanctioned for each of these
projects?

THE MINISTER OF STATE OF THE MINISTRY OF
FOOD PROCESSING INDUSTRIES (SHRI SUBODH
KANT SAHAY): (a) to (e) This Ministry has received
proposals under its schemes from Council for Food
Research and Development of Kerala.

This Ministry has approved the proposal from the
Council for a grant of Rs. 500 lakh for setting up of
Food Quality Monitoring Laboratory on 15th March, 2006.
Information/documents relating to land and building and
govermnment formalities are required to be completed by
the Council for released of funds. Other proposals are at
various stages of processing. The proposals received in
the Ministry for financial assistance are approved if found
technically feasible and financially viable.

Raising of Platform Level at
Karad Railway Station

2301. SHRI SHRINIWAS DADASAHEB PATIL: Wil
the Minister of RAILWAS be pleased to state:

(a) whether the Railways have approved to raise the
level of platform at Karad Railway Station in Pune Division
of Central Railways;

(b) it so, whether construction work for raising the
level of platforms at the said station has been started;

(c) it so, the progress made so far in this regard;
and
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(d) if not, the time by which the construction work is
likely to be started?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) Yes, Sir.

(b) to (d) Contract has been finalized and work is
targeted for completion by March 2007.

Special Tourist Zones

2302. SHRI E.G. SUGAVANAM: Will the Minister of
TOURISM be pleased to state:

(a) whether the Government has proposed to set up
Special Tourist Zones in various parts of the country;

(b) if so, the details alongwith the areas indentified
for the purpose; and

(c) the time by which these are likely to be set up?

THE MINISTER OF TOURISM AND CULTURE
(SHRIMAT! AMBIKA SONI): (a) to (c) The Ministry of
Tourism has no proposal to set up Special Tourist zones
in any part of the country. The development of tourism
in various parts of the country is primarity the responsibility
of the State/UT Governments concemed.

2006 as the year of passenger Service

2303. SHRI K. C. PALLANI SHAMY: Will the Minister
of RAILWAYS be pleased to state:

(a) whether the railways have deciared the year 2008
as the ‘Year of Passenger Service’;

(b) if so, the details of facilities and amenities
provided by the Railways to its passengers particularly
the sections falling under Southem Railway; and

(c) the steps taken by the Railways to further improve
cleanliness in the Railways?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) Yes, Sir.

(b) Some of the amenities which have been provided
by the Railways are improvements in the facade of the
station buildings, improvement in circulating areas, modem
cost effective lighting arrangements at the platforms,
concourse etc., renovated water booths, renovated modem
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‘Pay & Use’ Toilets, good waiting rooms and retiring rooms
with modern furniture, passenger guidance system
including signages and coach indication boards,
improvements to platform surface, etc.

(c) To improve the standard of cleanliness at railway
stations, steps like introduction of mechanized cleaning,
provision of washable aprons, provision of ‘Pay & Use'
Toilets, cleanliness awareness campaigns etc., have been
undertaken. Regular inspections are conducted by various
officials at the railway stations to monitor cleanliness and
also identify weak areas and take remedial measures. In
addition, flooring of concourse, platform are being
improved by providing mosaic or marble and granites for
easy maintenance. Drives are launched from time to time
particularly during rush season to have greater impact.

Unused Railway land

2304. SHRI NAVEEN JINDAL: Will the Minister of
RAILWAYS be pleased to state:

(a) whether there is any proposal to dispose of
unused railway land;

(b) if so, the details of the same alongwith the
manner in which the land is proposed to be disposed of;
and

(c) the total amount which is likely to be eamed on
this account?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) and (b) No, Sir.
However, Railways are using some of its land for
commercial development. So far, 61 sites having potential
have. been taken up over Indian Railways for property
development. Bids have been finalized for 9 sites involving
a total of about Rs. 21 Crore of Which, Rs. 6.5 Crore
has already been realized. Such property development is
normally done on lease basis.

(c) No such study has been done so far. But
Railways have vast potential of generating revenue from
its land.

Computerised Reservation Counters

2305. PROF. CHANDER KUMAR: Will the Minister
of RAILWAYS be pleased to state:
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(a) the details of existing computerised reservation
counters operating in Himachal Pradesh;

(b) whether the Northem Railways proposes to open
more computerised reservation counters in the State of
Himachal Pradesh;

(c) if so, the details alongwith locations thereof;
and

(d) the time by which these counters are likely to be
opened?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) Computerised Passenger
Reservation facilities are available at 17 places in
Himachal Pradesh including 11 non-railhead locations in
various districts.

(b) to (d) One more Passenger Reservation System
(PRS) centre at Lahaul & Spiti is sanctioned, which is
under commissioning.

Fire in Gooty Diesel Shed

2306. SHRI MILIND DEORA: Will the Minister of
RAILWAYS be pleased to state:

(a) whether a major fire incident occurred in the Gooty
diesel shed in Andhra Pradesh in the recent past;

(b) if so, the number of railway engines bumt in the
fire alongwith the total estimated loss incurred in this fire;

(c) whether any enquiry has been ordered into the
incident,

(d) if so, the findings thereof and the follow-up action
taken thereon; and

(e) the steps taken to check recurrence of such
incidents?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHR! R. VELU). (a) No, Sir. However, a
minor incident of fire occurred on 18.04.2006.

(b) No Railways Engine/Loco was bumt in the fire.
However loss of Railway's property worth Rs. 25,000/
has been estimated.



83 Waitten Answers

{(c) and (d) Yes, Sir. Divisional Railway Manager,
Guntakal had ordered a departmental inquiry which has
revealed that during the process of welding, some sparks
fell into the pit in which oil and water accumulated. This
cause the fire. Fire was extinguished immediately by the
Railway Administration.

(e) South Central Railway has taken steps to stop
recurrence of incidents in future by procuring fire
extinguishers, training Railway staff and maintaining
constant vigil by the Railway Protection Force (RPF) staff.

Doubling of Daitari-Banspani Rallway Line

2307. SHRI ANANTA NAYAK: Wil the Minister of
RAILWAYS be pleased to state:

(a) whether the Railways have any proposal for
doubling of Daitari-Banspani broad gauge railway fine in
Orissa;

(b) if so, the estimated cost of the project;

(c) the amount sanctioned for the doubling work
during 2006-07; and

(d) the steps taken to start the construction work?
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THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) Ralil Vikas Nigam Limited
(RVNL), a PSU under Minstry of Railways have
undertaken a survey for traffic assessment, work out cost
estimates and rate of return for doubling of this line.

(b) to (d) Do not arise.
[Translation]
Railway projects for Punjab

2308. SHRI AVINASH RAI KHANNA: Wil the Minister
of RAILWAYS be pleased to state:

(a) the progress made so far in the various ongoing
railway projects for Punjab;

(b) the amount sanctioned for each of these projects
during the current financial year and the targets fixed for
their completion; and

(c) the steps taken for timely and expeditiously
completion of the above said projects?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) to (c) The details of
ongoing raitway projects fafling partyfully in Punjab are
given as under:-

(Rs. in crore)

S. Project Antici- Budget Statusftarget wherever fixed
No. pated outiay
cost 2006-07
1 2 3 4 5
New lines
1. Nangal Dam-Talwara 300.00 14.71 Nangla Dam-Una-Churaru Takrala (33 kms.)
(83.74 kms)-New BG line has been completed. The work of Churaru
& taking over siding Takrala-Amb Andaura (11 kms.) has been taken
Mukerian-Talwara(29.16 up. Land acquisition has been taken up and land
kms.) of 4 villages handed over to the Railway.
Earthwork and bridge works have been taken up.
2. Abohar-Fazilka (42.72 kms.) 86.44 5.00 Final location survey has been completed and
land acquisition has been taken up. Land for
21 kms. length has been acquired.
3. Tarantaran-Goindwal (21.5 37.51 5.00 Final location survey has been completed and

Kms.)

possession of land has been taken over by the
Railway.
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1 2 3 4 5

4. Chandigah-Ludhiana (112 450.00 15.33 The rail line between Chandigarh-Morinda
kms.) (45 kms.) has been completed. On Ludhiana-

Sahnewal (17 kms.) section, earthwork and bridge
work has been taken up. On Morinda-Sahnewal
(50 kms.) section, final location survey has been
completed and land acquisition has been taken
up.

5. Beas-Dera Baba Jaimal 4.07 - The project was sanctioned with the proviso
Singh-Rail bus siding (5 that Dera Authorities would provide land
kms.) free of cost and also to carry out earthwork at

their own cost. The work would be taken up after
the agreement is signed and land made available
by Dera Authorities.

Doubling

1. Jalandhar-Pathankot- 461.23 120.00 The overall progress on the project is about

Jammu Tawi (203 kms.)

66%. Mukerian-Mirthal and Bharoli-Madhopur,
sections have been opened for traffic. in all about
67 kms. has been completed and 81 kms. is
targeted for completion during 2006-07. The entire
project is targeted for completion during 2007-08.

A number of initiatives have been taken to mobilize
other than normal budgetary resources to expedite

completion of ongoing projects.
[Engilish]
Revamp of Catering and Passenger Services

2309. SHRI K.C. SINGH “BABA™: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Railways have drawn up an ambitious
programme to revamp and transform their catering and
other passenger services to match with standards
certification norms;

(b) it so, the details thereof;

(c) whether some call centres have also been planned
across the country for handling and forwarding complaints
in this regard;

(d) if so, the details thereof;

(e) whether public-private participation is likely to be

leveraged considerably; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) and (b) Improvement in
catering services is an ongoing process. As per Revise
Catering Policy, 2005, Zonal Railways and Indian Railway
Catering and Tourism Corporation (IRCTC) are to make
endeavour so that all catering services including those
operated by small licensees are ISO certified.

Provision of amenities at stations is a continuous
process and the same is undertaken based on the volume
of passenger traffic handled at the station subject to
relative priority of works and availability of funds. However,
with a view to provide upgraded passenger amenities at
stations, 578 stations have been identified as model
stations.

With a view to improve reserved ticketing system,
initiatives like intemet tickets/e-tickets, ticketing through
mobile phones have been undertaken.
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{c) to (f) In view of making the facility of rail telephone
enquiry available to maximum number of telephone users,
Railways are setting up Integrated Train Enquiry System
which will consist of both interactive Voice Response
System (IVRS) and manual enquiry provisions for
dissemination of information on train running status, PNR
status and availability of accommodation, fares, rules and
regulations etc. This system has been set up at Patna
and Bangalore and more such centres are planned.

Railway Projects

2310. SHRI GIRIDHAR GAMANG: Will the Minister
of RAILWAYS be pleased to state:

(a) the details of railway lines sanctioned under inter-
ministerial funding and share from the States so far, Zone-
wise;

(b) the steps taken by the Railways to make provision
of fund tor the new railway fines, conversion of N.G. and
M.G. tines to B.G. lines from extemal sources and other
sources for early compietion of these projects; and

(c) the details of proposals for mobilising the
resources for missing link Railway lines in East Coast
Railway Zone?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHR!I R. VELU): (a) to (c) The information
is being collected and will be laid on the Table of the
House.

Concession to Senior Citizens
in Roadways Buses

2311. SHRI N. JANARDHANA REDDY: Will the
Minister of SOCIAL JUSTICE AND EMPOWERMENT be
pleased to state:

(a) whether no concession is allowed to senior
citizens white travelling by Government roadways buses,
like the practice followed by Railways and Indian Alrfines;

(b) it so, the reasons therefor;
(c) whether the Government proposes to make it
mandatory for the Govemment roadways buses to offer

concessional travel for bonafide senior citizens;

(d) it so, the details thereof, and
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(e) if not, the reasons thersfor?

THE MINISTER OF STATE IN THE MINISTRY OF
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI
SUBBULAKSHMI JAGADEESAN): (a) to (e) Public sector
roadways is the responsibility of the State Governments
and Central Government is not involved either in fixation
of fare or grant of fare concession to any category of
citizens including Senior Citizens.

Guwahati Flying Club

2312. DR. ARUN KUMAR SARMA: Will the Minister
of CIVIL AVIATION be pleased to state:

(a) whether the operation of the flying club at
Guwahati has been discontinued for several years;

(b) if so, the details and the reasons therefor; and

(c) the action taken/proposed to be taken by the
Govermnment to revive this ftying club?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) Yes, Sir.

(b) The Assam Flying Club at Guwahati is non -
functional due to various operational and administrative
reasons like non-availability of Instructor pilot/Aircraft
Maintenance Engineer, paucity of funds etc.

(c) The club is operated under the Sports & Youth
Welfare Department of Government of Assam. It is
necessary for the Club to formulate detailed assessment
of requirements for its revival and approach the State
Government of Assam, North East Council, Govermment
of india for necessary assistance. Directorate General of
Civil Aviation provides technical advice in the matter and
inspect the tfacilities, infrastructure for granting approvals.

Cadre Review of Military Engineering Services

2313. DR. K.S. MANOJ: Will the Minister of
DEFENCE be pleased to refer to Unstarred Question No.
4325 dated December 22, 2005 regarding cadre review
of Administrative Cadre and state:

(a) whether the examination of cadré review of
Administrative Cadre in Military Engineering Services
(MES) has been completed and finalised;
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(b) if so, the details alongwith salient features thereof;
(c) the further steps taken to implement it; and
(d) if not, the reasons for the delay?

THE MINISTER OF DEFENCE (SHRI PRANAB
MUKHERJEE): (a) to (d) The examination of the Cadre
Review of the Administrative Cadre in Military Engineer
Services (MES) is not complete. Examination of the Cadre
Review proposal requires scrutiny of existing cadre
structure including obtaining of inputs and detailed
information from the MES and its financial implication,
before finalization.

[Translation]
Shortage of Rake Points

2314. SHRI RAKESH SINGH: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the number of available rake-points for
the transportation of fertilizers are lesser than the
requirements;

(b) if so, whether the Railways propose to increase
its number in accordance with its requirements;

(c) if so, the detaits thereof; and

(d) the steps taken/proposed to be taken by the
Railways in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) No, Sir.

(b) to (d) Do not arise.
[English]
Super fast Express Between Sambalpur-Allahabad

2315. SHRI JUAL ORAM: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Railways have any proposal to
introduce a super fast express train from Sambalpur to
Afllahabad and vice-versa;

(b) if so, whether there is any demand from the
general public of Western Orissa to introduce that train
via Rourkela; and
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(c) it so, the steps taken to implement the said
proposal?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) No, Sir. At present,
there is no such proposal.

A (b) and (c) Yes, Sir. Demand is there but introduction
of train between Sambalpur and Allahabad is not feasible
at present due to operational and resource constraints.

Agreement with France

2316. SHRI SUGRIB SINGH:
SHRI KISHANBHAI V. PATEL:

Will the Minister of TOURISM be pleased to state:

(a) whether the Government has signed any
agreement with France in the field of hotel management;

(b) it so, the details in this regard; and

(c) the manner in which India will be benefited by
the said agreement?

THE MINISTER OF TOURISM AND CULTURE
(SHRIMATI AMBIKA SONI): (a) The National Council for
Hotel Management and Catering Technology (NCHMCT),
an autonomous body under the Ministry of Tourism, has
signed an agreement with VATEL intemational Business
School, France on 1.8.2006.

(b) The agreement inter-alia envisage:

(i) Six scholarships for Indian students in France
for the Masters’ programme.

(i) Twelve intemships for Indian students in France
in the 2nd year of the B.Sc. programme.

(i) Third year pass out Graduates would be eligible
for integration straight into the final year of the
VATEL's two year master's Degree Programme.

(iv) Two VATEL Professors would conduct courses
of one to two weeks for Institutes of Hotel

Management.

(v) VATEL will host three Indian faculty for tow to
three weeks exposing them to French
gastronomy. In tum the Indian faculty would
share their experiences with the French
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counterparts. similarly, VATEL Chef's would
familiarize IHMs on French gastronomy in india.

(vi) One faculty from either institution would conduct
research staying at the partner's premises.

(vii) VATEL will organize need-based specialized
courses tor small groups from India.

(c) The agreement is expected to benefit both
students and faculty of IHMs leading to long term
advantages to Hospitality Education in the country. The
students will get international exposure in Hospitality
Education and practical training in the hotels in France.
On the other hand, the faculty will get opportunity of
interaction with their French counterpart through exchange
programme, technical seminars, research studies etc., to
bring about improvement in the academic standard of
Hospitality Education in India.

Upgradation of Technology

2317. PROF. M. RAMADASS: Will the Minister of
DEFENCE be pleased to state:

(a) whether the Government has taken any steps to
upgrade the technology in defence Public Sector
Undertakings; and

(b) if so, the details thereof and the funds earmarked
for the purpose?

THE MINISTER OF STATE IN THE MINISTRY OF
DEFENCE (RAO INDERJIT SINGH): (a) and (b) Yes,
Sir. The modemization and upgradation of technology in
the defence Public Sector Undertakings is a continuous
process and is being funded by them from their own

resources. No budgetary support is being provided by
the Government.

Extension to Foreign Pilots

2318. SHRI BRAJA KISHORE TRIPATHY: Will the
Minister of CIVIL AVIATION be pleased to state:

(a) whether the Government has extended the tenure
of foreign pilots engaged in various airfines;

(b) if so, the details thereof; and

(c) the manner in which the Government will protect
the interest of domestic pilots after such extension to
foreign pilots?
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THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b)
The Government has recently delegated powers to
Director General Civil Aviation to grant permission for
employment of foreign pilots upto a period of three years
on merit, on case to case basis subject to adequate
safety and security considerations. The foreign pilots are
not only to be used for operational purposes for line
flying but also to give type experience to Indian pilots to
qualify for endorsement on type as co-pilots.

(c) This delegation is valid only upto 31-10-2010 and
will be revived periodically taking into account availabifity
of Indian pilots.

Subsidy for Non-Economical Air Routes

N 2319. SHRI M.P. VEERENDRA KUMAR: Will the
“Minister of CIVIL AVIATION be pleased to state:

(a) whether there is any proposal to develop non-
economical airports and to provide subsidy to aidines
which will operate on non-economic routes; and

(b) it so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b)
Yes, Sir. On the request of airline operators and State
Government to develop non-economical airports, the
airports at Cooch Behar, Mysore, Surat, Dehradun and
Pantnagar are being developed by Airports Authority of
India (AAl). The issue of providing incentive to airlines to
operate on non-economic routes is under Government’s
consideration as part of the proposed Civil Aviation Policy.

New Railway Tracks

2320. SHRI S.K. KHARVENTHAN: Will the Minister
of RAILWAYS be pleased to state:

(a) the details of new railway tracks added in Tamil
Nadu during the Tenth Five Year Plan period so far in
terms of length, Section-wise;

‘(b) the details and length of the railway tracks

replaced and upgraded as broad gauge during the above
period; and

(c) the length of new railway lines which are proposed
to be further added replaced in Tamil Nadu during the
remaining period of the Tenth Five Year Pian?
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THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) No new line work under
new Line Plane Head falling in the State of Tamil Nadu
has been compieted. However, Tirumailai-Tiruvanmiyur
(6.20 Km single line) under Metropolitan Transport Project
Plan Head has been completed and commissioned during
Tenth Five Year Plan Period so far.

(b) Details of the gauge conversion done in Tamil
Nadu under Gauge Conversion Plan head during Tenth
Five Year Plan period so far is as under:-

S.NO. Section Length in Kilometer

Gauge Conversion

1. Vadalur-Vridhachalam 27
2. Virudhanagar-Rajapalaiyam-Tenkasi 123
3. Villupuram-Pondicherry 37
4. Vadalur-Cuddalore 30

5. Thanjavur-Kumba Konam-Mayiladuturai 71

6. Madurai-Manamadurai 48
7.  Thanjavur-Thirruvarur 54
Total 390

{c) 306 kms of gauge conversion is targeted for
completion during 2006-07. Further, 231 kms. of spill over
sections are also planned for completion during 2006-07.

Limitation/Restriction on Tickets to Senior Citizens

2321. SHR!I VIRCHANDRA PASWAN: Will the
Minister of CIVIL AVIATION be pleased to state:

(a) whether the Indian Airines (IA) and Air India (Al)
manage a few seats at 50 per cent discounts to senior
citizens in their flights in the domestic and intemational
sectors;

(b) if so, the details of total number of seats in a
flight of IA/Al and the number of seats out of those
allotted to senior citizens;

(c) whether after exhaustion/no-availability of these
seats, full fare is charged from the rest of the senior
citizens for that particular flight;
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(d) if so, the details and the reasons therefor;

(e) whether the IA/Al propose to increase more seats
at 50 per cent discounts for senior citizens in their flights;

(f) if so, the details thereof; and
(g) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (d) Air
India has an Automated Revenue Management system
whereby they have different levels of fares in Economy
Class. Depending on the seasonality and demand, a
certain number of seats including those for discounted
senior citizens are released for sale in each booking class.
If all seats in the lowest class are sold, then the
passengers have to buy a ticket in the next higher class
at marginally higher fares.

As regards Indian Airlines, reservation for all
concessional tickets including tickets issued for Senior
Citizens, are restricted to the discounted booking class
having a fixed number of seats allocated to it. This is in
accordance with the standard Yield Management in
Reservation System and is based on Industry norms
wherein a quota of seats is allowed for different fare
types. Indian Airlines ha also introduced yield management
in Reservation System to ensure that there is optimal
utilization of the capacity available and that there is no
dilution of revenue also.

(e) to (g) No, Sir. Both Air India and Indian Airlines
are commercial organization and have to act on business
principles. Any further increase in concessional tickets,
including those for senior citizens, will affect the viability
of operations.

Outsourcing of Research Facilities

2322. SHRI K.J.S.P. REDDY: Will the Minister of
DEFENCE be pleased to state:

(a) whether the Government is planning for futuristic
weapons system;

(b) if so, the details thereof;

(c) whether the Government has conducted any study
to explore the possibility of outsourcing some of the
research facilities;

(d) if so, the details thereof and the reasons therefor;
and
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(e) the steps being taken by the Government to
protect the nation's security while outsourcing the research
facilities?

THE MINISTER OF DEFENCE (SHRI PRANAB
MUKHERJEE): (a) and (b) Planning for futuristic weapon
systems is an ongoing process. Plans are prepared in
consonance with the perspective plans of the Armed
Forces, which are in tum based on the threat perception
as envisaged by the Amed Forces.

(c) and (d) No formal study has been carried out
though, outsourcing of research facilities in some form or
the other has been already there.

(e) Research work for strategic programmes and
sensitive products is not outsourced in a form which may
prove detrimental to nation's security.

Setting up of Special Merit Board

2323. SHRI CHANDRA BHUSHAN SINGH: Will the
Minister of DEFENCE be pleased to state:

(a) whether the Army has constituted a special merit
board;

(b) if so, the salient features thereof;

(c) whether the method of assessing the capability
ot army officials needs to be improved; and

(d) if so, the steps taken in this regard?

THE MINISTER OF DEFENCE (SHRI PRANAB
MUKHERJEE): (a) to (d) The Armmy has constituted a
special Merit Board since January 2005 to improve
promotion of officers who are non-empanelied for
promotion to the rank of Colonel. The scheme is, however,
being reviewed by the Govemnment.
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Military Farms

2324. SHRIMATI MANORAMA MADHAV RAJ:
SHRI RAGHUNATH JHA:

Will the Minister of DEFENCE be pleased to state:

(a) whether the cost at which milk is supplied by the
Miltary Farms (MFs) to the Ammy is higher than the
market rate;

(b) if so, the details thereof and the reasons for
purchasing milk from MFs at higher rates;

(c) the total excess money incurred on the purchase
of milk from MFs by Army during the last three years;

(d) the steps taken to purchase milk at the
competitive price;

(e) whether any Task Force/Committee was set up
for reorganisation of Military Farms; and

(f) # so, the findings thereot and the follow-up action
taken thereon?

THE MINISTER OF DEFENCE (SHR!I PRANAB
MUKHERJEE): (a) to () The cost at which milk was
supplied by Military Farms to the Army, in the year 2004-
05, was Rs.17.96 per litre. The average price paid for
milk procured form National Cooperative Dairy Federation
of India Ltd. (NCDFI) was Rs.15.35 per litre for the year
2004-2005.

Milk continues to be supplied by the Military Farms
to the Army because the Military Farms are a part of the
Army Establishment and they have been established to

provide hygienic and fresh mitkk to the troops at their
locations.

The cost comparison between the Military Farms and
NCDFI rates for the last three years for which intemnal
audit by the Office of Controller General of Defence
Accounts have been completed is as under:

Year Qty Issue Total Cost Total Cost Cost
Supplied Price by at the rate at the rate Difference
by Military Military of Issue of Average Amount (Rs.)
Farmms Farms Price of Price of
(Lts) {Rs. Per Military NCDFI
Litre) Farms Amount (Rs.)
Amount (Rs.)
2002-03 67606354 16.63 1124329353 103775734 868571819
2003-04 74035598 17.34 1283513122 1136446429 147066693
2004-05 74278774 17.96 1333898637 1140179181 193719456
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The shortfall in requirement of milk is purchased from
Government Cooperatives. The Army avails discount on
the civil rate on account of bulk purchase.

A Committee under the Chairmanship of Joint
Secretary, Ministry of Defence was set up for
reorganization of Military Farms. On the recommendation
of the Committee 18 Military Farms, which were found to
be uneconomical, have been closed.

Development of Tourism

2325, SHRIMATI P. SATHEEDEV!: Will the Minister
of TOURISM be pleased to state:

(a) whether there is any institutions functioning under
the control of Ministry of Tourism which are providing
training to educated youth in the field of developing the
country's tourism;

(b) it so, the details thereof;

(c) whether the Union Government is also supporting
the State Governments in such schemes; and

(d) if so, the details thereof?

THE MINISTER OF TOURISM AND CULTURE
(SHRIMATI AMBIKA SONI): (a) There are 21 Insfitutes
of Hotel Management, Catering Technology & Applied
Nutrition (IHMs) and Indian Institute of Tourism and Travel
Management (liITTM) functioning as autonomous bodies
under the Ministry of Tourism imparting education spaecific
to Hospitality Administration and Travel & Tourism.

(b) A list of Institutes is enclosed as Statement.

(c) and (d) The Ministry of Tourism provides grants-
in-aid for capital expenditure for setting up Institutes of
Hotel Management (IHMs) under the State/UT
Governments provided the courses offered by them are
affiliated to National Council for Hotel Management,
Catering Technology (NCHMCT), an autonomous body
under Ministry of Tourism. Under this Scheme, IHM at
Dehradun has already started functioning from this years
academic session and IHMs at Kurukshetra Raipur,
Jamshedpur and Mohali under the respective State
Governments are at various stages of construction/
approval.. The Govemment of Andhra Pradesh has been
assisted in establishing the National Institute of Tourism
& Hospitality Management at Hyderabad. The State
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Govemments have also been assisted in setting up Food
Crafts institutes.

Statement

1. Institute of Hotel Management, Catering
Technology & Applied Nutrition, Ahmedabad

2. Institute of Hotel Management, Catering
Technology & Applied Nutrition, Bangalore

3. Institute of Hotel Management, Catering
Technology & Applied Nutrition, Bhopal

4. Institute of Hotel Management, Catering
Technology & Applied Nutrition, Bhubaneswar

5. Institute of Hotel Management, Catering
Technology & Applied Nutrition, Kolkata

6. Institute of Hotel Management, Catering
Technology & Applied Nutrition, Chandigarh

7. Institute of Hotel Management, Catering
Technology & Applied Nutrition, Chennai

8. Institute of Hotel Management, Catering
Technology & Applied Nutrition, Goa

9. Institute of Hotel Management, Catering
Technology & Applied Nutrition, Gurdaspur

10. Institute of Hotel Management, Catering
Technology & Applied Nutrition, Guwahati

11. Institute of Hotel Management, Catering
Technology & Applied Nutrition, Gwalior

12. Institute of Hotel Management, Catering
Technology & Applied Nutrtion, Hyderabad

13. Institute of Hotel Management, Catering
Technology & Appfied Nutrition, Jaipur

14. Institute of Hotel Management, Catering
Technology & Applied Nutrition, Lucknow

15. Institute of Hotel Management, Catering
Technology & Applied Nutrition, Mumbai

16. Institute of Hotel Management, Catering
Technology & Applied Nutrition, New Delhi

17. Institute of Hotel Management, Catering
Technology & Applied Nutrition, Hazipur

18. Institute of Hotel Management, Catering
Technology & Applied Nutrition, Shimla
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19. Institute of Hotel Management, Catering
Technology & Applied Nutrition, Shiliong

20. Institute of Hotel Management, Catering
Technology & Applied Nutrition, Srinagar

21. Institute of Hotel Management; Catering

Technology & Applied Nutrition,
Thiruvananthapuram

22. Indian Institute of Tourism and Travel
Management, Gwalior

Expansion of Hubli Airport

2326. SHRI MANJUNATH KUNNUR: Will the Minister
of CIVIL AVIATION be pleased to state:

(a) whether the length and breadth of runway at
Hubli airport is too narrow to cater the operation of ATR
72 type of aircraft;

(b) if so, whether the Government proposes to expand
the Hubli airport;

(c) if so, the details thereof and the funds allocated/
released for the purpose; and

(d) the time by which the said work is likely to be
completed?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHR! PRAFUL PATEL): (a) to (c) No,
Sir. The length and breadth of runway at Hubli Airport
are sufficient for operation of ATR-72 type of aircraft.
However, the strength of the runway is not adequate for
full load operations. Hence, Airports Authority of India
{AAl) has taken up strengthening of runway and allied
works for operation of ATR-72 type of aircraft without
load restrictions at a cost of Rs. 11.14 crores.

(d) The work is likely to be completed by December,
2006.

[Translation]
Instructions to PSUs Regarding Profit

2327. SHRI RAJIV RANJAN SINGH “LALAN":
DR. CHINTA MOHAN:

‘Will the Minister of HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES be pleased to state:
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(a) whether the Govemment has issued instructions
to the Public Sector Enterprises to eam at least five per
cent profit on the investment made therein;

(b) if so, the details thereof, and
(c) the basis for fixing five per cent profit?

THE MINISTER OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI SONTOSH MOHAN DEV):
(a) The policy of Government on public sector has been
stipulated in the National Common Minimum Programme
(NCMP) which advocates a strong and effective public
sector whose social objectives are met by its commercial
functioning. As commercial entities, Central Pubtic Sector
Enterprises (CPSEs) are expected to make profit.
However, no such instructions have been issued asking
CPSEs to eam a specific level of profit.

(b) and (c) Does not arise.
introduction of EMU

2328. SHRI TEK LAL MAHTO: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Railways propose to introduce an
EMU train from Brakakana to Ranchi Road via
Chandrapura, Gomia, Beramo and Fusro;

(b) if so, details thereof; and

(c) the time by which it is likely to be introduced on
the said route?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) No, Sir. At present there
is no such proposal.

(b) and (c) Do not arise.
[English]
Integrated Management Plan for Hampi

2329. SHRI M. SHIVANNA:
SHRIMATI MANORAMA MADHAVRAJ:

Will the Minister of CULTURE be pleased to state:



101 Whitten Answers

(a) whether the Union Government has received the
views of UNESCO and the Government of Karnataka on
the Draft Integrated Management Plan for Hampi;

(b) if so, the details in this regard;

(c) the further action taken or being taken to
implement the said plan; and

(d) if not, the reasons for the delay?

THE MINISTER OF TOURISM AND CULTURE
(SHRIMATI AMBIKA SONI): (a) and (b) Yes, Sir. The
comments of UNESCO World Heritage Centre on the
draft Integrated Management Plan for Hampi was received
wherein they have suggested that the State Party may
consider reorientation of the current management plan in
order to ensure that the research already carried out is
reflected and incorporated into a realistic, pragmatic and
operational iIntegrated Management Plan. Other
observations made by the World Heritage Centre on the
draft management plan include:

(i) The management pian may redefine the
outstanding universal value of the site,

(i) State party may consider future re-nomination/
extension of the Hampi site as a cultural
landscape,

(i) The management plan document should
realistically put a management system in place,
and

(iv) The Hampi Management Authority should be fully
involved in the planning process.

(c) and (d) In the light of the observations of
UNESCO World Heritage Centre and detailed discussion
with other stakeholders, a volume on “operationalizing
the Integrated management plan” was prepared. Copies
of the same have been circulated to the UNESCO.

Other follow up actions on the implementation of the
Integrated Management Plan have been taken up by the
Hampi World Heritage Area Management Authority and
Archaeological Survey of India. These include:

(a) Preparation of the base map for the area under
Hampi Authority.
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(b) Setting up of-the Technical Unit in the Authority.

(c) Preparation of interim urban development
guidelines.

(d) Preparation of inventory of cultural resource
located within the jurisdiction of Hampi World
Heritage Ara Management Authority (excluding
AS! monuments).

(e) Documentation of vernacular architecture.

(f) Invitation of public views to the draft Master Plan
of Hempi.

(g) Draft conservation action plan for Archaeological
Survey of India protected monuments.

[Translation]
Cost Escalation of Fighter Planes

2330. SHR! SHISHUPAL PATLE:
PROF. MAHADEORAO SHIWANKAR:

Will the Minister of DEFENCE be pleased to state:

(a) whether the Government has made any
assessment in regard to the likely escalation in the cost
of fighter planes to be purchased for the Indian Air Force
til the finalisation of purchase deal as reported in the
Rashtnya Sahara dated July 18, 2006;

(b) if so, the facts thereof;

(c) the details of countries with which such purchase
deals have been delayed,

(d) the escalation registered in cost of such planes
due to delay in finalisation of the deals; and

(e) the steps being taken by the Govemment in this
regard?

THE MINISTER OF DEFENCE (SHRI PRANAB
MUKHERJEE): (a) to (e) The purchase of fighter aircraft
required for the Air Force is currently made in terms of
the provisions of Defence Procurement Procedure, 2005 -
which includes an offset clause in contracts with an
indicative cost of Rs. 300 crore or more. This procedure
envisages a time frame of two to three years for
conclusion of contracts in such major purchases.
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[Englishf -
Second ‘Palace on Wheels'

2331. SHRIMAT! NIVEDITA MANE:
SHRI EKNATH MAHADEO GAIKWAD:
SHRI KIRTI VARDHAN SINGH:
SHR! DALPAT SINGH PARSTE:

Will the Minister of RAILWAYS be pleased to state:

(a) whether the Railways propose to launch a second
‘Palace on Wheels';

(b) if so, the details thereof;

(c) whether the Railways propose to invite private
partnership in this regard;

(d) if so, the details thereof alongwith progress made
in this regard so far;, and

(e) the time by which the proposal is likely to be
impiemented?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) to (e) Yes, Sir. There
is a proposal to start a second ‘Palace on Wheels’ in
collaboration with the Rajasthan Tourism Development
Corporation (RTDC). The train is to run on the same
sector as in the existing Palace on Wheels. The State
Govemment of Rajasthan has agreed to share the capital
cost, of the train, with the Railways. No time frame has
been set for the launching of the train.

[Transiation]
Redressal of Grievances

2332. SHRI RAMDAS ATHAWALE: Will the Minister
of RAILWAYS be pleased to state:

(a) whether in September, 2005, the Railways have
issued instructions to all Zonal Railways to make
improvement in the condition of trains and stations and
make arrangements for redressal of grievances within a
fix time bmit;

(b) if so, the details thereof;
(c) whether in spite of the instructions some of the

Zonal Railways have not taken any effective action in
the matter, and
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(d) it so, the reasons therefor and the further steps
being taken by the Railways in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHR!I R. VELU): (a) and (b) instructions
regarding various improvements are issued from time to
time. Even in 2006 such instructions were issued in March
and April, when it was #7ar-a/ia directed that five stations
on each Division being transformed into modem stations.
Similarly 4 rakes of trains are being manufactured/
converted to world class interiors. A nominated machinery
has been set up under a senior officer in each zonal
railway/division to ensure timely redressal of grievances
of public.

(c) No, Sir.
(d) Does not arise.

Advanced Technology for Oil
and Gas Exploration

2333. SHRI TUKARAM GANPAT RAO RENGE PATIL:
SHRIMATI SANGEETA KUMARI SINGH DEO:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether modem and advanced technology are
being used for the exploration work for oil and natural
gas in the country;

(b) if so, the details thereof;

(c) the details of the advanced technology used in
exploration of oil and natural gas during the last two
years; and

(d) the manner in which this technology is superior
to the oil technology along with the extra achievements
therefrom?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI DINSHA
PATEL). (a) and (b) Yes, Sir. Modem and advanced
technology is being used for exploration of oil and gas in
seismic survey, horizontal drilling, muftilateral drilling,
logging while drilling (LWD) and processing and
interpretation of seismic data.

(c) and (d) In the last two yeass, seismic data is.
being acquired and then processed and interpreted on

especially designed advanced software at a virtual reality
centre.

During the last two years (2004-08), ONGC has used
the following advanced technology:-
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(i) For onland data acquisition:

* induction of seismic data acquisition system
with higher channel capacity, digital sensors
and field processing unit (FPU).

* Multilevel Vertical Seismic Profiling (VSP)
Data acquisition system.

(i) For offshore data acquisition:

* Upgradation of departmental offshore survey
vessel. Sagar Sandhani with dual streamer
cable, dual source and onboard processing
capability.

(iii) Data Processing: Induction of PC Cluster
technology, periodic upgrades of the processing
softwares (Western Geco, CGG, Paradigm),
induction of new software for onboard
Geophysical data processing system of Sagar
Sandhani.

(iv) Data Interpretation: Induction of more powerful
graphic workstations, Virtual Reality Centres in
Panvel, Geophysical Data Processing and
interpretation Centre (GEOPIC), Dehradun and
Vadodara.

(v) Induction of new methodology like Q-technology,
GX Technology, Sea Bed logging etc.

(vi) “State of art technologies” in wire line logging
namely, CHFR (Cased Hole Formation
Resistivity), Platform Express, MDT-LFA (Modular
Dynamic Formation Tester-Live Fluid Analyser),
ECS (Elemental Capture Spectroscopy).

As far as Oil India Limited (OlL) is concemed, OIL
has recently set up a highly sophisticated and modem
Petroleum Exploration Assets Centre at Noida, U.P. with
workstations having state-of-the-art hardware and software.
OIL installed prospect evaluation software/hardware for
techno-economic evaluation for exploration blocks. This
is in addition to a similar set up at OiL's headquarters at
Duliajan, Assam.

OIL has also adopted drilting of horizontal well in its
fields in Assam through contract services, utilizing OlL’s
own drilling rig.

in exploration in Thrust belt areas, OIL has adopted
techniques of structural balancing for its areas through
outsourcing.
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In respect of ONGC, the new technology/methodology
is superior in terms of: '

* Enhanced subsurface imaging capacity

* Computing power which is reflected in terms of
tum around time

* Imrpoved workflow methodology and concept,
like VR Centre, which gives an improved
visualization power of the subsurface.

* improved tools and technologies for reservoir
characterization and direct detection of
hydrocarbons like AVO (M/s. Hampson-Russel)
and Inversion (M/s. Fugro-Jason).

New technology, like sea bed Logging for direct
detection of hydrocarbons and risk mitigation based on
resistivity measurements, Q-Technology for higher
resolution seismic survey, GX Technology for higher
resolution and much deeper crustal information, up to a
depth of 10 km and beyond, has also been inducted and
data acquisition & interpretation is in progress.

In terms extra achievements, enhanced subsurface
imaging capacity and volume visualisation have resulted
in firming up prospects for subtie plays, both onland and
offshore, for testing them by drilling.

[English]
Development of OBC Communities

2334. SHRI ANANDRAO VITHOBA ADSUL:
SHRI RAVI PRAKASH VERMA:
SHRI ADHALRAO PATIL SHIVAJIRAO:

Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) whether some of the Other Backward Class (OBC)
communities, especially those living in rural areas and
depend upon the traditional occupations/artisanship vz
fishing, stone crushing, tailoring, weaving, carpentry,
pottery, blacksmithy, etc. and are languishing in the worst
forms of social and economic backwardness;

(b) if so, whether there is any proposal to frame a
National Policy for the development and modemization of
traditional occupations/artisanship;

(c) if so, the details thereof; and

(d) the details of the financial assistance provided to
the OBC communities especially those living in rural areas
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and depend upon the traditional occupations/artisanship
during each of the last three years?

THE MINISTER OF STATE IN Tir_iE MINISTRY OF
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI
SUBBULAKSHMI JAGADEESAN): (a) National Backward
Classes Finance and Development Corporation (NBCFDC)
under this Ministry has been entrusted with the job of
providing financial assistance to the members of Backward
Classes including those living in rural areas and depending
upon traditional occupation/artisanship. The schemes of
the Corporation have been formulated to assist poorer
section of the backward Classes living below double the
poverty line. The NBCFDC channelises its financial
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assistance through State Channelising Agencies (SCAs)
and therefore, the SCAs are implementing the
developmental schemes for the backward classes
depending upon the traditional occupations/artisans, etc.

(b) and (c) At present, there is no proposal to frame
such a policy in this Ministry.

(d) The details of the financial assistance provided
by NBCFDC to State Channelising Agencies for further
disbursement to the eligible members of Backward
Classes during last three years are given in the enclosed
Statement. These figures aiso include loans isbursed to
persons living in rural areas and depend upon traditional
occupations/artisans etc.

Staternent

National Backward Classas Finance & Development Corporation

State-wise Disbursement by NBCFDC duing the last three years upto 371st March, 2006

S.No. Name of States 2003-04 2004-05 2005-06
Disbursement Disbursement Disbursement

Rs. Lacs. Rs. Lacs. Rs. Lacs.

1 2 3 4 5
1. Andhra Pradesh 1150.00 250.00 200.00
2. Assam 95.68 80.20 250.00
3. Bihar 7.50 170.00 30.00
4. Chhattisgarh 25.00 108.19 150.00
5. Chandigarh (UT) 15.00 24.70 10.00
6. Delhi (UT) 50.00 50.00 -
7. Gujarat 350.00 350.00 250.00
8. Goa 46.67 28.45 41.87
9. Haryana 200.00 175.00 300.00
10. Himachal Pradesh 182.84 250.00 185.93
11. Jammu and Kashmir 15.00 40.60 2.00
12. Jharkhand 270.30 - 25.00
13. Kamataka 1690.77 1000.00 1005.00
14. Kerala 3067.50 1697.50 2334.00
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1 2 3 4 5

15. Madhya Pradesh 492.50 148.75 100.00
16. Maharashtra 2684.00 1950.00 1700.00
17. Orissa 50.00 50.00 50.00
18. Punjab 43.00 200.00 230.00
19. Pondicherry (UT) 50.00 50.00 85.03
20. Rajasthan 114.68 293.40 400.00
21. Sikkim 125.00 257.90 352.05
22. Tamil Nadu 1075.00 800.00 1350.00
23. Tripura - 99.03 50.00
24 Uttar Pradesh 550.00 616.00 158.00
25. Uttaranchal 9.00 52.75 104.46
26. West Bengal 750.00 600.00 400.00

Problems of Army Personnel

2335. DR. BABU RAO MEDIYAM:
SHRI DALPAT SINGH PARSTE:
SHRI SARVEY SATYANARAYANA:
SHRIMATI SUMITRA MAHAJAN:
SHRI P. MOHAN:

Will the Minister of DEFENCE be pleased to state:

(a) whether any mechanism exists in the Armed
Forces to look into the factors leading to stress and strain
problems including suicides among Army personnel;

(b) if so, the details thereof; and

(c) if not, the corrective measures taken by the
Government in this regard?

THE MINISTER OF DEFENCE (SHRI PRANAB
MUKHERJEE): (a) to {c) There is a well laid mechanism
existing in the Armed Forces for educating and counselling
of individuals on stress related issues which cover suicides
also. This includes increased formal and informal
interaction between senior and junior officers;
strangthening time tested reporting and feedback system
in the unit; using services of psychiatrists and counseflors

to conduct lectures/presentations and educate officers/
personnel; identifying personnel under stress and carrying
out psychological conditioning and counselling of identified
individuals. Officers and other personnel in the Services
have been sensitised on the subject. Two Psychiatric
centres in the Northem and Eastem Commands have
been augmented by posting additional psychiatrists.

Banners and Posters at Stations/platforms

2336. SARDAR SUKHDEV SINGH LIBRA: Will the
Minister of RAILWAYS be pleased to state:

(a) whether the Railways are aware that many
Railway Trade Unions and other organisations often put
up banners and paste stickers, posters, etc. on the railway
stations/platforms disfiguring them;

(b) if so, whether the Railways propose to issue
instructions or guidelines to the concemed authorities in
this regard; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) to (c) The Railway
administrations allot notice boards for displaying notices



m Whttten Answers

by recognized Unions/Associations. Unions/Associations
and other organizations sometimes take permission for
putting up additional banners, posters, etc., in the interest
of Railway staff and travelling passengers. In case they
stick posters and put up banners, etc., without prior
permission at other than specified places, they are liable
for action under extant rules/regulations.

Formation of Eastern Gas Grid

2337. SHRI SUNIL KHAN:
SHRI BASU DEB ACHARIA:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether the Government of West Bengal has
brought to the notice of the Union Government about the
problem faced by States in Eastern Zone in the industrial
scenario due to non-availability of natural gas in Eastemn
Zone,

(b) if so, whether the Govemment has received any
proposals from the Govemment of West Bengal for
formation of Eastern Gas Grid;

(c) if so, the details thereof; and

(d) the action taken/proposed to be taken by the
Union Govemnment in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI DINSHA
PATEL): (a) Yes, Sir.

(b) to (d) The West Bengal Government has mter
alia conveyed that in spite of substantial demand for
natural gas in Eastern India, especially West Bengal, no
natural gas transmission infrastructure has been developed
in the region mainly due to non-proximity of supply
sources. This is likely to lead to serious regional
imbalance unless some steps are taken to ensure
equitable distribution of natural gas in the country. The
responsibility of expanding gas market to the areas which
are starved of gas cannot be left to market forces and
all inter-state gas pipelines should be built and managed
by a public sector undertaking having experience,
expertise and requisite infrastructure in the public interest.

AUGUST 17, 2006

fo Questions 112

The policy for development of natural gas pipelines,
under finalization by the Government in consultation with
various stakeholders, envisages to promote investment
from public as well as private sector in natural gas
pipelines to facilitate open access for all players to the
pipeline network on a non-discriminatory basis, promote
competition among entities and secure the consumer
interest in terms of gas availability and reasonable tariff
for natural gas pipelines. The development of network
would, /nfer alia, depend upon the avalilability of gas and
necessary tie-ups for gas sourcing and marketing.

GAIL (india) Limited has plans to lay Jagdishpur-
Haldia gas Pipeline to cater to the gas demand in West
Bengal subject to availability of gas.

[Translation]
Profit Margin of Public Sector Oil Companies

2338. SHRI TUFANI SAROJ:
SHRI M.P. VEERENDRA KUMAR:
SHRI DUSHYANT SINGH:
SHRI ANANTA NAYAK:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether the profit of Public Sector Oil Companies
have declined during the first half of the year 2006-07;

(b) if so, the details thereof and the reasons there-
for, company-wise;

(c) whether the Public Sector Oil Companies,
particulaty GAIL (India) Ltd. have demanded change in
subsidy sharing mechanism;

(d) if so, the response of the Government thereon;
and

(o) the other steps taken by the Govemment to make
Public Sector Oif Companies profitable?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI DINSHA
PATEL): (a) Yes, Sir. The profits of PSU Oil Marketing
Companies (OMCs) have declined during the first quarter
of 2006-07 (Aprii-June) as per detalls given below:
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OMCs Profit After Tax Profit After Tax Profit After Tax
2005-06 2005-06 2006-07
(April-June) (April-June)
10CL 4915 (57.93) 1780.52#
BPC 130" (431.30) (677.30)
HPC 406 (507.89) (607.67)
1BP 12 (233.97) (458.70)

#Represents I0C's Profit After Tax for the Period April-June'06. However, this includes profit on sale of shares worth Rs. 3224.78 crores.
Hence profit/(loss) after tax before this item would be Rs. (1444.26) crore.

(b) The OMCs have shown declining in profits on
account of huge under-recoveries on sale of domestic
LPG, PDS Kerosene, petrol and diesel.

(c) and (d) Yes Sir. While it is appreciated that
subsidy burden sharing by the upstream companies on
LPG and kerosene places a strain on their profitability,
the corresponding burden on the OMCs on account of
under-recoveries on sensitive petroleum products is even
higher. The burden sharing mechanism seeks to place
collective responsibility on oil sector.

(e) Government has taken the following additional
measures 1o make up the losses of public sector oil
companies for the current fiscal year:

(i) Issue of oil bonds amounting to Rs. 28,300 crore
during 2006-07.

(i) Sharing of under-realization by upstream oil
companies amounting to Rs. 24,000 crore during
2006-07

(i) Change in pricing methodology of petrol and
diesel. Discount from refineries.

(iv) Reduction in Customs duty on petrol and diesel.
import of LNG from Austraiia

2339. SHRIMATI KIRAN MAHESHWARI: Will the
Minister of PETROLEUM AND NATURAL GAS be pleased
to state:

(a) whether the Govemment proposes to import
Liquefied Natural Gas from Australia;

(b) if so, the details thereof; and
(c) the progress made so far in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI DINSHA
PATEL): (a) to (c) M/s Petronet LNG Limited (PLL) is in
process of negotiations for import of 2.5 MMTPA (million
metric tones per annum) Liquefied Natural Gas (LNG)
from Australia for its proposed Kochi LNG terminal.

Construction of Raillway Line between
Haridwar and Vikasnagar

2340. SHRI AVTAR SINGH BHADANA:
DR. RAJESH MISHRA:

Will the Minister of RAILWAYS be pleased to state:

(a) whether the Railways propose to construct raitway
line between Haridwar and Vikasnagar via Dehradun;

(b) if so, the details thereof, and

(c) the measures taken by the Railways for
implementation of said proposal?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) No, Sir.

(b) Does not arise.

(c) Rail link already exists between Haridwar and
Dehradun. Dehradun-Vikasnagar is not a sanctioned

project.
[English]
AC Coaches without Water

2341. SHRI KINJARAPU YERRANNAIDU: Will the
Minister of RAILWAYS be pleased to state:
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(a) whether in spite of complaints, AC coaches in
AP Express and Sampark Kranti trains remain without
water and toilets uncleaned while coming to Hyderabad;

(b) if so, the details thereof;, and

(c) the steps taken to provide basic facilities in these
coaches?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) No, Sir. Coaches of all
trains including AP Express and Sampark Kranti trains
are topped up with water and their toilets cleaned during
attention in maintenance depots. Water is also topped up
during joummey at stations nominated for this purpose.
For enroute cleaning of toilets and removal of garbage
from bins etc. in long distance trains facilities are being
set up at identified location under Clean Train Station
Scheme. Under this scheme long distance Mail/Express
trains passing such locations during daytime are given
mechanised cleaning of toilets, removal of garbage from
bins, spray of deodorant and mosquito repellent, outside
cleaning of window glasses of AC coaches on platform
side etc.

(b) Does not arise.

(c) Standard schedule of amenities/facilitis are provided
in all coaches during their manutacture as also during
maintenance schedule like Periodic overhaulintermediate
overhaul and other preventive maintenance schedules.

[Translation]
Utilisation of Surpius Assets

2342. DR. DHIRENDRA AGARWAL:
SHRIMAT!I SANGEETA KUMARI SINGH DEO:

Will the Minister of HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES be pleased to state:

AUGUST 17, 2006

to Questions 116

(a) whether Central Public Sector Enterprises have
surplus assets which are lying idle;

(b) if so, the details thereof, and

(c) the steps taken/being taken for appropriate
utilization of assets?

THE MINISTER OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI SONTOSH MOHAN DEV):
(a) and (b) Surplus assets are identified by managements
of Central Public Sector Enterprises (CPSEs) as per their
requirement. As a part of revivalirestructuring of CPSEs,
utilization of surplus assets is an important component of
restructuring plan. The Govemmment in December, 2004
has set up a Board for Reconstruction of Public Sector
Enterprises (BRPSE) for making recommendations
regarding restructuring/revival of sick and loss making
CPSEs. Based on the recommendations of BRPSE, the
Govemment has, /nfer-akia, approved disposal/utilization
of surplus assets as a part of revival/restructuring package
of CPSEs. As per available information, a list is enclosed
as statement.

(c) The sale proceeds of the surplus assets are
utilized for the purposes like payment to creditors,
repayment of Govemment of india (GOI) loan and Bank
Loans, employees dues including VRS payments,
outstanding payments to other agencies including Central
Industrial Security Force (CISF) and modernization/
expansion of units.

Stetement

Surplus assets indicated in the revival package recommended by BRPSE and approved by Gowvemment

SI.No. Name of the CPSE and the administrative Surplus assets
Ministry/Department
1 2 3
1. Cement Corporation of india Ltd. Sale of surplus assets of 7 non-
{Department of Heavy Industry) operation units.
2. Heavy Engineering Corporation Ltd. Settiement of surplus assets and

(Department of Heavy Industry)

3. Praga Tools Ltd.
{Department of Heavy Induetry)

disposal of surplus land.
Sale of sumplus assets.
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1 2

3

4, National Textiles Corporation Ltd. & its
subsidiaries
{Ministry of Textiles)

5. Hindustan Antibiotics Ltd.

(Department of Chemicals & Petrochemicals)

6. Hindustan Insecticides Ltd.

(Department of Chemicals & Petrochemicals)

Sale of surplus land.

Sale of surplus land.

Sale of surpius land.

[English]
Chakan Airport

2343. SHRI SURESH KALMADI: Will the Minister of
CIVIL AVIATION be pleased to state:

(a) whether the Chakan Airport at Pune has not been
found suitable to accommodate one additional paraliel
runway, to serve bigger aircraft on international route;

(b) if so, whether attempts have been made to locate
alternative site to construct a new intemational airport
with state-of-the-art infrastructure and facilities; and

(c) it so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) Site
recommended by Govemment of Maharashtra is being
examined in consultation with Ministry of Defence,
Govemment of India and no final decision has been taken.

(b) and (c) Question does not arise.

[Translation]
Investment in Refinery Sector

2344. SHRI RAMJI LAL SUMAN:
DR. CHINTA MOHAN:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) the total capital invested in the refineries during
each of the last three years;, and

(b) the annual average percentage of dividend eamed
by these refineries on the basis of capital invested during
the said period?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI DINSHA
PATEL): (a) The total capital invested in the refineries
during the years 2003-04, 2004-05 and 2005-06 is
Rs. 4686.21 crore, Rs. 7062.86 crore and Rs. 6274.56
crore respectively.

(b) The information is being collected and will be
laid on the Table of the House.

[English]
Petrol Pumps/LPG Agencies Aliotted to

Ex-servicemen

2345. SHRI UDAY SINGH:
SHRI CHANDRA MANI TRIPATHI:
PROF. VIUAY KUMAR MALHOTRA:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether the petrol pumps/Liquefied Petroleum Gas
agencies allotted to Ex-servicemen/Martyrs and their
dependents are being grabbed by oil mafias in
connivances with officers of Oil Marketing Companies as
reported in Hindustan Times dated July 17, 2006;

(b) if so, whether the Govemment has received any
complaints in this regard;

(c) i so, the details thereof, and

(d) the reaction of the Govemnment thereto along with
the action taken thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI DINSHA
PATEL): (a) to (d) The news-item, captioned “Fraud stink
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in petrol pump scheme” , which appeared in the Hindustan
Times on 17.7.2006, has been seen. The specific case
referred Yo in the said news-item is not a retail outlet
(RO) dealership (petrol pump) allotted under Govemment's
special scheme for allotment of retail outlet dealerships/
LPG distributorships to the widows/next of kin of the
defence personnel killed in action in ‘Operation Vijay' in
Kargil, but it is a dealership allotted by Indian Oil
Corporation Limited (1OC) under ‘Defence Category', as
per their normal selection procedure.

The case is about illegal control of I0C's RO, M/s
Shaheed Harinder Filling Station at Jattari in Aligarh
District, Uttar Pradesh. The matter was referred to lOC's
Vigilance Department for investigation. A report has been
received by the Government from the Chief Vigilance
Officer (CVO), IOC. As per the report, it is prima facie a
case of benami operation. The report states that one
unscrupulous individual had influenced the aliottee of the
RO into letting him run the RO in lieu of financial
_ consideration. The CVO has recommended action against
the negligent officers and has also recommended certain
measures to check the menace of benami operation
especially in the case of allottees under ‘Defence
Category’, who do not have much prior business
experience. The report has been examined in the Ministry
and the management of IOC is being advised to take
action as per the findings of the CVO.

Merger of Sick PSUs

2346. SHRI BANSAGOPAL CHOUDHURY: Will the
Minister of HEAVY INDUSTRIES AND PUBLIC
ENTERPRISES be pleased to state:

(a) whether the Govemment proposes to rehabilitate
the sick Public Sector Undertakings (PSUs) by merging
with other PSUs;

(b) it so, the details thereof; and

(c) the time by which these' PSUs are likely to be
merged?

THE MINISTER OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI SONTOSH MOHAN DEV):
(a) and (b) The policy of Govermment on public sector
has been stipulated in the National Common Minimum
* 'Programme (NCMP) which advocates a strong and
effective public sector whose social objectives are met
‘by its commercial functioning. While every effort will be
made to modemise and restructure sick public sector
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companies and revive sick industry, chronically loss-
making companies will either be sold-off or closed after
all workers have got their legitimate dues and
compensation. Merging of one sick CPSE with another
CPSE is also one of the options considered for revival.
Government has since approved merger of Indian Iron
and Steel Company Ltd. (I1ISCO) with Steel Authority of
India Ltd. (SAIL) and merger of Praga Tools Ltd. with
Hindustan Machine Tools Ltd.

(c) The merger of ISCO with SAIL has aiready been
given effect to.

Extension from KRIBHCO to Hazira

2347. SHRI KASHIRAM RANA:
SHRI MANSUKHBHAI D. VASAVA:

Will the Minister of RAILWAYS be pleased to state:

(a) whether there is any proposais under consideration
of the Railways for connecting Hazira Port to its hinterland;

(b) it so, the details thereof,

(c) whether the Railways would consider to extend
the side track for KRIBHCO up to Hazira; and

(d) it so, the time bound programme for completion
of the project, if any?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRi R. VELU): (a) Yes, Sir.

(b) The Memorandum of Understanding (MoU) was
signed on 13.01.2005 among the following parties:-

(i) Rail Vikas Nigam Limited (RVNL)

(i) Hazira Port Private Limited

(i) Gujarat Industrial Development Corporation
(iv) Essar Steel Limited

(v) Gujarat Maritime Board

The basic objective of the MoU is to enable formation
of a project specific Special Purpose Vehicle for

implementation of the railway line project from Surat to
Hazira Port.
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(c) As per the techno-economic feasibility survey, the
new line is proposed parallel to the existing KRIBHCO
siding.

(d) The construction will be taken up on completion
of the project development, agreement of strategic partners
in financial participation and sanction of the project. The
construction of the project is expected to take about three
years after sanction.
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(b) the installed capacity of each plant and the
quantity of LPG produced therein during each of the last
three years; and

(c) the stock position of LPG during the last three
years?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI DINSHA

PATEL): (a) LPG is being produced from natural gas
and condensate at the production facilities of Oil and
Natural Gas Corporation Limited (ONGC), at Uran
(Maharashtra), Ankleshwar and Gandhar (Gujarat). LPG
produced from ONGC sources is currently being
transferred to public sector Oil Marketing Companies
(OMCs).

LPG Plants of ONGC

2348. SHR! BRAJESH PATHAK: Will the Minister of
PETROLEUM AND NATUR}L GAS be pleased to state:

(a) the details of Liquefied Petroleum Gas plants of
the Oil and Natural Gas Corporation Ltd. (ONGC)
functioning in the country; (b) and (c) Details are given in the enclosed

Statement.
Statement

Installed capacily of LPG Plants of ONGC, produced and LPG closing stock
auring last three years ie. 2003-04 to 2005-06

(Figures in ‘000 tonnes)

2003-04 2004-05 2005-06
Uran Plant (Maharashtra)
Installed capacity 477.000 477.000 477.000
LPG produced 512.486 455.399 452.737
LPG closing stock 0.807 0.673 0.948
Hazira Plant (Gujarat)
Installed capacity 570.000 §70.000 570.000
LPG produced 603.339 583.481 589.694
LPG closing stock — 5.969 8.250
Ankieshwar Plant (Gujarat)
Installed capacity 49.000 49.000 49.000
LPG produced 12.154 12.509 10.692
LPG closing stock 0.255 0.204 0.228
Gandhar Plant (Gujarat)
Installed capacity 60.000 60.000 60.000
LPG produced 43.786 43.492 41.186
0.780 0.720 1.248

LPG closing stock
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High Powered Committes on Rallways Safety

2349. SHRI M. RAJA MOHAN REDDY: Will the
Minister of RAILWAYS be pleased to state:

(a) whether the Railways propose to set up a High
Powered Committee to examine and review the various
safety measures introduced in the Railways on the
recommendations made by earlier Committees, in the light
of spurt in accidents and crimes in trains; and

(b) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) No, Sir. Actually there
had been a declining trend in number of consequential
train accidents. During the period from January to June
2006 there had been 109 consequential train accidents
as compared to 121 during the corresponding period of
last year. Similarly, there is a decrease in the total number
of cases of crimes reported in trains during this period
as compared to corresponding period of last year.

(b) Does not arise.
Abolition of Posts of Train Superintendents

2350. SHRI PRABHUNATH SINGH: Wil the Minister
of RAILWAYS be pleased to state:

(a) whether the Railways have announced the
abolition of posts of train superintendents recently;

(b) if so, the details thereof and the reasons therefor;

(c) whether the Railways propose to withdraw its
decision to disband the posts of train superintendents;

(d) if so, the details thereof; and

(e) it not, the measures proposed to be taken to
provide necessary emergency facilities to the passengers
in trains?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) and (b) It has been
decided 16 deploy train superintendents in Rajdhani and
Shatabdi Express trains only.

(c) No, Sir.

(d) Does not arise.

(e) The train manning staff monitor on-board
deficiencies apart from attending to passenger complaints

and grievances. They are also trained for providing
emergency services like fire-fighting, first-aid, etc.
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Concession to Artiste

2351. SHRI N.N. KRISHNADAS: Will the Minister of
RAILWAYS be pleased to state:

(a) whether any concessions are provided to the
accredited performing artists by the Railways;

(b) if so, the details thereof;

(c) whether the Railways propose to give more
concessions to artists to promote art and culture in the
country; and

{(d) if so, the details there of?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) and (b) Railways grant
50% concession in first class and 75% concession in
second/sleeper class Mail/Express fares to bonafide

. professional entertaining companies or parties (theatrical

and concert parties and music and dancing and magician
troupes) travelling to participate in specific performances
sponsored or approved by the Central Sangeet Natak
Academy or State Sangeet Natak Academies or Ministry
of Youth Affairs and Sports for journeys more than
300 kms on production of the requisite certificate.

(c) No Sir.
(d) Does not arise.
Expansion of Rallway Networks

2352. SHRI DUSHYANT SINGH: Will the Minister of
RAILWAYS be pleased to state:

(a) the steps taken by the railways on the expansion
of railway network in the country during Tenth Plan against
the targets set for the said plan;

(b) the funds allocated and spent on expansion of
railway network in the Tenth Plan so far;

(c) whether there is also any proposal to further
expand its network in Eleventh Plan; and

"(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) and (b) The physical
targets, achievements, funds allocated and amount spent
on expansion of network during the first four years of the
Tenth Five Year plan is as under:-
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ltem Physical Performance in First 4 years (2002-03 to 2005-06)
Target Physical Funds Allocated” Amount Spent
(10th Plan Achievement (Rs. Cr) (Rs. Cr.)
2002-07) (Kms)
New Lines 1310 6419.98 6678.39
Gauge Conversion 2365 4301.58 4601.91
Doubling 1500 2218.61 2301.94
(c) Yes, Sir. [English]

(d) Construction of Dedicated Freight Corridors,
Gauge Conversion, augmentation of capacity by doubling
and providing additional lines are some of the major thrust
areas in expansion of railway network in the Eleventh
Plan.

[Translation]

Upgradation and Development of
Devi Ahilyabai Museums

2353. SHRI KRISHNA MURARI MOGHE:
SHRI VIJAY KUMAR KHANDELWAL:

Will the Minister of CULTURE be pleased to state:

(a) whether the Union Govemment has received any
proposal from the Govemment of Madhya Pradesh for
financial assistance for upgradation and development of
Devi Ahilyabai Museums at Maheshwar and Khargon;

(b) it so, the details thereof, and
(c) the action taken by the Govemment thereon?

THE MINISTER OF TOURISM AND CULTURE
(SHRIMATI AMBOKA SONI): (a) to (c) The proposal was
received in this Ministry during 2004-05 and was placed
before the Expert Committee constituted under the scheme
of ‘Promotion and Strengthening of Regional and Local
Museums' in its meeting held on 25.11.2004. The Expert
Committee did not recommend the proposal, as the
construction of a new Museum is not covered under the
scheme.

Railway Line from Haldibari to
Changrabandha line

2354. SHRI HITEN BARMAN: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the survey of new railway line from
Haldibari to Changrabandha via Mekhligan has been
completed;

(b) if so, the details and the outcome thereof;

(c) the expenditure by the Railways on carrying out
the survey of the said project; and

(d) it not, the reasons therefor and the time by which
the survey work will be completed?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) and (b) No, Sir.
However, survey for new line from Haldiabri to Mekhliganj
has been completed recently as per which cost of
construction of 17.20 kms. long line has been assessed
as Rs. 161.70 crore with rate of retum of (-) 5.40%.

{c) The total anticipated cost the survey of new line
from Haldibari to Changrabandha is Rs. 1.71 lakhs only.

(d) Survey for Mekhliganj-Changrabandha has been
sanctioned in May, 2006 only. No target has been fixed
for the combined survey for Haldibari to Changrabandha
new line.

Protection of Buddhist Sites
2355. SHRI ADHIR CHOWDHURY:

SHR! NIKHIL KUMAR:

SHRI JOACHIM BAXLA:

Will the Minister of CULTURE be pleased to state:
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(a) whether many Buddhist sites in the country are
not property protected by the Govemment;

(b) if so, the details thereof;

(c) whether the Government with the help of foreign
agencies have spent crores of rupees on the maintenance
of Buddhist sites in the country during past few years;

(d) if so, the details of the amount spent there on
during each of the last three years; and

(e) the further steps taken by the Govemment to
properly protect th Buddhist sites in the country?

THE MINISTER OF TOURISM AND CULTURE
(SHRIMATI AMBIKA SONI): (a) and (b) Ali the Buddhist
sites in the Country, Protected under the Anciert Monuments

AUGUST 17, 2006

o Questions 128

& Archaeological Sites & Remains Act, 1958 are properly
maintained.

(c) to (e) Archaeological Survey of India has taken
up Ajanta Ellora Conservation and Tourism Development
Project under a soft loan from Japan Bank of Intemational
Co-operation. The first phase of the work was completed
in 2002 whersin an expenditure of Rs. 9.11 crore was
incurred. The phase-li of the Project is in progress where-
in conservation of Ajanta, Ellora, Pitalkhora and
Aurangabad Caves have been identified with a provision
of about Rs. 37.90 crores.

In addition, Japan Trust Fund has provided aid for
conservation of Stupa at Satdhara.

The expenditure incurred during the last three years
on these projects is given in the enclosed Statement.

Statemnent
(Expenditure in Rs. in lakhs)
Si.No. Name of the Monument Year
2003-04 2004-05 2005-06

1. Ajanta Caves 81.17 41.04 86.26

2. Eltora Caves 41.41 72.70 50.07

3. Aurangabad Caves 0.98 22.49 30.25

4. Pitalkhora Caves 0.21 0.10 0.43

5. Buddhist stupa at Satdhara - 21.12 10.43
[Translation]

State-of-the-Art Technique for Survey

2356. SHRI PANKAJ CHOWDHARY: Will the Minister
of PETROLEUM AND NATURAL GAS be pleased to
state:

(a) whether there is any proposal to conduct aerial
survey for exploration of oil and gas reserves in the
country particularly Bihar with the help of State-of-the-art
technique;

(b) it so, the details thereof;

(c) the time by which the survey is likely to be
undertaken; and

(d) the estimated funds to be incurred on the said
work?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI DINSHA
PATEL): (a) to (d) Yes, Sir. Directorate General of
Hydrocarbons (DGH) has planned to carry out
aeromagnetic survey in the area of Himalayan foreland
in the States of Punjab, Himachal Pradesh, Uttaranchal,
Uttar Pradesh, Bihar and North Eastern (NE) States. Tifi
date, about 25,000 Line Kilometres (LKM) has been
covered 8o far. Remaining 75,000 LKM will be caried

out in above States by 2007-08. Estimated cost to carry
out above survey is Rs. 12 crores
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One exploration block GV-ONN-2002/1 was awarded
to M/s Caim Energy (Pty.) Ltd. under 4th round of NELP
in the State of Bihar. Operator proposes to carry out
aeromagnetic survey in this block.

[English]
Augmentation of Fleet Strength

2357. SHRI B. MAHTAB: Will the Minister of CIVIL
AVIATION be pleased to state:

(a) whether the Government has any proposal to
augment the fleet strength of Pawan Hans Helicopters
Limited during 2006-07;

(b) if so, the details thereof;, and

(c) the new helicopter services proposed to be started
during the current year?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) As
per the approved plan for the year 2006-07, Pawan Hans
Helicopters Limited (PHHL) is to acquire 2 new medium
helicopters during the year 2006-07. Accordingly, PHHL
has signed contract for purchase of two Dauphin N3
helicopters in May, 2006.

(c) PHHL has plans for leasing their helicopters on
wet lease basis to the State Govemments of Nagaland,
Gujarat and Uttaranchal for connecting important tourist
and religious places.

Tourism Development in NE States
2358. SHRI SUBRATA BOSE:
SHRI M.K. SUBBA:
SHRI MILIND DEORA:

Will the Minister of TOURISM be pleased to state:

(a) whether the North Eastern States have registered
a growth of 10-15 percent in tourism;

(b) it so, the factors contributed to this growth;

(c) whether the Government has decided to spend
Rs. 2 billion to promote tourism in the North Eastern
States;

(d) if so, the details thereof alongwith the projects
identified for the purpose; and

(e) the extent upto which Eco-tourism has been able
to attract the tourists to the North Eastern States?

THE MINISTER OF TOURISM AND CULTURE
(SHRIMATI AMBIKA SONI): (a) and (b) The growth of
tourism in North East States differs from State to State.
As a result of promotional efforts made by Ministry of
Tourism, Government of India and the respective State
Governments there is increase in number of domestic
and foreign tourist arrivals to NE States. Statement |
indicating number of tourist arrivals to NE States is
enclosed.

(c) to (e) Development and Promotion of tourism is
the responsibility of the respective State Govermment/Union
Territory Administration. However, Ministry of Tourism,
Government of india provide financial assistance to State
Govemnment/Union Territory Administration in respect of
tourism related projects which are identified in consuitation
with the concerned State Government/UT Admn.
Statement | showing the projects indentified for NE States
for the year 2006-07 is enclosed. A minimum 10% of the
total plan outlay of the Ministry of Tourism, Government
of India is earmarked for development & promotion of
tourism in NE States.

Statement /

Number of Tourst Amvals To North East Siales

State U/T 2003 2004 ' 2005
Domestic Foreign Foreign Foreign Domastic Foreign
1 - 2 3 4 5 6 7
Arunachal Pradesh 2195 123 4740 269 3005 289
Assam 2156675 6610 2288093 7285 2467652 10782
93476 249 94299 316
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1 2 3 4 5 6 7
Meghalaya 371953 6304 433495 12407 375901 5099
Mizoram 35129 279 38598 326 44715 273
Nagaland 5605 743 10056 1084 17470 883
Sikkim 179661 11966 230719 14646 251744 16523
Tripura 257331 3196 260907 3117 216330 2677
Statsinent I
ltems of works prioritised for the year 2006-07 for the States of North-Eastern Region
State ltem of works
1 2
ASSAM (a) Under Destination Development
1. Kamakhaya and Satellite Piigrimage Township of Hazo.
2. Sivasagar
3. Convention Centre & Weliness Centre at Hotel Brahmputra Ashoka,
Guwahati.
(b) Under Circuit Development
1. Orang-Tezpur-Nameri-Bhalukpong-Tawang Tourist Circuit.
(c) Under Fairs & Festivals/Events
1. Rangoli Utsav
2. Dehing-Patkai
3. Tea Tourism
4. Kaziranga Elephant Festival
(d) Rural Tourism: 1. Charideo Sukafa Nagar in Sivasagar Dist.
() LRG: 1. Ropeway Project at Kamakhaya Hill
ARUNACHAL PRADESH (a) Under Destination Development

(b)

(c)

1. Amenities at Parsuramkund Lohit District.

2. Restoration & Preservation of Heritage Site (Stone Rampart) at Dambuk.

Under Circuit Development

1. Tinsukia (Assam)-Namsai-Tezu-Walong-Dongi

Under Fairs & Festivals/Events
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MIZZORAM

MEGHALAYA.

Events:

1. Arunachal Festival 2006

2. Siang River Festival

Festival:

(@

(e

()

(b)

(e)

(a)

(b)

1. Nyokum/Mopin Festival

2. Buddha Mohatsava

Rural Tourism:

1. Ligu Village, Upper Subansiri District

2. Development of Rural Tourism of Igo-Kato (Nikte), West Siang District
LRG:

1. Development & Procurement of Adventure Equipments at Ganga Lake, Itanagar
‘Under Destination Development

1. Chaltlang

2. Chatfith

Under Circuit Development

1. Southern-Hrangchalkawn, Tawipui'S’, Lawngtiai, Saiha, Vawmbuk, Sangau, S.
Vanlaiphi.

2. Eastem-Keitum, N. Vanlaiphai, East Lungdar, Khawung, Farkawn, Zokhawthar,
Hnahla

Under Fairs & Festivals/Events

1. Chapchar Kut

2. Thalfavang Kut

3. Anthurium Festival as Major Events

Under Destination Development

1. Protection & development of caves around Jowai.
2. Tura

Under Circuit Development

1. Williamnagar-Jakrem-Jowai

2. Shillong-Cherrapunji Jowai Mawplong
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MANIPUR

NAGALAND

(c)

(a)

(b)

()

(d)

(a)

(b)

(©

(d)

Under Fairs & Festivals/Events

1. Winter Tourism Festival

2. Shillong Atumn Festival

3. Nongkrum Festial

4. Wangla Festival

Under Destination Development

1. Nongmaiching (Eco-Park with Golf course)
2. Imphal

Under Circuit Development

1. Imphal, Bishnupur, Sendra, Churachandpur.
Under Fairs & Festivals/Events

1. Manipur Tourism Festival

2. Manipur Tourism Meet

3. LUI-NGAI-NI Festival

4. KUT Festival

Rural Tourism: 1. Andro, Khongiom and None
Under Destination Development

1. Tourist Travel Destination Touphema, Kohima district.
2. Aizuto, Zunheboto District.

Under Circuit Development

1. Zunheboto-Tuensang-Kiphiri

2. Govemor's camp (Wokha)-Nui Land Area (Dimapur)-Jalukie Peren).
Under Fairs & Festivais/Events

1. Tokhu Emong

2. Metumniu

3. Hombill Event

4. Event-Cultural night Varity Show

LRG:

1. Development of Golf Course Dimapur
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2

SIKKIM

TRIPURA

(a)

(b)

(c)

(d)

(e)
(a)

(b)

{c)

Under Destination Development

1. Development of Amusement Park at Samsa.
Under Circuit Development

1. Pilgrim Circuit at Sorang.

2. Development of Tourist Centres at Aritar, Phodang and Mangan in East &
West in Sikkim.

Under Fairs & Festivals/Events

1. Namchi Mahotsav

2. Gangtok Winter Festival

3. Maghey Mela

4. Aritar Mela

Rural Tourism: 1. Rong Village in South Sikkim
LRG: 1.  Recreation centre around Tsongu Lake
Under Destination Development

1. Chaturdashi Devta Bari

Under Circuit Development

1. Development of North West Tripura Circuit.
Under Fairs & Festivals/Events

1. Neermahal festival.

[Translation]

However, on the request of M/s BELL Helicopter, USA,
the Hindustan Aeronautics Limited (HAL) have assembled

Assembly of 407 Helicopter one 407 helicopter for their customer in India as a

2359. SHRI RASHEED MASOOD: Will the Minister gesture.
of DEFENCE be pleased to state:

(c) No, Sir.
(a) whether the Hindustan Aeronautics Ltd. and BEL
have started the assembling work of 407 helicopter; {d) Does not arise.
now-(b) if so, the success achieved in this direction till [English]
(c) whether the Army has placed any order for the Funds by ADB for Railway Projects

said helicopter; and

(d) # so, the details thereof?

2360. SHRI P.C. GADDIGOUDAR:
SHRI SUGRIB SINGH:
SHRI KISHANBHAI V. PATEL:

THE MINISTER OF STATE IN THE MINISTRY OF
DEFENCE (RAO INDERJIT SINGH): (a) and (b) No, Sir. Will the Minister of RAILWAYS be pleased to state:
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(a) whether the Asian Development Bank (ADB) has
agreed to fund some railway projects during 2004-05 and

2005-06;

(b) if so, the details thereof, State-wise;

(c) the details of the target for completion thereof;

(d) the gquantum of assistance being extended by

ADB so far; and

to Questions 140

(e) the details of the extemally aided projects and
loans taken from various agencies other than ADB by
Railways?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) Yes, Sir.

(b) and {c) Asian Development Bank (ADB) approved
funding of the fellowing projects after singing of the loan
agreement in 2004-05. The target dates of completion
are indicated below:

State

Project Target
Orissa 2nd Bridge over river Mahanadi March 2008
Orissa Rajatgarh-Barang Doubling Nov. 2008
Orissa Cuttack-Barang Doubfing Nov. 2008
Orissa Barang-Khurda 3rd line Nov. 2008
Chhattisgarh Bhatapara-Urkura 3rd line Oct. 2008
Andhra Pradesh Gooty-Pulianmpet Doubling - March 2009
Andhra Pradesh Raichur-Guntakal Doubling March 2008
Uttar Pradesh Aligarh-Ghaziabad 3rd line June 2008
Tamilnadu Thiruvallur-Arrakonam 3rd line March 2007

(d) ADB has approved a loan of US$ 313.6 millions
with investment component of US$ 296.6 millions. Tl
date, Rail Vikas Nigam Limited (RVNL), the executing
agency for the above projects has raised claims worth
Rs.15.79 crore for the project for construction of 2nd
Mahanadi Bridge on East Coast Railway.

(e) The details of Extemnally Aided projects and loans
taken from various agencies other than ADB by Railway
are as below:

(i) Mumbai Urban Transport Project (MUTP), which
has both road and rail components, is partly
funded by World Bank. The estimated cost of
the rail component is Rs. 3125 crore. A loan of
US Dollar 463 million has been extended by
International Bank for Reconstruction and
Development (IBRD) and a credit of Special
Drawing Right (SDR) 62.5 million has been
extended by International Development
Association (IDA).

(i) Project of Modemisation of Signalling between
Ghaziabad and Kanpur is being partly funded
by Kreditanstait fur Wiederatbau (KFW),
Germany. The estimated cost of the project is
Rs. 425 crore. The loan amount is DM 185
million (Euro 94.5 million).

Modernisation of Chhatrapeti Shivaji
Terminal Station

2361. SHRI MOHAN RAWALE:
SHRI HARIBHAU RATHOD:
SHRI EKNATH MAHADEO GAIKWAD:
SHRIMATI NIVEDITA MANE:

Wili the Minister of RAILWAYS be pleased to state:

(a) whether the Railways have received any proposal
from the Govemment of Maharashtra for setting up a

new terminal at the Chhatrapati Shivaji Terminal Station,
Mumbai;
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(b) it so, the details thereof;, and
(c) the action taken by the Railways thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) No, Sir.

(b) and (c) Do not arise.
Weifare Measures for Buddhists

2362. SHRI KIREN RIJIJU: Will the Minister of
MINORITY AFFAIRS be pleased to state:

(a) whether the Government is taking any measures
for the weltare of the Buddhists in the country;

(b) if so, the details thereof;

(c) whether there is any complaints regarding the
census related to Buddhists population; and

(d) if so, the details thereof and the action taken
thereon?

THE MINISTER OF MINORITY AFFAIRS (SHRI A.
R. ANTULAY): (a)” and (b) Recently, Govemment has
announced Prime Minister's New 15 point programme for
the Welfare of Minorities, which provide for enhanced
opportunities for education, equitable share in income and
employment improving the conditions of living of minorities
and ensuring communal harmony. Wherever, possible 15%
of the targets and outlays are earmarked for minorities.
Besides, National Minorities Development & Finance
Corporation provides loans to minorities on concessional
rates for term loan, micro financing, educational loan etc.
Maulana Azad Educational Foundation also has
educational schemes for minorities.

Buddhists are one of the minorities notified under
the National Commission for Minorities Act, 1992 and
benefits of the welfare schemes for minorities are also
available to them.

(c) and (d) Information is being collected and will be
placed on the Table of the House.

Hostels and Residential Schoois in Gujarat

2363. SHRI RATILAL KALIDAS VARMA:
DR. VALLABHBHAI KATHIRIA:
SHR! JASHUBHAI DHANABHAI BARAD:

Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

SRAVANA 26, 1928 (Saka)
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(a) whether the Union Government has received
proposals from Government of Gujarat for Central
assistance for the construction of Babu Jagjivan Ram
hostels and residential schools for Scheduled Caste boys
and girls under the centrally sponsored scheme;

(b) if so, the present status of these proposals; and

(c) the time by which the central assistance under
these proposals are likely to be released?

THE MINISTER OF STATE IN THE MINISTRY OF
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI
SUBBULAKSHMI JAGADEESAN): (a) Yes, Sir.

(b) and (c) Gids Hostel: A proposal for construction
of one Hostel each at Babu Jagjivan Ram Pratisthan
(Gowt. Girts Hostel) at Mehsana, Junagarh and Porbandar
was received from the Gowvt. of Gujarat during 2005-06, -
out of which matching central assistance to the Hostel at
Junagarh had been released during 2005-06 itself, as
the documents were complete. Necessary documents in
respect of remaining two Hostels have been received
from the Govt. of Gujarat subsequently.

Boys Hostel: An incomplete proposal for construction
of one Boys Hostel at Babu Jagjivan Ram Pratisthan
(Ideal Residential School for Boys), Idar, Sabarkantha was
received from the Govt. of Gujarat during 2005-06.
Necessary documents are awaited from the Gowt. of
Gujarat.

[Translation]
Rate of Natural Gas

2364. SHRI BHUVANESHWAR PRASAD MEHTA:
Will the Minister of PETROLEUM AND NATURAL GAS

be pleased to state:

(a) whether Oil and Natural Gas Corporation is being
forced to sell its gas on cheaper rates and a very high

price is being paid to the oil field operators of Panna, - .

Mukta and Tapti oil fields, as reported in the Dainik’
Jagaran, dated June 27, 2006;

(b) it so, the details thereof;

(c) the sanctioned rate of gas on which the ONGC
is permitted to sell its gas;
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(d) the names and series-wise details of the field
operators of Panna, Mukta and Tapti oil fields and the
rates which are being received by these operators; and

(e) the reasons for differences in rates of gas of
ONGC and the operators of Panna, Mukta and Tapti?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI DINSHA
PATEL). (a) to (c) While, the price of gas produced by
ONGC from the fields given to it by the Government on
nomination basis is being fixed by the Govemnment under
the Administered Pricing Mechanism (APM), the Panna,
Mukta and Tapti Joint Venture (PMT JV) is selling their
gas on market considerations. While the price of APM
gas for Power and Fertilizer sectors is at Rs. 3200/
thousand standard cubic metre (MSCM), the price of APM
gas for other than Power and Fertilizer sectors APM
consumers is at Rs. 3840/MSCM.

(d) and (e) PMT JV include ONGC, Reliance
Industries Limited and British gas in the ratio of 40:30:30.
The PMT JV sells 4.8 million standard cubic metre per
day (MMSCMD) gas directly to its consumers, and the
remaeining gas @ US $ 4.75/million British thermal units
(MMBTU) to GAIL. As compared to APM gas from the
nominated fields of ONGC, the gas produced from PMT
JV is governed in terms of the Production Sharing
Contract.

HRA to Employees Working in Vehicle
Factory, Jabalpur

2365. SHRI RAKESH SINGH: Will the Minister of
DEFENCE be pleased to state:

(a) whether the employees working in the vehicle
factory, Jabalpur are being compelled to shift into the
Govemment accommodation resulting in logs of House
Rent Allowance to them;

(b) if so, the details of the policy/rules/regulations in
this regard;

(c) whether the Goverment proposes amend the said
policy/rules/regulations; and

(d) if not, the reasons therefor?

AUGUST 17, 2006
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THE MINISTER OF STATE IN THE MINISTRY OF
DEFENCE (RAO INDERJIT SINGH): (a) to (d) Statutory
rules order (SRO-149), relating to quarter allotment in an
Ordnance Factory Estate provide that all employees
posted at a station, where accommodation has been buiit
specifically for employees of Ordnance Factories, have to
apply for allotment of accommodation within one month
of their joining duty. Further, it the allotment of
Government accommodation does not accept the allottee
or fails to occupy the allotted residence after acceptance,
then the said Government employee Is not entitled for
payment of House Rent allowance.

There is no proposal to amend the relevant SRO.
As House Rent Allowance (HRA) is given in lieu of
government accommodation and sufficient Government
accommodation, specifically bullt for employees of
Ordnance factory, is available, it may not be possible to
amend the relevant SRO.

[English]
Oil and Gas Exploration Ventures

2366. SHRI P.C. THOMAS: Will the Minister of
PETROLEUM AND NATURAL GAS be pieased to state:

(a) the .oil and gas exploration ventures going on in
different areas in the country alongwith the agencies
involved in exploration;

(b) whether some of the exploration ventures have
been dropped or discontinued;

(c) if so, the reasons therefor;

(d) the status of exploration in the different areas of
Kamataka and Kerala including Cochin High;

(e) whether production of oil, gas or other petroleum
products have been started in any of the exploration
ventures; and

(f) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI DINSHA
PATEL). (a) Ol and Natural Gas Corporation Limited
(ONGC) is carrying out exploration in 112 nomination
exploration blocks and 46 New Exploration Licensing
Policy (NELP) exploration blocks spread over 18 basins,
both onshore and offshore of the country. ONGC is also
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carrying out exploration for Coal Bed Methane (CBM) in
two nomination blocks and seven blocks awarded under
two CBM rounds.

Oil India Limited (OIL) is carrying out exploration in
8 Nos. of a NELP blocks as consortia partner while in
6 Nos. of NELP blocks, OIL is operator.

In addition to ONGC and OIL, the following
companies are aiso engaged in exploration of oil and
gas in the country:

SRAVANA 26, 1928 (Saka)

Company Number of blocks
RIL 34 (thirty four)
Caim 6 (six)
GSPC 5 (five)
HOEC 3 (three)
Focus (previously Phoenix) 3 (three)
Premier Oil 2 (two)
Enpro Finance 2 (two)
OAO Gazprom 1 {(one)
Canoro 1 (one)
Tullow 1 (one)
Essar 1 (one)
JEPL 2 (two)
Hardy 2 (two)
Niko Resources Lid. 2 (two)
ENI 2 (two)
Geo Petrol 1 (one)
Geo Global 1 (one)

(b) and (c) Yes, Sir. As per the terms of contract
laid dowry in PSC, operator has the option to relinquish/
quit the block after completing the minimum,wprk
commitment of phase- or phase-ll work and before entry

in next phase.

OlL has discontinued exploration activities in block
CY-OSN-97/2 offered under NELP-I, in Cauvery basin.

fo Questions 146

(d) to (f) ONGC has carried out exploration in the
off-shore areas off the coast of Kamataka and Kerala
including Cochin High in Kerala Konkan Basin. As on
1.4.2006, ONGC has acquired 114207 LKM of 2D (49148
LK in shallow and 65023 LK in deep waters) and 4260
sq km of 3D (1423 sq km in shallow and 2837 sq km
in deep waters) seismic data in Kerala Konakan Offshore.
ONGC does not hold any acreage in onland area of
these States. Till date no commercial discovery of
hydrocarbon has been established in this area.

As far as PSC regime is concemed, no expioratory
block has been awarded in the State of Kamataka, Kerala
and Cochin High.

Crude Oil from Sakhalin-i

2367. SHRI BASU DEB ACHARIA: Will the Minister
of PETROLEUM AND NATURAL GAS be pleased to
state:

(a) whether the Oil and Natural Gas Corporation Ltd.
(ONGC) plans to bring crude oil from Sakhalin-| into India
as reported in ‘Business Line’ dated July 19, 2006;

(b) i so, the details thereof;

(c) whether ONGC has also submitted a report on
auctioning of offshore crude to the Govemment;

(d) if so, the details and action taken by the
Govemnment in this regard, and

(e) the amount of crude (equity oil) being brought by
ONGC and ONGC Videsh Ltd. from abroad to India and
its share out of total annual crude requirement in the
country?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI DINSHA
PATEL): (a) and (b) ONGC Videsh Limited (OVL), a
wholly owned subsidiary of ONGC, is planning to bring
the first two cargoes of crude oil each having the capacity
of approx. 700,000 bbls from Sakhalin-1 project in Russia
into India in October and December, 2006.

(c)-and (d) Yes, Sir. The details of infrastructure viz.
jetties, SBM and pipelines available with ONGC at
Jawahardweep and offshore to facilitate auctioning of
crude by ONGC are being assessed.
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(e) OVL has brought the following quantity of crude
ol from GNOP project, Sudan to India from its Saleable
Share after the profit Oil and Taxes payable to the Sudan
Govemment:

Year Quantity shipped o Quaniity of crude  Share out of the total

india out of OVL's  oil procsssed in quanity of crude ol
Saleable share the country processed (%)
(T (T™T)
2003-04 818 118678 0.69
2004-05 333 124302 0.27
2005-06 256 126986 0.20

TMT :Thousand Metric Tonne.
Metro Rall in Kolkata

2368. SHRI RUPCHAND MURMU: Will the Minister
of RAILWAYS be pleased to state:

(a) whether there is any proposai to connect Howrah
and Kolkata by Metro Rail under River Ganga;

(b) if so, the details thewof

(c) the time by which the work is likely to be
completed; and

AUGUST 17, 2008
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(d) the total expenditure alongwith expenditure
incurred per kilometre on this Metro Rail?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) No, Sir.

(b) to (d) Do not arise.
Raliway Development in Karmnataka

2369. SHRI D.V. SADANANDGOWDA: Will the
Minister of RAILWAYS be pleased to state:

(a) whether the Raillways have received any proposal
from the Government of Kamataka and the general public
regarding railway development in the State;

(b) if so, the detailis of the proposal thereof; and

(c) action taken/proposed to be taken by the Railways
on each proposal?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHR!I R. VELU): (a) to (c) Record of each
and every demand received is not maintained. However,
as per avallable records, requests for some of the
proposals received from the Govemment of Kamataka
and Hon'ble Members of Parlament for development of
rall network in the State of Kamataka and action taken
thereon is as under:-

Sl.No. Proposal Action Taken

1. Talguppa-Honnavar New line Survey taken up.

2. Chitradurga-Jagalur-Kottur New line Survey taken up.

3. Rayadurg-Tumkur New fine Survey completed and survey report is in the process

4. Bagalkot-Kudachi
5. Mysore-Ramanagaram Doubling

of finalization in the zonal raliway.
Survey taken up.
Updating survey taken up.

Alr Fare between Guif Countries and Kerala

2370. SHRI S. AJAYA KUMAR: Will the Minister of
CIVIL AVIATION be pleased to state: .

(a) whether the Government is considering to
subsidise the air fare between Gulf countries and Kerala;
{
and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) No, Sir.

"(b) Does not arise.
Doubiing of Hospet-Hubli-Vasco Rallway Line

2371. SHRI K. VIRUPAKSHAPPA: Wil the Minister
of RAILWAYS be pleased to state:
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(a) whether Railways are doubling of Hospet-Hubii-
Vasco railway line;

(b) since when the work has been started on the
said project;

(c) the total expenditure incurred on the project so
far; and

(d) the time by which the work is likely to be
completed?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) On Hospet-Hubli-Vasco
Da Gama rail line, Dharwad-Kambarganvi and Hubli-
Hebsur patch doublings have been included in the
Supplementary Budget 2006-07. These works would be
taken up once Budget is passed by the Pariament.

(b) and (c) Do not arise.
(d) No target date has been fixed.
[Transiaton]
Food Testing Laboratories

2372. SHRI MUNSHI RAM:
SHR! KULDEEP BISHNOI:
SHRI KAILASH NATH SINGH YADAV:
SHRI MOHD. TAHIR:
SHRI SHISHUPAL PATLE:
PROF. MAHADEORAO SHIWANKAR:
SHRI ASHOK KUMAR RAWAT:

Will the Minister of FOOD PROCE&SING
INDUSTRIES be pleased to state:

(a) the number of food testing laboratories functioning
in the country at present, State-wise;

(b) the details of food testing laboratories set up
with Central assistance during-the last three years;

(c) whether the Union Government has received
requests for financial assistance from the State
Government and other organizations for setting up/
upgradation of food testing laboratories;

(d) if so, the details thereof; and

(e) the action taken by the Govemment thereon?

SRAVANA 26, 1828 (Saka)
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THE MINISTER OF STATE IN THE MINISTRY OF
FOOD PROCESSING INDUSTRIES (SHRI SUBODH
KANT SAHAY): (a) to (e) It is estimated that about 280
food testing laboratories are functioning in Public and
Private sector in the country. Ministry of Food Processing
Industries (MFPI) provides financial assistance under its
Plan Scheme to various stakeholders such as Central/
State Government organizations, HTs, Universities, private
sector organisations for setting up/up-gradation of food
testing laboratories. MFPI has assisted 29 organizations,
so far, under its Plan Scheme. Statement-| indicating total
number of food testing laboratories State-wise assisted
by MFPI is enclosed. Statement-il indicating State-wise
food testing laboratories assisted by MFP| during last
three years is enclosed.

Statemnent /

State-wise financial assistance provided by MFP! so fas,
for selting up/up-gradation of food testing laboratores

Sl. No.

Name of the State Food Testing .
Laboratories

1. Andhra Pradesh 3
2. Assam 1
3. Delhi 4
4. Gujarat 2
5. Haryana 1
6. Himachal Pradesh -
7. Jammu & Kashmir 1
8. Jharkhand 1
9. Kamataka 2
10.%, Madhya Pradesh 1
11. Maharashtra 1
12. Punjab 2
13. Tamilnadu 2
14. Uttar Pradesh 4
15. Uttaranchal 1
16.  West Bengal 3
Total 29
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Staterment-l/
State-wise financial assistance provided by MFPI during last three years ie. 2003-04, 2004-05
and 2005-06 for setting up/up-gradation of food testing laboratories
SI.No State/U.T. 2003-04 2004-05 2005-08 Total Grant-
in-aid
(Rs. in Lakh)

1 2 3 4 5 6

1. Andaman and Nicobar Islands - - - -

2. Andhra Pradesh - - 175.19 175.19

3. Arunachal Pradesh - - - .

4 Assam - - 245.50 245.50

5. Bihar - - - -

6. Chandigarh - - - -

7. Chhattisgarh - . ) .

8. Dadra and Nagar Haveli - - - -

9. Daman and Diu - - - -
10. Dethi - 11.25 37.86 49.11
11. Goa - - - -
12. Gujarat - - 137.40 137.40
13. Haryana - - - =
14, Himachal Pradesh - - - .
15. Jammu and Kashmir - - - .
16. Jharkhand - 25.00 - 25.00
17. Kamataka - - - -
18. Kerala - - - -
19.  Lakshadweep . . . ;
20. Madhya Pradesh - . 14.85 14.85
FAR Maharashtra - - - -
22. Manipur - - - .
23. Meghalaya - - - -
24. Mizoram - -
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to Questions 154

1 2 3 4 5 6

25. Nagaland - - - .

26. Orissa - - . -

27. Pondicherry - - - -

28. Punjab - - 71.57 71.57

29 Rajasthan . . . .

30. Sikkim - - - .

31. Tamil Nadu - - 130.84 130.84

32. Tripura . - . .

33 Uttar Pradesh - - - -

34. Uttaranchal - - - -

35. West Bengal - - 145.85 145.85

[English)] (a) whether all the units of the Hindustan Machine
Tools (HMT